Wednesday, May 14, 1969

Fourth Series, No.60 i
ourth Series, No Vaisakha 24, 1891 (Saka)

LOK SABHA
DEBATES

Seventh Session
(Fourth Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CONTENTS
No. 60—Wednesday, May 14, 1969|Vaisakha 24, 1891 (Saka)

CoLUMNS
Member sworn 1
Oral Answers to Questions—
*Starred Questions Nos. 1682 to 1684, 1686 and 1687 - 132
Short Notice Question No. 26 w3239
Written Answers to Questions—
Starred Questions Nos. 1681, 1685 and 1688 to 1710 .. 3955
Unstarred Questions Nos. 9549 to 9624, 9625 to 9685 and
9687 to 9694 . - 55—156
Statement correcting Answer to Unstarrcd Qucstlon No. 4442
dated 26-3-1969 o . 156
Calling Attention to Matter of Urgent Publlc Importance—
Attorney General's Opinion on Advance co]lcct:on of Income-
tax and distribution to States - . 156—62
163—64

Papers Laid on the Table
Comnmittee on Absence of Members from sittings of the House
w  164—65

Minutes
Messages from Rajya Sabha " - v 165—66
167

Leave of Absence of Members from sitting of the House

Statement re. report of Intelligence Bureau on the use of forelsn
money in the last General elections and for other purposes 167—71
168-71

Shri Y, B. Chavan

Statement clanfymg teplies to Half an Hour Discussion re. .
FACT Ltd. 171-72

Shri D, R. Chavan - 172
Enlargement of Appellate (Criminal) Jurisdiction of the Supreme
Court Bill—
Blection of Member to Select Committee . 17275
President (Discharge of Functions) Bill—Introduced ... . 194—96
176—94

Constitution (Amendment) Bill—Discussion postponed

*The sign+marked above the name of a Member indicates that the
question was actually asked on the floor of the House by that Member.



(ii)

CoLuMNS
Companies (Amendment) Bill e 196—272
Motion to consider e 196—228
Shri R. D. Bhandare w199 -202
Shri Surendranath Dwivedy o 202—206
Shri Himatsingka o 206--210
Shri Tenneti Viswanatham . 210216
Shri F. A. Ahmed v 216223
Clauses 2 to 6 and 1 e 228272
Motion to pass as amended - 272
Half-an-Hour Discussion—
Railway accidents e 272290
Shri Jyotirmoy Basu e 2722278

Dr. Ram Subhag Singh . 278—290



LOK SABHA DEBATES

2

LOK SABHA

Wednesday, May 14, 1969/Vaisakha 24,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. SPEAKER in the Chair ]

MEMBER SWORN
1. SHRI S. K. PATIL—(Banaskantha—
Gujarat)
ORAL ANSWERS TO QUESTIONS

gimwia & Ant 7 W9 N AER T
w1 gAtai

*1682. ot ¥ oW =1
it Tusita fag
St TRANNTE A
ot srzw fagrt T :
&t ® T ATE AR :

wa1 dfsre-sqare A g W a7
@ o Fr w0

(%) 7av g 9= & f% @ga a1 #v0
¥ ady g9 girEm & AR & o
wE e

(w) 7% gt
@ AT § ;AR

() s A% & folr 71 FETE F
mg?

@l fradt arr § 9y

afrw-sarare a7 qfa smea § an-
wolt ot (St T Rww)  (F) & (7).

GITHOT, ATLT a9T W 3WT § THE o
AT FLAT & | 57 AR F 0F 50 57
@R T AR AT & & § a9
it 51 go: frafa fFar s &1 ge
F o @ e W g @ foad ag
A AT A7 §F {5 AT THw w
feaft e < # af= ot @ 1 Pl
i & fag ag gove 7 ¢ fe 3 gl
¥ g faafa 8 fafafrs s & fer oy
g% |

QT ym YW @@ 0 W AgRE A
sy fega o A AR SEwRy
A wAT Ag & fed g s
=T 9% fe ag S ag7 ¥ ATEwT  QRE
WL ITANIUTT TF §, IEW
#r¢ Y ez I A | & 50 wEew
#1 I fogem &ed ot fr 22 fam-
=T 1968 FT & IWHT A fa@Tw W@
g1

12th Annual General Meeting of the

Mica Export Promotion Council
g€ 9 1 ag 31 qava< 1968 ;g€ oY )
g § 9 FfEe & o 9o @ @

*jn his address strongly emphasised
the need of stopping this unauthorised
flow of Mica to Nepal.”

7z Seai 3§ Aifen § owdares far an)
ggiA ag N aar a1 fF ATe greifs
T e ¥ T8 At 6 qrEwr w7 e
T a% 3T e 7 FA0T A T ATGHT
%1 1968 & tgS o wgWI A gEEWE
fear | IET AN AT CHEOE F
Nafid Ry oy 5
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T T8 Y B wr A § ey o
T T ww fF aaeReE g9
g & fFa Qg ¥ W wEm
® =AW EE A A fF g
30 Fava Y fear a1, fawr wgar g
£ AT SfE Qar 2 fr e @ -
™ # 7 o fF waee s A R
W a8 ¥ TR @ AT T

wgt a% g qiger 1 goa= &
7g I ¥ d¥ gow e & 1 & s
qigar § fFematg §an oy wwEwiE
e @ g, @R A ¥ foy aw
F ¥ WGT A9 A A AR E?

adfrw sarare war gfa W@ (st @0
o 7M@) & e # avgw fggea &
ot s & @R 1967-68 ¥ s qag oA
w1gwT gt ¥ Frafa @ gimsi qan)
THE weTar gEl AW ¥ o ghmwim Y
HTEHT AT 3 | GOHAT F o wTEHT S
srTat @ IaH ag Fg giEww § fF fag-
@ ¥ S W 975 @A #1 fagh e
T FEFT fFaar fgen g ) e

Freor ag @ f et ot € 3w & wrgwT

T ST g

Wgi A% AYE T WY § AL TAE
I AIEHF A9 FT A g 98 fawmm
wrex ars & fF ggi &1 ATEHT TTE 1A
AT F R AIEL ATAT {1 THAT gH
grHAN FT g § AT Aure g ¥ A
ara £ @ & 1 3fam Fidard N s N
CiCECE R A

ot aw wow ot : ffen wewr N
TH a7 4% AT g% FT GTAAT FEAT 97
w ¥ gF T 9g & fR @0 qEw
fadfers zwe sA T I@ TR E;
@ T fgrgeam w1 9 ®Are w7 %
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g A §,  Tew g wrE
feama fegeam sz devmasT ¥ o w4
Tl AT & ) W AT 7y WA T
T A & areEe & aAny § qew
g 1 S faufes s i § A §
foq AT 9 qreai Fare M g o @
¢ = O ¥ feg e war wumm w
®RE?

&Y ¥o Vo W@ : FaT F4 w31 & T
¥ ATTH GO WA T A TS QST
A AT T F0, TP AFAIH FIT FY
79 #ifew F & Al N gg o gur
W AR ¥ fradt 8.,

SHRI S. K. TAPURIAH :
referring to switch trade,

He was

SHRI B, R. BHAGAT : 1 am sorry,
Sir, 1 have not been able to follow the
question.

&t A fag @ g f&T st aw
FEY AEFL AN T THI A1 20 HA
#qgiey A W wgr g 5 A9 § aeF T amr-
9 gl ¢ | HA "R #) 4ET Aen
g f wraad 9 a1 & e glowa
argeT 431 Har g | ag AT s@&nnfaw ¢
f giwesir & ot wrewr g s & aar
¢ 96% F9 ¥ F9 wedr wfama @1 gat
ugt ¥ f 9T g S aegd grTEi
agi ¥ ot § S9N FA© AIEwT &Y Ag
¥ | g oF o 9 &, w ofar § s
T FIOO0 F ST M A A agr war §
I 7 gra &g fegrarar § 1 snget
iy F) o7 g § FrE@ g ug
¥a@ AREFT A &A@ AL § T wgd
o &, g W ag @, afaw qwat @
Wt ama § | @ fawg ¥ g g amed
8 fe agi ¥ ¥ mqQ gimsia & afd

o areft 1 # oA Sgan g fF
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AT oF T AN fasr T AT ] Fiw
s ot Aa FiE G aa g fE g
FUMFTAT AT oA AT A
qUAl FT IAPETGErE T & Al gAR
1 1 g & wfeg gleaw A e,
A F?

=it ¥o o WA : 77 W & FF @iv-
Fim gfaar 1 oF B 9 g F FRU
W wre agi anaT § gftar & qE AW A
Tl ¥ vaFr  QuwDd o & o g
g F A H § A afew @d S0
#1 foaa1 Aty 9367 & govm foan §
IET 0 A0 Y | WG AT ATZHT
gaTe ¢ guit ggr & qa2g = Sar aamn
& gErwtn g ar | gfrm W A awd
QT ATEHT IR Agt v § W gfEan
w7 ¥ a9 qead)d frar smar @1 e
Tg e g} EAT R A Y T gH AT
g s A% § 1 g8 A=A fw are g
Fmagmez § mAdaw w2 @A
TeTaT wgar g 5 grrsor & A gard
g @t 3T & T T 8T ATl A A
U HIT F Wrw FTaw FW AR
et gl # adf &

st vnita fag: T N dea
Uy fgg H oA g ?

§t AN qEAS ;. A F
Ffcy GeRT eI @1 ¥ AL W TW aw
=1 9% W@ &1 & s 9gan g fF e
#f wilas Y qar § fr aga a3 GAw
9T oF Afqra et FEwET @1 faata
frar a1ar § wrea ¥ faa & wifsear ol
TG T & vorT W mfAw § #
ag Wfwra dtaT F91 gt F aE6T -
faat & fast g€ @ X ot A5 qenT &1
AT AIAT § THHT DFAKT AT HLAT
ATAT § SN W AG ¥ oG AR WO A
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gt gt fer w7
TN FRXFTIEFR A @A AG L AW
¥sgrafeaanr o @A g &
arx 7 & waT F qgAr WA § 5 omar
¥,k ¥, aoe ¥ @Y 19 A #F q=f
d¥fFr Al gy AT T G g0 &
st wigar g R w oA | T
FATY T yAeH FLA AT Ifa@ wreard
0 ?

St qo Wo WA : A AV WITAE
fafedt FT gaT® & ST SEA T IE
fgd | AT ar oot gEEY 4 g gl
g1

St T A A9 aRE
FA, qTT FHEA fasE ?

s fanafa fawr ;. & Aole aT W
@ AT § A1 ogi A% A gy, av
ST TR fAeTed §, 9% & gret
TR IX, T AT F o, @@ go § AR
AT G AIEHT FY A9S § F A4 AT
2 g:n'gﬁﬁ!{ra‘lmmﬂﬁ‘lﬁﬁ%
TRy ¥ W T ¥ W ) g @ g
¢ froagi ¥ TE EIMHIT N TR
s &1 fgrgeam w1 wmga g § @
¥ v wwgR &1 A g fe v
faarn & FAIQ ATEH F AT T
ara W fgrgea A9 W § e
AT ¥ fgrgeam ATy § o W TR
I OIF GA Y q@ gARX WA I A
wTAEAT § | §9 F196 # 48 gare % a<
eI T R | AR pEEl § R ag e
FeqeT § FIAE FC Q@& SFT
e § Fe Fradt wrdard) €t &, S
& O w7 wfen agar Snar g
sr WA o oft 8 g€ &1 & ag S
wigaT ¢ fr wm deha acere wr A
Al @ a1 @ g, fF ¥ e
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21 mdenafeT ¥ orew A fear any,
A fgrgeam 1 s N @ @R

st ®o o WA : A e A
AR w0 9T fawre v § o v
TTaATEY £ ot &1 AfeT qw gt
T #§ o A & fF ag w1 o o
& ¥ ga Farfgat =6 A | gAY Ag
T 7§ Feery e qArg § A1 g qgt
o< frrot §1@ 1 agi & awaT #
T W A FL, gF 5@ | & /Y fAm-
R R W fafrefa adw ¥
o IuTy w3 A FifEw S § TR
o a@ ® QA F7 AR D @y g
4

SHRI P. GOPALAN : The international
market for mica has considcrably fallen
down during the last few years, mainly be-
cause of the availability of a large number
of substitutes for this. For example, while
our total export of mica in 1960-61 was to
the tune of 28 million kilograms, it has
decreased to 23 million kilograms in 1967.
So, if the mica which is exported to Hong-
kong finds its way to China, what is the
harm ? If mica is strategically important,
why is the same mica being directly exported
to Pakistan ? Further more, if countries
like Japan and West Germany, which have
no diplomatic relations which Chima, cen
have trade relations with China, why can’t
we also have trade relations with China ?

SHRI B. R. BHAGAT : | am sorry, 1
could not follow the question.

MR. SPEAKER : We have trade rela-
tions with Japan end Germany and they
have trade relations with China. How does
it adversely affect our export trade of mica ?

SHRI B. R. BHAGAT : That is what I
was saying. A number of countries with
whom we have trade relafions have trade
relations with China, It Is quite possible
that some of the products which we export
to these counjries, for example mica, may
go to China, But [there is no way to
prevent it. ’

1969 Oral Answers 8
SHRI P. GOPALAN : Sir, that is not
my question. If Mica Is strategically im-
portant why are we exporting it directly to
Pakistan ? Secondly what is the harm in
the mica which we export to Hoogkong
finding its way to China 7 If countries like
Japan and West Germany, which have no
diplomatic relations with China, can have
trade relations with China, why can't we
also have trade relations with China if we
have a good market for our products there ?

SHRI PILOO MODY : Because they
are our eneémies.

SHRI B. R. BHAGAT : There is no
direct export of Indian mica to Pakistan.
If some mica is smuggled into China from
Hongkong, that is no reason why we should
have trade relations with China. That is
related to other political questions.

MR. SPEAKER : Next question.

SHRI P. GOPALAN : Sir, I want your
protection. My question has not been fully
answered.

MR. SPEAKER : It is not a debate.

SHRI P. GOPALAN : What the Minis-
ter says is not true,

MR. SPEAKER : It may not be true ;
but this is not a discussion.
wwar w1 fawm & qeacw §
T guTT st w1 s

*1633.ﬁm:ﬂﬂwnﬂ:
=it TR wrey el -
AT WA FATh
sit AT Few A
T A9 WA 18 frwwae, 1968 %
qifeg 957 qeaT SIS R SUU H It W
qg JaT w7 FA HA

(%) = wwam s fonn ¥
R # wTeiTE geT Wi % fas-
feait o fawre e o mar §
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(@) afegl, @ v ax war fr
62 mo & ; “

(m) afx 7@, & frdia % @ fer
mIy ; I

(v) @™ @t & faorg & wr
®IOT § 7,

IR (sl 7 A ) ()
¥ (9) v s fawm & e
fraicr grait fawifr smafw g
AT G GCHT F  qIEA-d T o
fafe fawas s sfer & o af &
s fawifai & & os fawmfar &1 @@
sfodzT &1 @ Afqafag & &9
¥, Aol & w5, faam & axg)-
FO, A% AAICEF FE RS a9r
sfteg wea wet ¥ fafaer wgea
faaat & g

g fawmfe @ g At § fs o7
9T SAYES q97 qERATT faarT F AN
sEmmsar § v sfAw feig s R
g IT 92 38 AT Afas awm aim

st &R Swm anh ;o aregE wEEA,
18 fegrax, 1968 + THY IFIT 7 957
feay AT o WYX SEET WA A S
ot far 7o 4t fF 99 ) afus faax
FIX FY ATATWEAT § AR G W 9T
frz w5 o 3R ®E dAw @
T, A g oF A A WA A
3 frgm o fra fear Srgan & o
AT WgAT § 5 wawaw s fawm &
gerd § TR ¥ aw fagy W A
AT Fr g @ ¥ Fg § o afe
T F #1 fawe et ) oafz g,
at )

ok (s T i) : s 7 W

VAISARHA %4, 1891 (SAKA)
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war @ fir Ga% ¥ aft € P
forat mar 3, at foe ag #3 TaT awy §
f6 3@ frar & *gf war s ) gl
s g fe @@ wt ¥ o @ Fada @Y
Y e |

st &g Swr @t o T A qRK
¥ g@u ag g ? fear wnan § Fr s
w14 At g1 o | ag e 18 fawmw
1968 ® Frar v av | {7 “aedt” F
wié dhragt § ?

NUTEfE I AR A o fawifer
g e ¢ fr sifies & aeedl ®Y g@n
# difvm #< ey W@ &K gEd fawr-
feam @ a1 gl & & w9 faaw
¥ ged 71 ¥ far ow; 9@ ¥ FHIL
®1 11 &Y s sravr gom o K qg
arr wEga g e g3 & fawifai &
art ¥ aewrT & Far afafear 3

dwmfa gfaa widt : AfrAss §
geedl %) deqr § A} A ML oF aga
fifws gfenia & T o @war g
I A v § g, IF 9 g AR fwar
o1 @I | WA A vl e ¥ aga
& F&T FST Al o AT fawria St
gignd gEfe goF am AR
¥ go woT IOl I & ol 99 &4
il & Ak ¥ fria @ O, o o e
AT |

fria aff foar nar @) gard aga @
ghezat &, o0 anfeom Az @ fe o=
¥ ¥ aga @ gleeat ww @ awdt § o
* oy oot wifed | 3fFT eI qw AT
g8 ok ¥ a3, ot NE Fraia fear
A1 wwAT , FEIE G TF WA gy
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waw far farg Wk 3w ¥ fou
w1 g & f 9w fe gedt <@ ana-
W@ &1 95l a% ofem f &1 geaed
tew @ g wE AR @l W
gfeedi ®1 @ €, g% wew 4 fF 3|
ofqa § o1 7 | aw faT 1 @@ Wi
# gw faaamEl § 9w 5 fasy
3T gwzar g w1 W e § A 9w
T OF o@ 73T g !

tﬂ'noﬂ"lam:ﬂz?“ﬂﬂﬁqﬁ
Gt fs o aMTe o TF a9 F WA
woit g e ¥ A oA A @
wq &, 3fFT anft aF 9@ &1 I A
adi g @\ & g wrar = § R O
i feay fzg o I AT 77 OF Q-
o AT ¥ e H Q1 A T AW
wW TG F gFF &, A WIS WA
9 @t Sl # I FAGT F wEw
st ?

sitrt gfRa @ie - SegiA aga |
s @t @ # fem &1 g9 w1 ah
¥F @ AR EY FW FEA qq
oY F A §

gg ¥ urt ng dfet o fawamit
wt 95

.+.
*1684. iy srreATY T S

ot gaw W

w7 wfae HA g% q@w & I
w3 e :

(%) 7ar gg & =y wq §Fae o
Fow aar & gfaarg 3} & AR { W@
¥ frgws &t wgdar ofws @Y T
T gk R

MAY 14, 1969
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(@) afz g, @ ™Ik # s
&Y 77 wfafFar § ; el

() =@ @vw § @ SEAE A
w®R?

"

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c), It is presumed that
the Honourable Member is referring to the
answer given on 20th November 1968 to
Unstarred Question No. 1357, The Comp-
troller and Awuditor General of India has,
after looking into the matter, advised that
the interpretaiion of the relevant orders by
the Coniroller of Defence Accounts (Pen-
slons) which resulted in reductions being
made from the pensions of War widows on
account of the scholarships granted to their
wards was correct and proper. Government
have, however, already issued instructions to
the CDA (Pensions) clarifying the relevant
orders and instructing him to restore in full
the family pensions of the widows concerned
and refund the deductions already made.

&} TATY T FET : ACAT HErAT,
MR for st AW AT 9 R E
ZUST 9 I FHL FIA AW § AR T
Fgg DX §, 97 & ofmr Fa
Firga # fogm sam 3w fge sa
fear a&f sam 1 wa ¥ a6 *fers ag
et  fF 51T Jam g2 ao swafedd
ag> fom 37 § A so Ay ¥ AR W
Y fFe o o FOE oA g eW R
F=T TAT gAY Fo7 J1ar ¢ fF 3@ I
T wET & o fawar o< gt & S
FY THT IO weFAT 9% § | oy &
ST =ngar g oo wdew @ 3w 9w
fant w0 & g Ffeard gr &t ok
arg & gra wa1 fF & w2l ¥ § G
MR § @0d iR g9 i ide-
U A grofan Gfafedt 97 & fou <@l
g 9 Y gu A gAwws - dfafed

3% facetw & fou <t &, fomg a@i 1

fo # fawrg devw eNRE daw
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wifead Fasai & fogfae wrd,
qwT § T N HY gagarm A
gef g1 & =g sfewd & & )
aE F g, a1 9% UgeE Ay 99-
d7z &, 9% Q7 ¥g T T 4G9 g
g o & aR sEEt &
a=di w1 W g faen wdw oF 1 A
%9 ¥ UL I qA o fa=re w6 ?
SHRI M. R. KRISHNA : The Govemn-
ment’s attitude towards the defence forces is
very liberal.. We want to extend all facili-
ties 1o the jawans and also to the officers,
The children of jawans, if they are admitted
into Sainak and military schools, are given
free education. They can admit upto 33
per cent of the full capacity of the Sainik
Schools and upto 60 per cent in the Military
schools, Similarly, we want to extend cer-
tain facilities to the officers who have lost
their lives. We had started with 50 scholar-
. ships to such children who had lost their
parenis. Now that has been extended to
100. The jawans' educational facilities are
cared for and they are given free education
if they are admitted into these institutions.
St T TE WS Aewe wgEy,
oWl ag@T &1 ®aTe W1 AT 9T 6 A
AT AG wrar | dww Afaw ege @ g
sRudadli ...

SHRI M. R. KRISHNA : In all States
we have got Sainik schools exceptin J & K
and Nagaland.

off weTe T W A qar ar
fFrafagR & Iga & @A T g a
&f% & IF A, THAT FL GHFAT IE
% for gwe A 3l 60 qw@z &Y
T 4T &, A A FT S @A I
ot §fr Y smar gEw N, @wieg
60 gz @t wTEr AT AT | AT FEAT
Mg 8 s sl ¥ o3F w0 A9 =
agh Tt X wa w T
1 90 & wfafedt ¥ s gefan
Gfafedy F o # & qar @)

VAISAKHA 24, 1891 (SAKA)
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@U maw ¥u oag & fe 1962 %
9 & gAY § U2 gt A frew F Geod
A AW F AT AW F AECIL, FAR
qua & oY @ e & af qg T
ATTAT & AL WY GG AL G ST B
o ag @Yw 7€) o @A, W & FW
@ FEEN g A W@ S e
FCHITH M @ SO FW A KW
w4 ?

SHRI M. R, KRISHNA : All those
people who have been killed in action and
all those people who have been killed in
assisting the civil administration which are
termed as vjolent deaths—are covered by
these facilities. The pension facilities have
been liberalised and from time to time they
are re-examined. In 1963 the pension rules

have been further modified and they have
been given additional facilities.

wt g qw WS AW ALRA,
ag fagt & fou sqaear & €, AT +E
g T ST AIGT AT AT IH ¥ qG AT
q17 g &, 37 F fog a7 sgaeqr & 7

ZaY, ol drgr wEd @ ¥ Wi,
FWEFc AT AT A I@ & foq 3T+
gaaT fes ga & for &1 gawmw ¢ fF
FY AT AT AT AT A AFAF F7T
TAET AT AST T I F) QAN F:L,
wY5 anfea 91 A AT T F W
gy fesmemaa @ & @ &
F1% dur &« 78! arar g afFT gEarrd
F@ ¥ @l &1 wrge gar g & owem
sTET AT At gAY sraedT At g @ 8,
qEaTg a1 $T @ & a1 S qaT AW
Far ?

SHRI M. R. KRISHNA : In the first
place widows, dependent mother, dependent
brothers were not entitled to any benefjt
earlier. Now even these people are being

given some benefit if their income does not
exceed certain limits. To look after their
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welfare, etc., in each District we have got
the District Soldiers’ Board whose concern
it is to find out whether the ex-Servicemen
or their widows or children require any help
and if they could do anything. Otherwise
they recommended to the State Boards.

ot wXw oidy . WA A S R
Tamar § f qamr axg # gfawg &ft
e ot Shr A A § I F ofEw
et w Y St § 1 wH AR § TR
& 5 a o fear § B fom dfat &
qr A FA BEE T TG § qg
N & w[, T T g | T
Fw G fgar gy ¢ @k a9 ;I
I T FHA A AL § A FAT EHR
s AR s s @ g o &
I &=t & qf@rd s 909 fas & ?

SHRI M. R. KRISHNA : The distri-
bution of land is done by the State Govern-
ment and they see that these people are
helped effectively. We have re-organized
the District Boards as also the State
Boards. It will be their job to see that
ex-servicemen are helped. As far as land is
concerned, they are given land if they really
deserve. .

@t arq ww afgoarc: o WA
2T I qavr & R 9ami & avet W)
oIy &t Gfefadt & st & e e
ag 75 firem a1 F3 &S & Tge e
@ T N w ONN W ag W H
FEFETIEAT Y @ dr 37 ¥ feg
et mr fae g f5 OR fod &t &
wg ¥l fs faar T F@ ¥ A @
= Awd at faedt 7 ¢, oo ¥ o=
1wt A e 7%, T for s
TEETAAAFA AW ?

SHRI M. R. KRISHNA : Now the
Defence Ministry has even helped the State
and District Boards by appointing some
people who are ex-servicemen to look after
the interests of the ex-service personnel,

MAY 14, 1960
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ot e ST ¢ ot @fE MR o
g ar 9 fearge T 9w §, wfasiv §f®
ag mOa of@ard & o § o [ A
goa & 3 ¥t fr et T g, @
TR F IR AR TG & T, @
Mafar Fady e fm s aw @
Y i ool Ay @, ot & ;R ¥ A
g § fF o g 0F Al 3
¥ oY Af 3 @ A e FO0 AR
wiEY #F S ot Wi q@ gé o ar o
FOATY WA &, Fq1 G FEeE L A
9 39 FHAT w1 99 gf@rl ¥ |y dfes
UM AT 74T ITF a4 F1 goa  faew
X # syaTar F0 ?

SHRI M. R. KRISHNA : In most of
the Central Schools and in other schools
whatever facilities are required to be given,
they are all being attended to. 1In case they
find any difficulty in getting either scholar-
ships or admission, they could refer it to
the Soldiers’ Boards.

SHRIMATI SHARDA MUKERIJEE :
These hostels are maintained from the War
Reconstruction Fund of the 1914—18 War, I
hear that the fund is coming to an end and
no more money is being given to them. I
would request the Minister to personally
see that funds are provided to them.

Secondly I would like to draw the
attention of the Government that there is a
wide discrepancy between deaths attributable
to service conditions and deaths attributable
to non-service conditions. If a person dbes
of typhoid, it is death attributable to non-
service conditions and the widow gets a
miserable pension of Rs. 5. In these days
of inflation a pension of Rs. 5 is hardly
sufficient. Would the Minister have a
Committee constituted specially to look
into the question of pension of the widows
of jawans and place the report of the find-
ings of the Committee. on the table of the
House 7 These are my questions.

SHRI M. R. KRISHNA : About the

‘fund the lady Member need not have amy

apprehensions. There are varlous funds
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‘which are collected and distributed to

various agencies, Bhe need not have any
fear that any of these schools will be stary-
ing for want of funds. Funds will be pro-
vided by the Government of India and also
by the State Governments. About visiting,
we have been visiting some of these places
every now and then. If there is any
definite lacuna, we would try to owercome
them, we will be able to provide them the
funds. If there are any specific instances,
we would like to examine them.

SHRIMATI SHARDA MUKERIJEE :
Why should there be difference in the grant
* of pension to widows ?

SHRI M, R. KRISHNA : It is due to
treatment of widows whose husbands have
lost their lives in action and those whose
husbands have lost their lives while in peace
stations ; and there is likely to be some
difference. The Pension Code has recently
come into existence and it will be imple-
mented,

SHRI SAMAR GUHA : The Defence
Minister made some promise in this House,
not once, but more than twice that the ex-
INA personnel will get all pay, pension and
other allowances due to them and equal to
those P.O.Ws. who served in regalar British
Army. In the process of implementation
practically nothing has been done and I am
afraid the promise may turn into a ‘political
hoax. In respect of an ex-INA personnel
who I know was informed that Rs. 50,000
will be his amount ; but soon after a letter
was sent to him saying nothing is due to
him. I can cite innumerable such instances.
The Government have granted only R, 200
or Rs. 300 as lumpsum amount to INA per=
sonnel in place of Rs. 10,000 or Rs. 20,000
due to them, Just a lumpsum of Rs. 200
or Rs, 300 has besn offered to them and
there are many cases where they hawve refus-
d to accept the amount,

During the budget discussion more than
dozen Members of the House pointed out
these matters and wanted the Defence
Minister to look these matters., I want
to know why after making a solemn
promise in the House about the pay, pen-
gon and allowances of the ex-INA men,
the Government now refuse to fulfil that
commitment 7 It has been siated that the
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records relating to ex-INA personnel are
missing from the office. Will they take the
help of the ex-INA personnel and [NA
associations to see that the records are
located and the amounts due to them be
given in due time 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Whatever
assurance has been given will be complied
with. In several cases actual payments
have been made and in others also pecessary
information is being collected and payments
will be made. Regarding the second point
about the records not being available, even
in those cases we are doing our best to
construct the records and to get the relevant
information from other sources and I will
gladly accept the cooperation of ex-INA
personnel or associations and this will be
helpful in reconstructing the records and
also getting the information.

SHRIMATI SUSHILA ROHATGI :
Seeing that many of these young girls be-
come widows at a young age and life be-
comes a grinding misery for them, and
gince the amount received by them in the
form of pension and other things is not
sofficlent to -meet their requirements, may I
ask the bon. Minister whether he has under
contemplation any scheme whereby these
young widows can be admitted into some
wocational iostitutions so that they could
earn some living for themselves and keep
thernselves msefolly occupied at the same
time ?

SHRI SWARAN SINGH : Itisa good
suggestion. We have already undertaken
some work in that direction, but I think
that more has to be done both by the
States as well as by the Centre.

SHRI RANIJIT SINGH : Would the
hon, Minister inform us of how many pen-
sion cases of ORs are still unsettled 7 So
far as Nagaland is concerned, they have
divided those who died into two categories,
thut is, those who died in the same opera-
tion in Nagaland before 20th October, 1962
and those who died after 20th October,
1962. Those who died after 20th October,
1962 receive a higher rate of pension. Those
who died before that date are not classified
as killed In action or in operations. Would
Government remove this disparity ?
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SHRI SWARAN SINGH : With regard
to the first part, 1 have not got the informa-
tion as to how many cases still remain un-
settled, If a separate notice is given, I
can give that information. Even that in-
formation will not, however, be rcadily
available.

As regards the second part of the
question, this matter has been explained
on the floor of the House more than once,
Some date has to be fixed when advantages
of enhanced pension could be given, and
1962 was the year that was selected, because
the main aggression by China took place at
that time and the country was exposed to
greater dangers. Originally it was not
intended to cover those who had died in the
Naga operations, but later on it was consi-
dered that depending upon the same time-
Jimit or starting point, this benefit should
also be extended 1o those who had lost their
lives in Magaland. Some date had to be
fixed and 1962 was lixed for the purpose.

wit fraAroa - s AdeE, U
¥ geam A AT A e ¥ for gAr
A1 92TET 9T @% g1 FL AN FWT T
qre & § 1 & T ®7 ¥ #150 wHo
wo & Awarl & fo, W gAR AW
qrg F A, FE F G A g
fiF AT HTOFT S99 ¥ A9 gwuadl Al
Enit &Y frg & &g et 7 9 &Y A
MU FA T a1 FEz S @Y ?

steaor fag : g 97 & @9 Q@
it mafm R REMH
%7 o) ot T g, a8 99 9 faar ww

SHRI 5. M. BANERIJEE : In this age
of total war, even civilian employees in de-
fence such as those in the MES and others
are also sometimes killed in action. ' During
the Haji Pir operations, about five or six
MES employees had lost their lives. It was
most unfortunate that their family m'mbm
were not given the same pension as the other
Army men who had died in action. I would
like to know from the hon. Minister whether
any orders had been issued or are likely to
be issued to see that there is no distinction
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between the civilian employees and the army
personnel when they die ia action.

SHRI SWARAN SINGH : There are
two different pension schemes, one for the
Army personnel and another for the civilian
employees. There are various reasons which
have been explained from time to time as to
I cannot
answer straightway about the facts of a
particular case which the hon. Member has
mentioned.

TG @ ¥ agwer Ay el
awy anfael ® FaEeET

*+1686. «f wgrew fag wreat @ Ty
AW Hul 7 90 F FI0 FA fr

(F) #41 wi@ ¥ 0¥ 3=, sfafas
aur agwEt dmfaF o g e aie
geqr ¥ &, it oo froaed & wdww
# g & feu w44 & femza =R,
farFR I s & 3IF s 9
g &1 NI F @AY €Y &
Eq FT g% ; §R

(=) afz #df, @ @ & ! T
FRFfFrsmm g fFr ar @E 7

Iu-wt (shiwet Al awelt) @ (F)
aar (&), oy fwed & sfiwem
aor frafo w14t & for gat o gufe
gear & sfafera aur sgaat dmfw sk
Tofc § 1 qafy, @ go wrdww
@ gfa ¥ for sfes  Fmfas aar
g oitfaa<t &t srasasar geft aur qTaAng
FAT "ArAWT A WCAT T AT g
¥ sfgew s ¥ wdl f&d oy @
sfranfeadl €1 geqr § 77 a5 & 3f7 F¢
ag

st wgem fag W asoe
R, AT TN F fawrw o
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R w1 & G FAA @A g
& ma 797 vl B o wfgmw 2 @R
& 37 ¥ 9t 7f Bdew Eile Fawet 2—
#Y wicew aee & af aifas W@ F
afcm 7t wor w1 & axfrw 233 W
o fFaramar g, 30w ¥ few @k
s aig & wER gifEw 233 W
T FR FT AN BT do747 §, AT I
Wz e &1 wfgew s woA
infriR M E?

SHRIMATI NANDINI SATPATHY:
We are trying to give our scientists and
engineers up-io-date training. In regard to
the operation of the molten salt reactor it is
proposed to send some of our scientists to
acquire the necessary information on the
molten salt reactor and the work which is
being carried on in the USA.

Regarding other things also, we are send-
ing our scientists and engincers to different
countries to get training on the developed
asperts of this thing.

SHRI SAMAR GUHA : They are not
allowing atomic fission in this country.
How can they do it 7

MR. SPEAKER : Order, order,
an expect on this subject,

He Is

But let the hon, member put his second
question,

ot wgrrw g Wil © 99 g T
g sfufea, sfem dmfw § =<
FARAT F W FO F AAFC A
g iR Tz T FIW Y AERC A
§ o g T T We N g, &«
" wiye § af fox & ag S =Sgar
gframgeamasrwEfor Nawg @
terfas Aasit 1 S1are fasrat qamd arer
WA R AT AF I @ o "
TEIgL? wmoag ww & f§ am
w1y & g1 &R &, wRdw fawe i
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weq gy 1T & faw &t awg ¥ qw 4@
T AP FCRE ?

SHRIMATI NANDINI SATPATHY:
I think this question was put by the hon.
member sometime back........

SHRI MAHARAJ SINGH BHARATI :
And po answer was given to it.

SHRIMATI NANDINI SATPATHY:
This was regarding the high power reactor
for . agro-industrial complex. As the hon.
member knows, we have got enough scien-
tists for the present to work for the reactors
which are coming up in the country. We
are sending some of our scientists and engi-
neers to leam the techniques of the deve-
loped aspect of science which is progressing
fram day to day. But for the big reactors
and the plant that was in the mind of the
hon. Member, as I said on an earlier occa-
sion, it is not possible to go about it now
pot only from the resources polnt of view
but for so many other reasons. If the hon,
Member goes through the report of the
working group on the subject, which was
laild on the Table, he will find that they
have made a study in the Kutch-Saurashtra
region and also in UP region, If he goes
through these reports, he can see what are
the reasons due to which this thing is being
delayed.

st wgraw fag Wt ss|
HEIE, 9 A1 AL A FEY 1w
g 7wt F ag weng &1 o oA ar
A T @ | A qgRT a1 R/
TS 1 S #T 919 2 Wi | gETe ar
78 & & aa ¥ a9 w9 38 A9 gu o
Yerfas Oell & o 9% (R 9T A
o Af ew @ §? s fegeawt
quli.‘r HeR g AT § A8 F0r &, il
faalt gz1 g #Y aga g anfgd

SHRIMATI NANDINI SATPATHY:
This question is connected not only with
science or the resources. It is also con-
fected with the transport facilities, railways
and many other things. Unless if we deve-

lop all these facilities, it is not possible to
do it, o
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SHRI SRADHAKAR SUPAKAR : On
the question of self-sufficiency, may 1 know
how many foreign experis, sclentists and
engineers are working in the Atomic Energy
Commission and what percentage of equip-
ment have we to import frem abroad for
setting up all these plants which are in the
process of erection ?

SHRIMATI NANDINI SATPATHY :
If the hon. Member tables a separate ques-
tion, we shall give the answer.

SHRI BALRAJ MADHOK: It is
heartening to know that we have enough
scientific talent in the atomic field and
that we have also sufficient raw-materials.
Is it a fact that some Indians have
distinguished themselves very  much in
the atomic field In the US and other
countries 7 May I also know whether
anyone of them had offered to serve this
country In atomic programme and, if so, what
has been the response of the Government
of India 7

Secondly, if we have so much raw
material and scientific -talent, when even
a small ceuntry like Isracl is going in
for atomic deterreats and when we are
sarrounded by enemies, will the Govern-
ment take up the question of building up
atomic weapons at the earliest ?

SHRIMATI INDIRA GANDHI: 1
wtmll answer the  second question
fist. It is 2 matter of policy. It has
been debated in this House on many
occasions and the hon. Member has aleo
taken part in (hose debates and I have
also replied to him. Our answer is the same.

SHRI BALRAJ MADHOK : Ars you
capable of doing it 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) 1 It is difficult to ssy because
things are changiog fast. What is the
first part of the question ?

SHRI BALRAJ MADHOK: We
bave an absentsminded Prime Minister.
There are a number of Indian scientists
working in foreign countries.
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SHRIMATI INDIRA GANDHI : We
are in touch with the Indian scientists,
To my knowledge no one has offered to
come, giving up the positions which they
hold there. I have myself been in touch
with some. Ifany of them is willing t6
come, they will be most welcome,

SHRI KARTIK ORAON: Our
country is very much colour conscious.
Competence goes with colour. A foreign
expert, whether he is an expert in his
own country or not, is rated
very high in our country and we pay
nothing less than Rs, 4,000 for such
persons and we are reluctant 1o pay the
same salary to an equally, if not more,
competent Indian  expert. I should
like to assure the Government that our
country is pot bankrupt im technical ,or
sciemific know-how. Have the Govern-
ment a list of scientists and engineers
who are capable of taking independent
charge with regard to designiog, comst-
ruction, erection and fabrication work in
our country ? Would the Government
consider outstanding engineers to be at
par with foreign experts ?

SHRIMATI NANDINI SATPATHY :
have a number of very good scientists and
1 agree with the hon. Member that we
engineers in our country and in fact the
voung engineers and sclentists working
in our atomic plants are comparable to
any other scientist or engineer in any
developed country. Actually, there is not
such a difference In the pay scales, We
have got very few foreign expert in the
different plants, In fact the Kalpakkam
project coming up in Madras is belng
built enticely by Indian scientists and
engineers.

SHRI INDRAJIT GUPTA : Reverting
for & moment to the question asked by
Mr. Madhok, 1 should like to know the
pumber of Indians working abroad in the
atomic energy fleld who have distinguished
themselves there 7

Secondly, 1 wamt to know whether a
amional rqgister ds maintained In this
country of our own scientists and engineers
in the field of atomic energy: whether
dhe Gowernment ‘knows exactly how
many people are there, where they are
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working and where they are available and,
if so, what s the toal number on that

register,

SHRIMATI NANDINI SATPATHY :
We do pot have the exact information
now, but we can supply them later.

SHRI INDRAJIT GUPTA : Whether
a national register is maintained or not.

. SHRIMATI NANDINI SATPATHY :
I do not have the figures at present.

NITIRAJ SINGH CHAU-
The hon. Miaister, while
replying, said that scientists are being
sent to foreign countries for further
training. May I know how many of them were
sent during the last five years and how
many after return have been given jobs
and absorbed ?

SHRI
DHARY :

SHRIMATI NANDINI SATPATHY :
I do not have the number with me now,
but all the scientists whom we have sent
have been absorbed in our work here.

SHRI HEM BARUA : Is it a fact
that the Canadian Goveroment who have
given us the atomic reactor for use at
Trombay, Apsara, have asked our Govern=
ment specifically not to go in for atomic war
weapons but to go in for atomic power
to be used for peaceful purpases and, if
that is so, is it not one of the reasons
that governs our policy of not producing
atomic weapons becausc the Canadian
Government do not want to produce them ?

SHRIMATI INDIRA GANDHI : Qur
policy with regard to using nuclear epergy
for peaceful pnrposes only has been decided
sometime ago, but it is true that some of
the countries which have signed the treaty
would like us also to sign it, but mo such
specific mention has been made.

SHRI HEM BARUA : That was not
my question. She is making a reference to
the partial test ban treaty. My question. is
specific, whether the Canadian Government
who have given us the atomic reactor,
Apsara, for use in Trombay have asked us
categorically not to go in for atomic wea-
pons but to produce atomic ecnergy for
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peaceful purposes only ; is that one of the
reasons that has governed your policy.

SHRIMATI INDIRA GANDHI : It is
part of the agreement with them, but that
does not govern our policy with regard to
what we produce in other reactors or what
we produce in our own country.

st i aww : fre® Aa-aw
g3 & wrea & dmfrst ¥ @ g ¥ |y
41
37 & 7GR § FETE F ATy J@qE 6
S ghear et 41 qdET &%
atfe 88 T AT IR A I@T F A
I 7 A7 FA ¥ 7@ qwear e sk
afgx @ & @ & W dfaF w5y
afsem ¥ fasg g ¥ w19t Swear
firet &YX %Y ST g S fe
g ghear A o wifs g faet Sw
FY gUIL ATV ATIRT A IHT INF A
AT AT 43 1w A A A
dark aret wgiaw wfeard g§ | & s
wear § fF w0 ag @R e #
ety &Y F91 A & wE oifs
FTaTa ifaet ¥ e T §F wgEr
qar v @ 7

SHRIMATI NANDINI SATPATHY:
T am sorry I could not follow the question
of the hon. Member.

SHRI S. K. TAPURIAH : I do not
want to go into the aspect that we do not
want to go in for apatomic bomb, but a
contingency might arlse where the Govern-
ment may change its stand and want to
go in for an atomic bomb. Apart from
that, may I know whether the Government
has made an assessment whether we are
capab'e of making a bomb or not should
such a contingency arise? Have they
worked out the cost, at what cost it can
be made under our conditions ?

SHRIMATI INDIRA GANDHI : All
these matters have been gone into in a pre-
vious debate. As to the guestion of cost, it {s
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not just the cost of a particular bomb ;,
it depends on the stockpile one would
like to have and all the other things that
are connected with it, including the indus-
trial base.

SHRI SAMAR GUHA : It is not
one ; you can make more than a dozen
atoms bomb. The plutonium that has been
stockpiled in Trombay, with that, you can
produce a dozen bomb and more. It is
a metter of policy......(Inferruption).

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. Un-
fortunately, we have too many atomic ex-
perts in this House. That is our difficulty.
Evervbody persumes he is an expert in this.
Therefore, Mr. Samar Guha, I thiok the
House knmow that you are a great expert ;
it is not ooly Apsara or Apsarasa; Next
qnestion,

,’ﬁxpnﬂﬂmport of Films

'

“afé87. SHRI GEORGE FERNAN-
DES : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) the total foreign cxchange earn-
ings from Indian films shown abroad during
the last three yeas, years-wise ;

(b) the total amount eirned by foreign
films exhibited in Indla and repatriated
abroad during the above period ;

(¢) the mode of repatriation of money
eamed by the foreign films ; and

(d) the countries to which these monies
were repatriated 7

THE DEPUTY MINISTER IN THE
MINSTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) to (d). A. statement is laid
on the Tdble of the House.

Statement

(a) Total value of Indian films exported
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duripg the years 1966-67 to 1968-69 (April,
68 to January, 69) is as under :—

(Value in Lakhs of Rs.)

Year Value
1966-67 1425
1967-68 389.0
1968-69 235.4

April 68 to January' 69)

(b) to (d). Import of feature films
are currently allowed from USA and USSR
only under bilateral agreements with
Motion Picture Export Association of
Amrica Inc. and Sovexportfilm respec-
tively, The amount earned on the exhibi-
tion of foreign Films is being ascertained
and will be laid on the Table of the House
in due course,

Earnings of the films imported from USA
are held under blocked account in India
subject to withdrawal for certain specified
purposes, ¢. g. production and co-production
of films in India, purchase or renting of
Indian Films, etc. It is open to the mem-
ber companies of Motion Picture Export
Association of America to remit to USA from
their net remittable earnings Rs, 25 lakhs
per annum for all the members taken toge-
ther.

Realisation from the Russian Filmis is
to be utilised for covering the expenses in
connection with the import and exploita-
tion of these films in India. The balance
amount, if any, is to be credited to the
non-convertible Rupee account of the USSR
in Indfa.

The amount remitted by all the member
companies of the motion Picture Export
Association of America Inc. taken toge-
ther during the years 1965-66 to 1967-68
were as follows; :

Years (In Rupees)
1965-66 19, 90, 315
1966-67 19, 95, 716
1967-68 23, 06, 238*

* This figure including the

panies up to September, 1968,

amounts remitted by some of

the member com-
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‘/(!!i S : TS AR,
Tg A TGTT GAT TS 9 TE@T 4T 3 99
H 8 A & 93 FT GATAT g g -

“Earnings of the films imported from
USA are held under blocked account
in India subject to withdrawal”

AW 9% ®< IW A 48 Fg T 3 :

“*Realisation from the Russian films
is to be utilised for covering the
expenses in connection with import
and exploitation of these films in
India. The balance amount, if any,
is to be credited to the non-converti-
ble Rupee account of the USSR in
India,”™

wgaE NS fomt & a am ag
T FEx § :

“The amount earmned in the exhibition
of foreign films is being ascertained
and will be laid on the Table of the
House in due course,”

-# ag ST g g o ag AT
fraw g ¥ =Y gu &, AAdET Al &
fow s 1 U faw g, &€ @i &
facam wror frwr g st 9w fram &
F=ra 91 w1 fFaAr T@T @ 9w
fegeam % oo & soTE wHEEE ® AT
A7 FAaege w4 qFEE AT § 7

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R,
BHAGAT) : So far as the blocked account
of member companies of Motion Picture
Export Association of America is concerned,
it is of the order of Rs. 3.83 crores. So far

as Sovexporifilm of USSR is concerned,
they have a deficit in their account.

X TR ;i T A &

o 7oAt A J 6T fF Jou@oTo
¥ reiee fewge 1 afrm s oEee

VAISAKHA 24, 1891 (SAKA)

Oral Answers 30

Fer3.8) ade wok A & AfF 3T
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g At g fF I 9% ag NN A
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BT § a9 aF 1 AAQwT q@iaT afw
g Sm Agt AR § AR @ @@
oz g AW H o W& 9 T
AF qra & forg 3 acwrT i ?

ot oo WA : IT & g9 I T
g @ wig Wi Wy ot AF
SR F B FTH AGT &\

SHRI D. N. PATODIA : In the state-
ment, the total value of Indian Films expor-
ted during the years 1966-67 to 1968-69 has
been given and we find that the year 1968-69
is likely to end up with a reduction of about
Rs. 1 crores in our exports. The main
markets for Indian films are our neighbour-
ing countries like Ceylon and others, May
I koow what is the information of the
Government with regard to the attitude of
the Ceylonese Government 7 According to
newspaper reports, the Home Minister of
Ceylon has said that the Government of
Ceylon would like to ban the import of
Indian films, more particularly South Indian
films. Are our Government taking any
care to see that the export of films to Ceylon
is not prevented 7 Secondly, is it a fact
that this attitude of the Ceyloness Govern-
‘ment is the result of starting of commercial
broadcasting over All India Radio ?

SHRI B. R. BHAGAT : We have seen
that press report, but we have no official
information about it. We have asked our
High Commissioner to report to us on this
matter.

SHRI 5. KANDAPPAN ; It is wery
unfortunate that the Gowernment do not
scem to have any information over this very
serious agitating issue that is rather strain-
ing the relations between the Indian com-
munity and the Singhala community there,
The Ceylon Government seems to be very
anxious to develop their own film industry
in that island. In view of our developing
relations and the need to improve our rela-
tions with that country, 1 would like to
know if the Government of -India is not
able to persuade them in respect of export-
ing our films there, whether they would try
to explore the possibilities of having a jaint
venture to produce films in that country
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by our producers in collaboration with the
producers in Ceylon so that our relations
might be strengthened and pot strained on
this account.

SHRI B. R. BHAGAT: Normally,
when a Government takes action to ban
the import of anything it is expected to
inform us. When I said we have no
official information I meant no information
from the Government of Ceylon, but we are
trying to find out. As for the second
suggestlon, it is going a step forward and
certainly in a proper climate we can pursue
that point,

Looting of Safe at Guldhar Railway Station
(Northern Railway)

SHORT NOTICE QUESTIONS

+
S.N. Q. 26. SHRI KANWAR LAL GUPTA
SHRI 8. K. TAPURIAH :

Will the Minister of RAILWAYS be
pleased to state :

(a) Whether it is a fact that on the
6th May, 1969 a gang of dacoits managed
to loot a safe at Guldhar Railway Station,
9 K.M. east of Ghaziabad ;

(b) whether it is also a fact that they
shot dead the Station Master on duty at

pistol polnts ; and

(c) if so, what steps Goveroment pur-
pose to take to check such incidents in
future ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) (a) No, Sir. The
dacoits attempted to loot the cash safe,
but their attempt was failed mainly due to
the brave resistance offered by the Assistant
Station Master on duty and also due to the
response of the neighbouring villagers to
the alarm raised.

(b) The Assistant Station Master on
duty was shot at resulting in grievous
injuries,

(c) i) Railway Protection Force armed
squad has been posted at Guldhar
Station,

ii) Armed policq guards have besa
posted for patrolling in the area.
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(iii) Investigation of the dacoity case
is being vigorously pursued to
bring the culprits to book.

(iv) Day and night vigil {is being
maintained both by the State
Police in that area and the Rail-
way Protection Force in the
Railway premises.
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tlomgmﬁ\g ﬁ%rﬂrm'rt f&
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. SHRI S. K. TAPURIAH : 1 can
understand the difficulty of the hon.
Minister in making security arrangements in
every station, in every nook and corner as
he said. But he will kindly recall the
cancern this House had cxpressed only two
days ago on the increasing violence at the
stations. May I, therefore, know from the
Minisier whether as a measure to check it
he will convene a meetirg of all the con-
cerned Ministers of the various States and
assess the possibilities of cooperation he
can get from the States in extending the
security measures and also state the namcs
of States which do not want to give any co-
operation 7 In the case of those States, he
can increase the strength of his own
security force,

DR. RAM SUBHAG SINGH : Law
and order is the responsibility of the States.
‘We have approached the Chief Ministers
and they are extending to us all possible
co-operation. We are approaching them
again to further intensifly the security
measures . in  the light of these 1wo
incidents. Here 1 must pay my tribute to
our railwaymen who have suffered due to
such incidents because they are working in
a brave manner.
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fs g s T@w @ g @t 7 )
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SHRI RANGA : During the last War,
the railway staff were given some military
training and were also given arms. Would
it not be possible for the Government to
provide arms to station masters and other
people who hold responsible positions like
guards, engine drivers and others like that

so that they can protect themselves and
also protect others from time to time ?

DR. RAM SUBHAG SINGH :
have not thought over the possibility of
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providing arms to all such employees. But
this is a suggestion which we will look into.
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_ WRITTEN ANSWERS TO QUESTIONS
U.S.S.R. Stand on Kashmir

*1681. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state 3

(a) whether Government saw any change
in the stand of the USSR Government on
the Kashmir question during their recent
talks in New Delhi ; and

(b) whether the USSR assured the
Government of India that they would use
their veto in case the Kashmir question was
raised by Pakistan in the Security Council ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
The Soviet Governmeot have repeatedly
assured us that there has beem no change
in their position on this question.

(b) No occasion has arisen for the
Government to seck such an assurance.
QGovernment have no reasons to believe that
the Soviet Union will depart from its public-
ly declared policy if this matter were to be
raised in the Security Council.

Indian Stand on Czechoslovakia Issue

*1685. SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be plased to state :

(a) whether any assessment of the recent
events in Czechoslovakia to find out if they

have vindicated India’s stand taken at the’

time of Russian intervention in the internal
affairs of the Czechoslovakia has been made;
and

(b) if so, the results thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
The Government of India make constant
assessment of their stand on various issues,
iocluding the stand taken on the events in
Czechoslovakia last year,
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(b) Government are satisfied that their
stand was a correct one.

Manufacture of Aircraft

*1688. SHRI SHRI CHAND GOYAL:
Will the Minlster of DEFENCE be
pleased to state : )

*

(a) whether it is a fact that research
has revealed that in ancient Hindu literature
there is lot of material dealing with the
manulacture of aircraft;

(b) whether that material was utilised
in the manufagture of Gnat aeroplanes; and

(c) whether further research is being
carried on in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). There are numerous
ous references to flying machines or vehicles
in the ancient Hindu literature. The
details, however, are very difficult to inter-
pret for actual utilization in the constitution
of a modern flying vehicle. The manu-
facture of Gnat aircraft has been undertaken
under a licence agreemen® entered into with
M/s Hawker Siddeley Aviatioa Ltd., UK.,
and no use of ancient Hindu literature has
been made for this purpose.

Production of Vijayanta Tanks

*1689. SHRI 5. 5. KOTHARI : Wwill
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the produc-
tion of Vijayanta tanks has gone up appre-
clably during the last five years ;

(b) if so, whether it is sufficient to meet
the requirements of the Indian Army for
medium tanks ;

(c) whetherthere are any plans for the
expansion of Avadi faclory or for establishe
ment of a new factory for manufacturing
heavy tanks ; and

(d) whether any fresh collaboration
agreements have been eatered into with
foreign firms for_this purpose ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). The production of
Vijayanta tank is increasing steadily and it is
oxpected that  the requirements of the
armour re-equipment programme with
Vijayanta tanks during the period 1969-74
will be met fully from indigenous production.

(c) and (d) No, Sir.
Manufacture of T. V. in Pablic Sector

*1690. SHRI B. K. DAS CHOWDHURY;
Will the Minister of DEFENCE be pleased
to state :

(a) whether there is any plan to make TV
sets in the country in the public sector under
the Fourth Five Year Plan ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) and (b) .
Capacity for the manufacture of 30,000
TV Sets per annum has already been
licensed to two firms in the organised
sector (10,000 sets per annum each) and to
two consortia of small scale firms (5,000
sets per anoum each) . This capacity is con-
sidered adequate to meet the requirements
of the TV transmission station at Delhi.
As and when more TV stations are set up,
further capacity would be licensed.

There is no plan as such, to make TV
scts in the public sector. However, il any
public sector undertaking
license for the manufacture of TV receivers,
their application along with others would be
considered on merits,

Tripartite Agreement between IndiaZU.A.R.
and Yugoslavia

*1691. SHRI NARENDRA SINGH
MAHIDA :
SHRI K. P. SINGH DEO :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the recent
tripartite trade agrecment between India,
U. A. R. and Yugoslavia has not worked
satisfactorily and that the exports of non-
tradition items from India to these two coun-
trics have fallen in the recent months ;
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(b) if so, the actual exports of these
itemes during the period from April to
September, 1968 and how they compare with
the figures for the corresponding perfod of
last year ; and

(c) the steps taken by Government to
meet the situation ?

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R.BHAGAT):
(a) Mo, Sir. On the contrary, there has
been an appreciable Increase in the exports to
the U. A. R. and Yugoslavia of non-tradi-
tional items covered by the Tripartite Agree-
ment during the period April-December,
1968, as compared with the corresponding
period of 1967.

(b) and (c) . Do not arise,

American Peace Corps

*1692, SHRI D.C. SHARMA :
SHRI HARDAYAL DEVGUN1

Will the Minister of EXTERNAL

AFFAIRS be pleased 1o state :

(a) -whether it is a fact that a part from
Government agencies like American Peaco
Corps, a number of volunteers from foreign
countries are engaged by the various Govern-
ment and non-Goovernment organisations and
institutions in Delhi ;

(b) if so, their number ;

(c) whether itis a fact that some of
the foreign volunteers are working without
the formal permission of the Delhi Adminis-
tration and/or of the Central Government ;
and

(d) if so, why and the action which
Government propose to take in this direc-
tion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government are not aware of individual
volunteers working in Delhi.

(b) Does not arise.
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Meeting of Trade and Development
Board at Geneva

*1694, SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU ;

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that an Inter-
Governmental Committee to promote trade
expension and economic integration among
the  developing countrics has  been
set up by the Trade and Development
Board of the executive organisation of
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the UNCTAD at its meeting held in Geneva
from the 2Ist January to 7th February, 1969 ;

(b) if so, the other subjects discussed in
the meeting ; and

(c) the decision taken thereon ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) Yes, Sir. The meeting
decided to all, as soon as possible, an Inter-
Governmental group attended by all interes-
ted countries with a view to examining the
outstanding questions in the field of trade
expansion, economic co-operation and
regional integration among developing coun-
tries and to consider and recommend the
ways and means for facilitating the imple-
mentation of the relevant resolution on the
subject adopted by UNCTAD-1I

(b).and (c). A statement is placed on
the Table of the House. [Placed in Library.
See No. LT—1145/69]

Happenings in front of Statement House,
Calcutta in January 1969

*1695. SHRI BENI SHANKER
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the Government of Pakistan
have sent any note regarding the happenings
in the last week of January last before the
Stateman House in Calcutta ;

(b) if so, the text thereof ; and

. (cs the reply which Government have
given to the Government of Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). The copics of the Notes
exchanged with the Pakistan High Commis-
sion in New Delhi are placed on the Table
of the House. [Placed in Library. See
No. LT—1146/69]

Separation of National Sample Survey
from Indian Statistical Institute

* 1696. SHRI DEVEN SEN : Will the
PRIME MINISTER be pleased to state ;
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(a) whether it is a fact that the
National Sample Survey is going to be
separaled from the Indian Statistical
Institute;

(b) whether there is any proposal to
make the National Sample Survey another
autonomous organisation with computerisation
of the same ;

(e) whether it is a fact the that Indian
Statistical Institute Worker’s Organisation
has strongly objected to the separation of
the National Sample Survey from the
Indian Statistical Institute; and

(d) ifso, the reaction of Government
thereto ? .

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The matter is
under consideration of Government.

() Yes, Sir.

statistical  Institute
Workers' Organisation has been assured
that their views would be taken Into
consideration while arriving at a final
decision in the matter,

(d) The Indian

Raising of Liberation Army Nagas

*1697. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether it is a fact that the
followers of Phizo are raising a libsration
army for the indep:ndence of Nagaland in
the border region of Nagaland and North-
Cachar Hills of Assam State ;

(b) whether these followers are getting
arms from China and Pakistan ; and

() if so, the action Government propose
to take in the matter ?

" THEDEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(2) to (c). Phizo’s  followers  have
organized themselves into armed gangs for
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some years now. They have been resorting
to violence and other illegal activities.

These gangs have received encouragement
and support from Pakistan and China who
have been providing facilities for their
training and supplying them with weapons
and equipment.

Governmeznt have lodged protests with
Pakistan and China from time to time

against  their support to Underground
Nagas indulging in unlawful
activities. The Government of Nagaland
is in full control of the situation

and the Underground gangs are finding it
increasingly difficult to carry out their
unlawful activities. The recent success
achieved by the ‘Naga Nationalist Organi-
sation in the elections, the capture of
Mowu Angami and his gangs by our
Security Forces and the dissensions in the
ranks of the Underground have demoralized
Phizo"s Underground supporters.

Return of Indian Properties seizedby '

Pakistan during 1965 Indo-Pak
Conflict
#1698 SHRI D. N. PATODIA : Wiil

the Minister of EXTERNAL AFFAIRS be
pleased to state @

(a) whether in vizw of the slow progress
in geliing back the properiies .that were
seized by Pakistan during the Indo-Pakistan
conflict, Government propose to take the
matter to the International Court of
Justice ; -

(b) the time by which it is proposed to
be taken up : and

(c) if not, the reasons therefor 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
(a) No Sir.

(b) Does not arise.

(¢) The Government continue to hold
the view that the whole question should be
resolved bilaterally between India and
Pakistan as provided for in the Tashkent
Declaration. '
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Export of Iron and Manganese Ores

*1700. SHRI G. C. NAIK :
SHRI R, R. SINGH DEO:
SHRI MAHENDRA MAJHI :
SHRI D. R. PARMAR :

Wiil the Minister of Foreign TRADE
AND SUPPLY be pleased to state :

P

(a) the total quantity of exports of iron
and manganese ores to various countries
during the last two years ;

(b) the total value of exports and the
countries to which these were exported ;

(c) the details of various private parties
wko were given export licences ; and

' (d) the amount advanced by Govern-
ment to the exporters 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) and (b) . A statement is laid
on the Table of the House.

(c) The exports of iron and manganese
ores are canalised through the M. M. T.
C. M/s Manganese Ore India Ltd. is the
ooly other party permitted to export special
grade manganese ore to its traditional buyers
abroad. After the liberation of Goa some
of the shippers from this arca have been
allowed to export iron ore of Goan origin.

(d) No advances are made to exporters

¥ T 2w & wEET g g S by the Government,
Statement

Qty. in Million Tonnes
Value in crores of rupees

Commodity 1967-68 1968-69 Countries to

Qty. Value Qty. Value which exported
1 2 3 4 5 6

Iron Ore 1415 79.33 15.90 89.60 Japan, Czechoslovakia,

Rumania, Poland, Hun-
gary, Yugoslavia, G. D.
R., Bulgarla, Greece,
Italy, Spain, France,
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1 2 3 5 6
Belgium, Holland, West
Germany, Switzerland,
Formosa, Kenya and
Iraq.
Manganese ore 1.04 11.29 1.21 11.86 Belgium, France, West

Germany, Italy, Luxeme
burg, Netherlands, Spain,
U.K, U.S. A, Japan,
Narth Korea, Cazeche.
slovakia, and Yugoslavia,

Comments by Izvestia on Soviet-Pak Arms Deal

*1701. SHRI SAMAR GUHA : will
the Minister of EXTERNAL AFFAIRS be
pleased to state 1

(a) whether the attention of Government
has been drawn to a comment made by
*Izvestia’, soon after a Half-an-Hour Discuss-
sion in the Lok Sabha on the Soviet-Pakis-
tan arms deal, which attacked the critics of
such deal as reactionary circles ;

(b) whether Government have drawn
the attention of the Soviet Government to
the fact that Indian democracy permits cri-
ticisms ;

(c) if so, the reply received from the
from the U.S.S.R. Government ; and

(d) if the reply to part (b) above in the
negative, the reasons the therefor 7

THE MINISTER _OF EXTERNAL
AFFAIRS (SHRI1 DINESH SINGH) : (a)
The Hon. Member is presumably referring
to the articles *“Caravan goes on" in
IZVESTIA dated April 15. The article makes
no mention of Soviet-Pakistan arms deal,

(b) to (d). The fact that the Indlan
system of Government permits freedom of
expression s well koown to the world.
Soviet Government is fully aware of it.

Delays in taking decision of Indo-Iranian
joint venture

*1702. SHRI SRADHAKAR SUPA-
KAR ; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state |

(a) whether Government’s attention has
been drawn to the news'item appearing in
the Blitz of the 19th April, 1969 where cer-
tain critical references to the Government of
India for delays in taking decision on the
Indo-Iranian Joint Venture proposals have
been made ; and

(b) if so, the reaction of Government
thereto ? .

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). Attentlon is invited to the state-
ment made by me in the Lok Sobha on
25th April, 1969 on this subject.

Statement

The possibilities of India utilising
the overland routes . through Iran for
transhipment of Indian merchandize to
destinations in Europe had been mentioned
during the visit to India in Jaouary, 1969,
of the Shahanshah of Iran. Government
are examining the feasibility of the use
of the overland route and have asked
for further details from the Government
of Iran,

2. Government of India have not
heard from the Government of Iran even
hinting at any criticism of the Government
of Indla in this regard. Government, have,
however seen press report to that effect.
Letters establishing a Joint Commission for
Economic, Trade and Technical Coos
peration between India and Iran were
exchanged in January 1969, which envisaged
that the flrst meeting of the Commission
would be held in March, 1969, The
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Government of Iran suggested a postpone-
ment of this meeting. A  meeting of
officials in carly May 1969 to be
followed by a meeting of Ministers is in
the process of bing finalized. At this
meeting substantive decisions on the
pattern, scope and extent of cooperation
in various economic,
technical fields are expected to be taken.
A no issues have been raised by either
side requiring any decisions prior to this
meeting of the Joint Commission, reports
about delay or dissatisfaction are ill-founded.

Assistance to T.V. Manufacturers
for Importing Machinery

*1703. SHRI RAMAVTAR SHAR-
MA : Will the Minister of DEFENCE
be pleased to state :

(a) whether there is any proposal
under the consideration of Government to
give assistance to T. V. manufacturers in
small scale sector for import of machinery
like ridecon camera pattern generator,
ete., and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI

L. N. MISHRA): (a) and b). Two
consortia in the small scale sector
have been approved for  production

of Television receiver sets with CEERI
Pilani knowhow. Bach of them has been
authorised the import of various items of
test cquipment of the value of Rs,
4,77,600/-,

Chinese Diplomats® Visit to Calcutta on the
eve of Formation of U. F. Government

*1704. SHRI HEM BARUA: Will

the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether it is a fact that two
diplomats of the Chinese Embassy, Delhi
visited ‘Calcutta and stayed on the city
for five days on the eve of the formation
of the United Front Government in West
Bengal ; '

. (d). if so, whether they obtained
permission from Government of India to
visit Calcutta ; and
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(c) what was the purpose of their visit 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINISH SINGH) :
(a) Yes, Sir.

(b) Yes, Sir,

(¢} .The visit was for the purpose of
attending to consular work in Calcutia.

Failure of Indian Missions Abroad

*1705. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether a Member of Parliament
had written to him a letter gquoting
extracts from a letter received by him
from abroad complaining about the failure
of our Missions abroad ;

(b) whether any enquiry has been
made in the matter ; and

(c) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). Letters are received from Hon'ble
Members from time to time about specific
aspects  of functioning of our Missions
abroad. Necessary enquiries are made and
results usually communicated to Members.

indian Participation in Islamic meet held
in Malaysia

*1706. SHRI KANWAR LAL
GUPTA : Will the Minister of EXTERNAL'
AFFAIRS be pleased to state ;

(a) whether it is a fact that India jolned
the Islamic mect held in Malaysia recently ;

(b} if 8o, the reasons therefor ;

(c) the gist of the inaugural speech deli-
vered at the meet ; and

(d) the resolutions that were passed in
this meet ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
Yes, Sir.
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~+ (b) The inicrests of Indian Muslims
should be represented in the deliberatians of
such conferences,

(c) In his inaugural speech, the King of
Malaysia emphasised the need to discuss
the teachings of Islam and eliminate the
false belief responsible for backwardness
among Muslims. He  also referred to
Malaysia's efforts to build a multiracial and
multi- relfgious nation.

(d) Copies are placee on the Table of
the House. [Placed in Library. See No.
LT—1147/69]

India’s Imports from U.K.

*1707. SHRI TULSIDAS DASAPPA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the impact on Indian imports frem *

United Kingdom as a result of the budget
proposals presented by the British . Govern-
ment ; and

(b) the items of Imports which will be
affected most as a result thereof ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY
SEWAK) : (a) The budget proposal presen-
ted by the British Govermment as such are
not likely to have any _impact on our im-
ports from the UK*

(b) Does not arisa.
Islamic Conference at Kaula Lumpur

%1708 SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that an Indian
delegation attended the International Islamic
Conference held at Kuala Lumpur recently ;

(b) if so. who selected the members of

the delegation ;

(c) the capacity in.which they attended
the Conference ; and

(d) who pald their expenses ?

' THE MINISTER OF EXTERNAL
ARFAIRS (SHR1 DINESH SINGH) : (2) to
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(¢) : On the invitation from the Malayslan

Government a delegation of Indian Muslims'

selected by the Government of India to re--
present Indian Muslims participated in the.
International Islamic Conference held in

Kuala Lumpur recently, :

(d) The Malaysian Government bore
the expenditure on local hospitality. Other
expenses were borne by the Government of
Tndia.

Peking Radio Propaganda against India

N. R. DEOGHARE:
EXTERNAL

*1709. SHRI
Will the  Minister = of
AFFAIRS be pleased to state 3

(a) whether Government’s attention has
been drawn to the news-item in the Hindus-
tan Times of the 25th April, 1969 reporting
the Peking Radio’s propaganda against
India; and

(b) if so, the action which Government -
propose to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS'
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Such propaganda by China is not u
new thing. Government of India have
deplored. such - propaganda and have asked
the Chinese Government from time to time -
stop it and return to the path of normal
international behaviour.

Anti-India Propaganda by Pakistan

%1710, SHRI R. K, SINHA :
SHRI V. NARASIMHA RAO ;

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that lately there
hes been anti-India propaganda in .the
Pakistani Press as stated in the Hindustan
Times, dated the 26th April, 1969 ; and

(b) if so, whether: it is not in violajion
of.the Tashkent Agrrement ?



35 Written Answers MAY 14,

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir..

, (b) Yes, Sir, and the matter has been
brought to the notice of Pakistan Govern-
ment.

Export of Jute Goods

9549. SHRI BABURAO PATEL:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 3

. (a) the value of jute sacking goods
exporied annually to australla, New Zea-
land, U.S.S.R., United Kingdom, Burma,
U.AR., Iran, Iraq, Syria, Turkey, Sudan
and Tanzania during the last three years ;

(b) the annual value of export of jute
sacking goods from India from 1965 to 1968;

(c) the reasons why the exports of this
commodity to the above countries have so
precipitately fallen ;

(d) whether it is a fact that the jute
manufacturers smuggle out the sacking on
a large scale to Pakistan in wvarious ways ;
and

(e) if so, the steps taken to stop this
smuggling ?
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SUPPLY (SHR1 CHOWDHURY RAM
SEWAK): (a) and (b). Two stalements
are laid on the Table of the House, [Placed
ik Library See No. LT-1148/69).

(c) Exports of seeking goods have
declined due to competition from Pakistan,
emergence of synthetic packing materials
and the growth of jute mills in other
countries,

(d) No, Sir.

(¢) Does not arise.

India’s Exports and Imports and Balsoce
of Payment

9550, SHRI BABURAO PATEL :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the total annual exports and imports
in the year 1950-51 and during the last
three years with annual balance of payment,
year-wise ;

(b) the steps takeu to improve the
export-import picture since devaluation ; aad

(c) the names of twenty major items
In which annual exports have fallen from
the 1951-52 level and the reasons there-
for 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM

THE DEPUTY MINISTER IN THE SEWAK): (a) The information is as
MINISTRY OF FORIEGN TRADE AND follows ;:—
(Value in Rs, Crores)
POST DEVALUATION
Years Exports Incl, Imports Balance of Trade
Re-exports
1950-51 946.01 1024-08 (—) 78.07
1966-67 1156.53 2078.36 (=) 921.83
1967-68 1198,67 197428 (—) 715.61
1964-69
(upto Feb.* 69) 1134.73 1518.92 (—) 384,19

(b) The following steps have been taken
to increase our exports and to reduce the
trade deficit :—

() A two pronged drive viz. export
promotion and import substitution

is being made in the field of
foreign trade to keep under control
the adverse balance of trade,

Industrial units with a good record

(i
) of export performance would be
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(iii)

(iv)

V]

(wi})

(vii)

(vili)

(ix)

(x)

glven preferential allotment of
foreign exchange to augment their
production facllities, to improve
thelr quality and inter-pational
competitive ability.

In the case of some important
priority units which have got
export potential, an element of
compulsion has been introduced in
the form of export of certain per-
centage of production in order to
get facilities to import their re-
quirements of raw materials and
capital goods.

Subject to certain  conditions,
government would consider the
facility of allowing f§mport of
machioery for export production,

Awards in the form of silver
shields will be given to firms, in-
dividuals and Institutions etc. for

making a distinct contribution to .

the expansion of export trade,
Certificates of merit will aiso be
issued to the best exporters for
improvement in their export per-
formance,

A research and Development Cell
is proposed to be created in every
Export Promotion Gouncil so that
in cooperation with the concerned
national laboratories technical
problems in regard to product
development for export could be
resolved effectively.

The difficulties encountered by
expotters will be given highest
consideration so that they could
maintain their export commitment,

The question of simplification of
procedures is being examined with
a view to climinating restrictions
adversely affecting exports,

Setting up Commercial Missions of
Government of India abroad,

Exchange of trade delegations and
negotiation of trade agreements/
arrangements.
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(xi) Participation in trade fairs and
Exhibitions,

(xii) Deputation of Study and Sales
Teams,

(xlii) Conducting of market surveys of
exportable commodities in foreign
countries.

(xiv) Facilitating the setting up of
industries abroad by Indian entre-
preneurs.

(c) The names of 20 major items ex-
port which has fallen in the year 1967-68 as
compared to 1951.52 are as under :—

(1) Jute bags; (2) Jute cloth;
(3) Raw - Cotton; (4) Cotton
fabrics ; (5) Cotton waste; (6)
Manganese ore; (7) Hides and
skins undressed ;  (8) Tobacco
manufactured ; (9) Vegetable oils,
non-essential ; (10) Gums, resins
and lac; (11) Spices; (12) Coir
yarn and manufactures ; (13) Raw
wool ; (14) Fabrics of art silk,
synthetic fibre and spun glass ; (15)
Mica; (16) Coal and Coke ; (17)
Chemical elements and compounds ;
(18) Dycing tanning and colouring
materials ; (19) Medicinal and
Pharmaceutical products: and  (20)
Cement.

The reasons for fall in our exports dur-
ing 1967-68 as compared to 1951-52 are
as follow j—

Exports during the year 1951-52 were
particularly stimulated by Korean
war boom,

, On the other hand, exports in 1966-68
were still suffering partly from the
effects of the drought of the preceding
two years.

Apart from these two gencral factors,
sluggish world demand for primary
products, weakness in the commodity
markets, increased competition from
other countries and the development
of synthetic substltutes were also
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responsible for the lower export

values in 1967-68.

Export of Pulses

9551, SHRI K. M. KOUSHIK : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased 1o state :

(a) whether there is demand in for-
eign markets for the pulses produced in
the country ; ,

(b) whether it isa fact that Market-
ing Co-operative Socicty has been permitted
to handle their export ;

(c) the amount of. foreign exchange
so for earned from such exports during the
last three years ; and

(d) the recasons for not permitting
other traders to run the export trade in
pulses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) Yes, Bir,

() The foreign exchange eamned on
export of pulses during the last 3 years
were as follows :

Value in lakhs of Rs.

1966-67 400
1967.68 67
1968-69 (April to Jan, 69) .321.

(d} E=xport through private traders
is not allowed with a view to preventing
abnormal price fluctuations in the market
caused by speculation, Export through
the National Agricultural Cooperative
Marketing Federation Ltd. has the added
adwantage of purchase from the growers
direc through the Co-operative Societies.

King of Jordan's proposal Fto solve Arab

Israel Confilict
9552, SHRI KANWAR LAL GUP-
TA : Will the Minister of EXTERNAL

KAffairs be pleased to state :
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(a) whether itis a fact that King of
Jordan has made a proposal to solve the
Arab-Israel confligt ;

(b) if so, the details thereof ; and

() the reaction of Government

there]n‘?

THE DEPUTY-MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 3 (a)
and (b). In a speech to the National
Press Club in Washington on April 10, 1969,
King Hussein made the following propo-
sals 1

1, The and of all belligerency.

2. Respect for aud acknonedgement
of the sovereignty, territorial integ-
rity and political indepenpence of
all States in Arca,

3, Recognition® of the rights of all
to live in peace within secure an
recognised boundarles free from

- threats or acts of war.

4, Guaranteeiog for all the freedom
of pavigation through the Gulf
of Agaba and the Suez Canal.

5. Guaranteeing the territorial invio-
lability of all Statesin the area

-w: hat, o ry
including the establishment of demili-
tarised zones.

6. Accepting a just settlement of the
refugee problem,

(¢) The Government of India conitnue
to support the unanimous Security Council
Resolution of November 22, 1967 and all
effort to impelment it.

Payment of Compensation to Exporters
exporting Goods to  Rupes-Payment
Countries

9553. SHRI KANWAR LAL GUPTA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state.

(a) the names and addresses of the
parties who were paid compensation for
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" devaluation by the U.S.S.R. and East other
European countries ;

(b) the amount of compensation paid
to each of them ;

(c) the dates on which compensation
was paid ; and '

(d) the basis for this compensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (a) to (d). Following
devaluation of the Indian Rupee in June
1966, agreements were reached with USSR
and other East European countries for
revaluation of amounts dut to and due from
one another on contracts existing but not
yet executed or on unimplemented portions
of such contracts on the date .of
devaluation,

On these lines the Indian parties pegotia-
ted the devaluation claims with the foreign
enterprises concerned in these countries and
received the amounts due to them as
mutually agreed. There were several such
transaclions and since the settlement was
reached directly between the parties
,concerned and payment received through
normal bapking channels, Government have
no record of the details of such transactions.

Commission Agents for Export of
Goods to USSR

9554, SHRI KANWAR LAL GUPTA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the pames and addresses of the
Commission Ageots who exported goods to
U.S.5.R. and other East European countries
through the State Trading Corporation
during the last three years ;

(b) the total valae ofexports made by
each Commission Agent in each year and
the commodities exported by them ; and

(c) the amount of commission received
by each agent from these countrles during
the above period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) There are no Commission
Apgents who exported goods to U.S.S.R.
and other East European countries through
the State Trading Corporation during the
last 3 years. There are, however, a
number of associate suppliers whose goods
were exported by the S.T.C.

(b) and (c). Do not arise.

Soma Shops

9555. SHR1 BABURAO PATEL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that 15 more
retail shops koown as ‘Sona’ are proposed
to be established in the Fourth Five Year
Plao ; and

(b) if so, the names of cities where
they will be opened, the total cost of estab-
lishing each shop aod the annual recurring
cost 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHURY RAM
SEWAK) : (a) and (b). The quesiion of
opening more Sona shops is under examina-
tion. Details regarding location, expenditure
etc., have yet to be worked out.

Trade Delegation gone Abroad

9556, SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state 1

(a) the number of trade dclegations
sent abroad during the period from March
1968 to March 1969 with names of the
members comprising each trade delegation ;

(b) the countries which
with dates ;

they visited
(c) the total cost to Government by way
of air fare and forcign exchange ; and

(d) the benefits to the country as a
result of these trade delegations ?
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THE DEPUTY MINISNER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHURY RAM
SEWAK) : (a) to (c). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT-1149/69].

(d) Delegations are sent abroad to
negotiate/conclude/extend andfor review the
trade agreements/arrangements with foreign
countries and to survey the markets and
pegotiate business deals. They have helped
to diversily our trade and promote our
exports. It is, however, not poasible to
quantify the results achieved by any single
trade delegation sent abroad.

Implementation of Pillai Committee’s
Recommendations on Indian

Foreign Service

9557. SHRI ZULFIQUAR ALI KHAN:
SHRI MEETHA LAL MEENA

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the recommendations of the Pillal
Committee on the Indian Foreign Service
which have been implemented ;

(b) the recommendations which have
been accepted but not implemented so far
and the reasons therefor ;

(c) the recommendations which are still
under consideration and how long Govern-
ment will take to arrive at a declsion on
them ; and

(d) the recommendations which have
been rejected and the therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH))
(a) to (d). The required information is
given in the statements laid on the Table of
the House. [Placed in Library. See No.
LT-1150/693]

Organisational changes in External Affairs
Ministry

9558, SHRI ZULFIQUAR ALI KHAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state : )

(a) the organisational changes that were
introduced in the working of the External
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Affairs Minfstry from time to time during
the last three years ; and

(b) the changes, if any, that were intro-
duced contrary to the recommendations of
the Pillai Committee ?

THE" DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Duriog the last three years, the following
important organisational changes were made
in the working of the Ministry of External
Affairs 3

(i) A new Divislon, known as Policy
Planning and Review Division, was consti-
tated in 1966 for planning and review of
the foreign policy of the Government of
India in the context of changing world situa-
tion. A policy Planning and Review Com-
mittec was also established to recommend
guidellnes for future policy.

(ii) A post of Additional Secretary was
created in 1968 to deal exclusively with
administration,

(iii) The work relating to the Rehabi-
litation of the Tibetan Refugees Wwas trans-
ferred to the Department of Rehabilitation
in 1968,

(b) No change contrary to the recom-
mendations of the Pillai Committee has been
introduced. However, the Committee’s
recommendation to revive the post of
Secretary-General has not been accepted.

Recruitment to Indian Foreign Service

9559, SHRI ZULFIQUAR ALI
KHAN : Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) how many persons were recruited to
the Indian Foreign Service from 1966 to
1969, year-wise ; and

(b) the position obtained in the order
of merit in combined I.A.S [LF.5. exami-
nation by each of the persons so recruited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
30 (Thirty)
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1966 10
1967 15
1968 5
1969 Recruitment yet to be made.

{b) A statcment showing the position
obtained, in order of merit in the combined
IAS/IFS examination, by each of the persons
.80 recruited is laid on the Table of the
House. [Placed in Library. See No. LT-
1151/69)

Expenditure on Indian Missions Abroad and
‘Eamings from Foreign Missions in India

9560, SHRI ZULFIQUAR ALI
KHAN : Will the Minister of EXTERNAL
AFFAIRS be pleased to state !

(a) the total amount of foreign exchange
spent on the malntenance of Indian Missions
abroad during the last three years ; and

(b) the amount of foreign exchange
earped by India through the malntenaoce of
foreign Missions in India during the above
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The estimated foreign exchange expenditure
during the last three years on the mainten-
ance of Indian Missions was Rs, 25.04
crores,

(b) During the two years 1966-67 and
1967-68 the Foreign Missions in Indla ob-
tained an amount of Rs. 26.17 crores for
thelr maintenance expenditure. Figure for
1968-69 are not yet available.

Opening of Wagha Route

93561 SHRI N. R. DEOGHARE : Will
the Minister of EXTERNAL AFPFAIRS be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Afghanistan has desired that Wagha
route should be opened for the transporta-
tien of Afghan fruit to India ;

(b) whotker any efficlal request from
the Government dof Afghanistan has been
received ; and
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(c) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APFAIRS
(BHRI SURENDRA PAL SINGH) : (a)
The Government of Afghanistan and India
have been desirous that the traditional trade
route between the two countries should
remaln open,

(b) It is upto the Government of Pakis-
tan to open the route. There is, thercfore,
Ho question of any request being addressed
to the Government of India.

(c) In sfew of (b) above, the guestion
docs not arlse.

Price of Cotton

9562. SHRI DEORAO PATIL: Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state 1

(a) whether there is any proposal to
announce the floor prices of raw cottqn
(Kapas) for the next season before sowirg
scason starts ;

(b) 1if so, how it is proposed to be
ensured that the cotton producers will get
the remune rative prices ;

(c) whether Governoment are aware
that mill-Owners have schemes to purchase
Kapas at floor prices from the cottop gro-
wers through the traders ; and

(d) if so, the action taken thercon ?

THE .DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). While formu-
lating the cotton price policy for the cotton
year 1969-70 at the appropriate time, all

.the relevant aspscts. will be considered.

() No, Sir.
(d) Does not arise.
Expert of Indian Fllms

9563, SHRI JUGAL MONDAL 1 Will
ot ;Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ;
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(a) whether any film produced by the
Indian film Industry during the period from
November, 1968 to April, 1969 has been
‘sent to foreign countries for exhibition ;

(b) ifso, the names of the producers
whose films have been sent to foreign coun-
tries and the names of such films ;

(c) whether the films have been sent

by the Indian Motion Pictures Export Cor-
poration or through private agencies ; and

(d) if these have been sent by the Pri-
vate Agencies, the names of such agencies 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to(d). While infor-
mation regarding films produced during
November, 1968 to April, 1969 and exported
through Private agencies is pot maintained,
the following films produced in the country
with the names of their Producers were,
exported by the Indlan Motion Pictures
Export Corporation Bombay during the said
period ;:—

MAY 14, 1969

Name of the Name of the
film Producer
(1) SAATHI M/s. Venus Pictures,
9, North Boag Road,
Madras
(2) LAKSHMI Shrl A.L. Srinivasan,
KALYANAM ALS Productions, 14,

Rathna Chetty St.,
Madras-14.

(3) OYARNDHA
MANITHAN

Shri A. V. Meiyap-
pan, AVM Produc-
tions, Arcot Road,
Madras-26,

(4) SUBHA DINAM M/s. Vinayaga Films,
15, G. N. Cheity

Road, Madras-17,

Exhibition of Indian Films Abread

9564. SHRI JUGAL MONDAL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the followiog films which
have been produced by the Indian Producers
have been seat though the Indian Motion

Written Answers 68

Pictures Export Corporation to
counturies ;

(i) Nirjan Saikate (ii) Mahout, (lil)
Chandrodaym, (iv) Naan Anpai Ittal, (v)
Idaya Kmlam, (vi) Chemeen, (vii) Naan,
(viii) Mohabbat Zindagi Hai, (ix) Teesri
Manzil, (x) Phir Wohi Dil Laya Hoon, (xi)
Mere Hamdam Mera Dost, (xii) Pyar Kiya
Jaa, (xiii) Tasveer, (xiv) April Fool, (xv)
Dil Ek Mandir, (xvi) Upkar, and (xvil)
Teen Devian ;

foreign

(bY if so, the names of the countries in
which these films have been exhibited so
far and the amount of forelgn exchange
earned thereby ;

(c) the names and addresses of the
Producers of the said films whose films has
been sent to the foreign countrles ; and

(d) the terms and conditions on which
these films have been sent to foreign
countrles through the Indian Motion
Pictures Export Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir,

(b) to (d). A statement is laid on the
Table of the House. [Placed in Libarary.
See No. L. T.—1152/69].

Export of Nagpurl Oranges

9565. SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the quantity of Nagpuri oranges
exported to foreign countries during 1968«
69 ;

(b) the amount of foreign exchange
earned therefrom ; and

(c) the steps Government are taking for
Increasing the export of Nagpuri Oranges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Varietywise export
statistics are not available. Total export dur-
ing 1968-69 (upto January) was 107 metric
tonoes and the foreign earned Rs. 1,46,000/-.



. 69 Written Answers

(c) In order to provide larger exportable
surplus, efforts to step up production of
Oranges are under way. An Impediment
is the high internal price of the product
which makes its export uneconomic, With
increased production, it is hoped prices in
the internal market will decline, making the
product compatitve In the world market .

#=f w1 fmfa

9566. »it wgraw fag Wit @ T
®fre sarare awy g w4 g Ty A
w7 F4r f

(FFray s =g o ¥
sl Fr fals seam § W F
TNTET 9T Wt SauTy groAT § &
¥ IR e 9T 1% S W gwT

¥

(=) 7§07 & ani & =@ w0 I
¥ Frafa Y gamaT F At § w0 & A
¥ #1f a7 af 6 ; @}

() afz g, @ g@%T T wftm'w
fret ?

atfars =T qar g sarem § 99-
Wit (st Wi 7w Aww) : (F) St A,
¥l & Jerew qar A9 § vwF Fafa
¥ AT AR F IR QT F qEge W,
fracafa g 2

(w) o, 7

() w¥ A& FET

gia au frvem agfrdaea &
afereifeat & faeg farerad
9567. «it aiiwre fag :

sft aw s fag -
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(%) ofa @ar froem wgrfadaea &
gr-afga e & o 99F IO & fw-
sif@al & faeg madtT asl & sy
farsraat &1 s 4T §;

‘(@) o afawfE & qmv w@v g
fos faeg fosrad m gf § sl aw
- H ¥ fr-fer wfewifal & g ofew
Tt gawar afgwfat gra oiw #t f
g

(@) s qu @ 03wy ferd wr
s war § AT I fregwr wEETd
# iy Ak

(7) frad Aol & aiw 9@ @

aifow = awr gfa e §
oAt (st Sl o AWE) ;- (F) w1
Tersrae sy AT g% |

(&) & (). ¥ T A T

Export of Beedi

9568. SHRI BEDABRATA BARUA
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether beedi is now being exported
from India ;

(b) If so, in what quantities ; and

(c) the main difficulties in finding an
export market for beedi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) Export of beedis during the last
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‘three years has been as under 31—
Quty. in Tonnes

MAY 14, 1969

Value in Rs, *000°
(Post-devaludtion)
Year Quantity Value
1966-67 143 e
1967-68 142 2004
1968-69 93 1927
(upto Jan. "69)

(c) (1) Ban imposed by Teylen and
U. K. for the .import of Bidis
from India,

(2) Availability of cheep clgaiem
at comparable prices,

(3) Difficulty in ge#ing ‘consumer
accep in new mark

(4) Heavy import duly impesed -by
importing countriés,

qEEA B ARHA, O TG A
w1 frafa

9569. st wgrea feg Aot : ay
aife srare agn gfa 5 g9 Ao e
ez # @ gu 5 ety arere ¥
w6 afgegei O & v gl it
agrare @1 feafa oA fredt o w@h &,
qeaq, F9E a1 g & famig H1, €N
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forw qoE W ST v g 7
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(1) frafa-gest M werT-82MT |
(2) faxei ¥ wrate wremT)

(3) waraTT-ay, afererst B iy
wreHY R S |
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(4) FeRe? ¥ ¥ war wedfaT anrfx
# war A
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»1Q freas gome M
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& & 99 Frdew @ wfabsa w a@
W
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(9) veuT IUW ¥ SwTEw ¥ fafa-
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owEaE afer g ME W
v fafirdy (fafe see o
searyfar o)
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L TY
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aXfere sqrare ot gfn severw ¥ 99-
st (ot Wt 1w ¥we) : (%) af 1968
% frofa o qar wamwfy fem g
ISR T Ffan wF 75T 180.25 THF T
a1 1 a¥ 1968 # fara grar g ey A
sitfaas &t T 47.19 &1 %o o7 )

(@) a5 1968 & =@ & qeavg A4
& swam 30.17 1| ® ¥ 397 §§ )

Export of Sllk Fabries

9571, SHRI SHRI CHAND GOYAL:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the export of Indian silk
fabrics has risen during the last year ; and

(b) the steps taken by Government to
step up the exporis 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir, export of pure
silk goods during 1968-69 rose by 657/ over
export in 1967-68,

(b) The following measures have beea
taken :

(I) Reducdon of import duty oo
raw silk from 50 per cent ad
valorem plus Rs. 8.80 per kg. to
30 per cent advalorem witk
effecs from 28,3.69.

Agreement with E.E.C. countries
for duty free entry for handloom
silk fabrics in those countries to
the extent of § one million
annualy ; and .

(&)

(%) Totroduction of replonishment
scheme covering all types of
natural silkk goeds with offect
fram 1.4.1969,

Bbarat Electronics Ltd.

9572. SHRI PREM CHAND VERMA 1
Will the Minister of DEFENCE be  pleased-

VAISAKHA 4, 18091 (SAKA)
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to state :

(a) when the Bharat Electronics Ltd.,
vaas floated, who were the Members on fits
Board of Directors at that time and bow
long the same Board continued ;

(b) who are Members of the Board
of Directors at present and who is the
Chairman or Managing Director of the
Company ; and

(c) the dates of their appointment
their tenure and terms of employment 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). A statement giving
the required” information is laid on the Table
of the House. [Placed in Libarary. See
No. L. T.—1153/69].

TP srearew §uw

9573, «ft Trw Twey faare’ :
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sife W dWT 4960 ¥ Sax &
areq ¥ gg qam ) $ar wh v

(%) w o AW AT {EA
FFRAIE Mo sREM F XA WA
qfearaT ST dae s fod MU § ;

(=) afx &, @t uFT Al 0§ ;
A "

() afz aéf, a ag sfadzT wx a%
mﬁqwﬁﬂmt?

swm W, Ao afs st wwr e
sy (sitwelt gfrar widlt) @ (%) oY, &0

(=) smfry I FRETERTOEE
§ AR oo, R ¥ for aag



75 Written Answers
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59 A& fagal &, gaar wfawfat
F1, IR AR F § @graa a7 & fou
gaTfagl S Faresi M Taeqr & J

g

Diplomatic Relations With Israel and
Taiwan

9576. SHRI ONKAR SINGH 1
SHRI KANWAR LAL GUPTA :
SHRI SHARDA NAND : )
SHRI BANSHNARAIN SINGH :
SHRI SHRI GOPAL SABOO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are reconside-
ring the question of establishing diplomatic
relations with lsrael and Taiwan ; and

(b) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE,

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). There has been no change in the
gituation to warrant reconsideration.

wemy & fawz a0 § quanyg
fawsiax

9577, &/t TwTITATT SEA i
=t firr ot Wt
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N WAl, g9y wieh WAt =y dvoen
wAY (st gy wiwt) ;o (%) & (7).
& aqg St Qe fF A% eomy
faw=ira & fou aveq gEFT 9 AE
aaw g

ion on Kutch

SHRI GEORGE FERNANDES )
Wil the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have received
the resolutions passed at the Kuich Jan
Parishad held in Bhuj in November, 1968;

(b) whether any steps have been taken
to meet the various resolutions;

(¢) if so, the details thereof; and
(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OE EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.
(b) and (c). The proposals contained

in these resolutions which concern the
Central Government are being considered by
the appropriate authorities,

(d) Does not arise-
&= arfaat & forg fadsit v
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qUEn g ard qrAr 9 |
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Bikaser Woollen Mills

9580. SHRI B.K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that huge
stocks of carpet wool have accumulated in
the godowns of the Government-owned
Bikaner Woolen Mills ;

. (b) {f so, the reasons for the delay in
fixing the selling price of the same; and

(c) the quantity of carpet wool disposed
of and that lying in stock at present 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). The matter concerns
the State Government from whom necessary
Information is awaited and will be laid on
the Table of the House. So far as the
Central Government is concerned there is
no price, production or distibution, control
on indigenous wool.

sy 1969 ¥ mifeararr & qrav
ot gw §fAw w1 Y
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Crisis in Jute Industry

9583, SHRI S. S. KOTHARI :

SHRI GADILINGANA GOWD :
BHRI INDRAIJIT GUPTA :

SHRI K. RAMANI ;

SHRiI A.K. GOPALAN :

SHR1 BHAGABAN DAS :
SHRI B.K. MODAK :

SHRI K.P. SINGH DEO :

SHRI BX. DASCHOWDHURY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleasedto state :

(a) whether itisa fact that the Indian
jute industry has lost considerable to
Pakistan with regard to hessla exports;

(b) if so, the nmames of the countries
whose markets have been captured by
Pakistan and the reasons therefor;

(c) the loss of
thereby;

forelgn exchange
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(d) whether the Indian Jute Mills
Association has suggested some remedial
Mmeasures in this regard; and

(¢) if so, Government’s reaction thereto
and the steps taken to stimulate such
exports T -

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) It is a fact that competition
from Pakistan is developing in the hessian
sector also.

(b) None of our hessian markets has
been completely lost to Pakistan. India's
exports of hessian during the year 1968
suffered on accouat of aboormal rise in the
prices of fibre resulting from an exceptionally
short crop of rew jute,

(c) The value of hessian exports from
India declined by Rs. 18.9 crores during
the period April-December, 1968 as
compared to the same period of 1967,

(d) Yes, Sir.

(e) Apart from measures designed to
increase the production and yield of jute
within the country, substantial relief in the
incldence of export duties on jute goods
has been announced in the budget proposals,
The pace of modemnisadon and diversi-
fication in the industry is being speeded
up by (1) incluslon of the jute industry fa
the Hst of priority industries entitled to
higher rate of development rebate and (H)
loan assistance through the Industrial
Finance Corporation.

Internationsl Economic Developments

VAISAKHA 24, 1891 (SAKA)
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AND SUPPLY be pleased to state 1

(a) whether any meetlng of the
Economic Ministers of the three non-alligned
countries, India, Yugoslavia and U,A.R.
was held recently to discuss international
ecomomic developments ; and

(b) if so, the nature of discussion held
and the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not arise.

Noclrar mm and
9585. SHRI S. S, KOTHARI ;
SHRI R. K. AMIN :

SHRI R. R. SINGH DEO:
SHRI D. N. PATODIA :

Will the PRIME MINISTER be pleased,
to state

(a) whether it is a fact that atomig
establishments have made satisfactory
progress and nuclear power and energy
would be made available to findustry and
agriculture shortly ;

(b) if so, the progress in this regard
and the amount of nuclear epergy which
would be reduced and made available ; and

(c) the estimated targets in this regard 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) » (a) Coasiderable progress
has been achicved in the matter of
development of nuclear power in the country,

(b) and (c). Three Atomic Power
Stations are being set up in the eonnu-y

.

9584. SHRI B.K. DASCHOWDHURY:, at The requi i ion in
Will the Minister of FOREIGN TRADE rtlpl:ﬂ of each of these is given below :—
Name of the Capacity of Expected date
Station the Statlon of completion
1. Tarapur Atomic ) 380 Mwe (net) Power on the ‘as avaflable when
h“p:l Statlon ) available’ basis is already being
Units 1 aod 1) ) supplied by the Station., Power

2. Rajasthan Atomic
Power Station—
Unit-I 200 MWe
Unit-1I 200 MWe
3. Madra Atomic } 200 MWe

Power Station )

on a contiouous basis is expected
to be available by June 1969,

1971
1973
1973
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Manufacture of Mlminiﬁm Alloy Sheets
for Aircraft
9586, SHRI S.S. KOTHARI: Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
entire aluminium alloy shests required for
acroplane manufacture have to be imported ;

(b) if so, the steps being taken to
manufacture the same in this country
cither singly or in collaboration with
foreign firms ; and

(c) whether any progress has been
made in the direction of developing
research in aeronautical research establish-
ments in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFFNCE (SHRI
L. N. MISHRA): (a) and (b). It is
not a fact that the entire aluminium
alloy sheets required for the manufacture
of aeroplanes have to be imported.
Aluminum clad/aluminium alloy sheets,
which  constitute substantial portion
of the aluminium  alloy sheets,
required for the manufacture of aircraft
are produced in the country by Indian
Aluminium Company Limited since 1965-
66, ©Other types of aluminium alloy
sheets are also required for the manu-
facture of aircraft but their indigenous
manufacture will not be in economical
proposition, because the types and sizes
in which alloy sheets are required are
large in pumber and the requirements in
respect of each individual typefsize are
very small,

(c) Some progress has been achieved
in developing certain Aluminium alloys
at a metallurgical laboratory of the Defence
Research and Development Organisation.

Radioactive Minerals in U. P.

9587. SHRI1K. P. SINGH DEO :
SHRI YASHPAL SINGH 1

Will the PRIME MINISTER be pleased
to refer to the reply given to Unstarred
Question No. 4137 on the 11th December,
1968 regarding radioactive minerals in
U. P. and state :

MAY 14, 1969
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(a) whether the surveys have since
‘been undertaken by the Government ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA

GANDHI) : (a) and (b). Surveys are
still in progress.
Meeting with the Foreign Minister

of Nepal

9588. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI VALMIKI CHOU-

DHURY :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether the Nepalese Foreign
Minister recently paid a visit to the
capital and other parts of the country
and had talks with the  Ministers

and Government officials on the various
bilateral issues between India and Nepal ;

(b) if so, the
discussed with him ;

issues which were

(¢) whether the problems relating to
Indo-Nepal Trade particularly the problems
posed by Indian entrepreneurs who have
set up industries in Nepal and are smuggling
their products into India and other
activities of the Indian business involving
smuggling and marketing of goods brought
in from Nepal, were also discussed with
him ; and

(d) if so, the reactions of Government
thereto and outcome of the talks on other
issues ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). Many matters of mutual
interest and common concern for both
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couniries were discussed. In particular
the problems connected with the imple-
mentation of the Indo-Nepal Agreement
of November, 1968, including activities
of Indian businessmen und smuggling of
third country goods across the Indo-Nepal
border” were, touched upon.

(d) It has been agreed that these
matters will be discussed further when
the Foreign Minister visits Kathmandu,
the meeting of the Inter-Governmental
Committee will be expedited, and every
effort will be made to implement the
agreements reached in November last.

Import Licences for Betelnuts

9589. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TRADE
AND SUPPPLY be pleased to state :

(a) the number import licences issued
for the import of betelouts to the importers
of Orissa ; and

(b) the quantity imported by them
in the years 1966-67 and 1967-68 with the
value thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Import of betel-
nuts is not allowed since April, 1965.

Export of Tea

9590, SHRI B. K. DASCHOW-
DHURY :
SHRI RAGHUVIR SINGH
SHASTRI 1
SHRI MUHAMMAD
SHERIFF ;

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state 1

(a) whether a delegation from Japan
visited India in February, 1969 and studied
the various aspects of India’s Tea Industry
by visiting tea plantations and research
centres ;
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(b) whether itis a fact that black tea
is getting popularity in Japon ;

(c) the value of tea exported duﬂng
1968 ;

(d) whether Government propose to
give some special facilities for the export of
tea ; ond

(e) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir.
(c) Tea valued at 4973  thousand

rupess was exported from India to Japan
during 1968,

(d) and (e). Necessary fiscal reliefs for
tea exports have been announced in the
budget proposals. No further measures are
being considered yet.

' Haj Phigrims from Madhya Pradesh
9591, SHRIG.C. DIXIT : Will the

Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Haj Pilgrims from
Madhya Pradesh authorised by the Govern-
meant of India for the Haj travel this year ;

(b) how many of these pilgrims belong
to East Nimar District ; and

(c) the amount of forelgn exchange
allotted for Haj travel this year ?

THE DEPUTY MINISTER IN THE

© MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a) On
the basis of the State's Muslim population,
Madhya Pradesh was authorised to send
397 Haj pilgrims this year ;

(®) 19

(c) Rs. 2,36,25,000 (in

foreign ex.
change). 5
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Rejected Ammanition at, Ordnance.
" Factory, Jabalpux

9592, SHRI G. C. DIXIT : Will the
MHnister of DEFENCE be pleased to statg @

(a) whether it is a fact that millions of
rejected rounds of ammunition are lying at
the Ordmance Factory, at Jabalpur ;

(b) if so, whether the rejection is due
to manufactaring defects which ceuld be
taken care of by the management ; and

{c) if 80, the action Govemment pro-
paso to take agalnst the manegesent in this
regard 7

THE MINISTER OF STATE W THE
MIMISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). The informatipn
is being collected and will be laid on the
Takle of tha House.

weg wAW # ammt wr fawe
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Study on India’s Joint ventures abroad

9595, SARI D. N. PATODIA :

SHRI CHENGALRAYA:
NAIDU

SHRI N. R. LASKAR :

SHRI'R. BARUA :

Will the  Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether it s a fact thata study
conducted by the Indlan Institute of foreign
Trade has revealed that even though there
Is a vast scope for the setting up joint
ventures in forelgn countries, much of
the benefft of the situation can not be avai-
led of because the Indian entrepreneurs lack
information on investment opportunities
and they are not in a position to undertake
feasibility studies abroad of their own ;

(b) whether Government have consi-
dered the desirability of setting up of some
institution which will undertake such studies
on bohalfl of the private industries ; and

() iIf so, when the Institute is likely
to be set up and if not, the reasons
therefor 1
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THBE DEPUTY-MINISTER IN THB
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) to (c). A report based
on a study conducted by the Indian Insti-
tute of Foreign Trade on joint intustrial
wvontures abroad has been received by the
Government only recently. The report is
being examined.

U. N.O. Secretary General's report on
Nuelear War Helﬂ'a

9596. SHRI D. N. PATODIA :
SHRI TULSIDAS DASAPPA

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that according
to a recent report prepared by the U.N.
Sccretary-General with the assistance of
mapy ‘atomic scientists, many nations of
the world would be in a position to
have a modest but significant nuclear war
heads and unsophisticated delivery vehicle
system ;

(b) whether India has been mentioned
as one of the countries which can possess
nuckear war heads in a modest way ;

(c) whether the Chairman of the
Indian Atomic Energy Commission also
served as one of the consultants for the
preparation of the report ; and

(d) if so, whether India propose to
go In the lmited -nuclear war -heads for
her defence forces 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The United
Nations Report on “Effects of the possible
use of puclear weapons and the security
and economic implications for states of the
acquisition -and further development of these
-weapons” states that *‘there are only about
’seven countries in the world, other than
the five nuclear weapons powers, that eould
‘contemplate an added expenditure of $ 170
-miiljon 2 year to develop & modest muclsar
armameat without reallocating a major
"Part of their technical resources from cons-
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tructive acHvitles,” These seven countrics
as indicated in the report are the federal
Republic of Germany, India, Canada, Tedly
Poland, Sweden and the Netherlemds,

(¢) Yes, Sir.

(d) No, Sir.
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Misuse of Telephones by civilian and
Military Officials

9602. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state :

(a) whether reports have been received
regarding misuse of telephones installed at
the residence of officials working in and
under his Ministry (Civilian-Military in
Delhi/Mew Delhi ;

(b) if so, the new measures taken to
prevent the misuse of telephones ;

(c) the number of free calls, local as
well as trunk, allowed per quarter for their
telephones according to the class of service ;
and

(d) the total rental paid  during the
years 1966, 1967 and 1968 for the same 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (d). The
requisite information is being collected
and will be placed on the Table of the
House.

Border Roads Development programme in
U.P. Bihar and Assam

9603. SHRI GADILINGANA GOWD 1
Will the Minister of DEFENCE be pleased
to state :

(a) whether border roads development
programme in U.P.,, Bihar and Assam has
been included in the Fourth Five year Plan
keeping in view its strategic importance ;

(b) if so, the funds proposed to be
spent during the period, State-wise ;

(c) the mileage of roads to be covered,
State-wise ; and

(d) the mileage of roads completed so
far, State-wise 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) The pro-
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gramme of the Border Roads Development
Board is outside the Plan.

(b) to (d). The question do not arise.

Uranium Deposits in Salem District
of Tamil Nadu

9604, SHRI GADILINGANA GOWD :
Wil the PRIME MINISTER be pleased to
state 3

(a) whether it ita fact that report re-
igarding Uranium deposits in Salem District
‘Famil Nadu has been recelved ;

(b) if so, the nature thereof ;

(c) the steps being taken by Government
to exploit these resources ; und

(d) the foreign exchange saving per
anoum as a result of its full explaitation ?

THE PRIME MINISTER, MINISTER
*OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
/GANDHI} : (a) and (b). Surveys by the
Atomic Minerals Division of the Depart-
ment of Atomic Energy in the Salem Dis-
Arict revealed some uranjium occurrences, but
these occurrences were found to be-small,
‘low-grade and uneconomic for expoiltation.

(¢) and (d). Do not arise.

Filling up Posts-of Assistant Persongels
gmm in Atomic Energy Department

9605. SHRI GADILINGANA GOWD 1

Wiil the PRIME MINISTER be.pleassd to
‘dtate :

(a) whether Government ‘have received
eomphaints on the irregular filling uwp of
‘posts of Assistant Persormel Officers in the
'Bbepartment of Atomic Energy ;

(b) if so, the details of those complaints;

(c) the action takea by Government to
remove the ircegularity in this respect 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) -and (c). Do not arise,
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Indo-U.S. Relations

9606. SHRI D.C. SHARMA : will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there has been any change
ia the indo-U.S. relations with the change
of Prflidency in U.S.A, ;

(b) if so, the details thereof ; and
{c) -the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). There has been no change in the
friendly relations existing between India
and U.S A. with the change of Presidency
in'US.A. Itis our hope that the relations
between our two countries will be further

Jmproved in the years to come.

News About 1.G .S., Anand Parbat,
New Delhi

9607, SHRI .S.M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government’s attention
has been drawn to a news-item regarding
1.G.S. Anand Parbat, New Delhl under
the caption *Ministry of Defence Exposers
.of Corrupt Practices "Hauled® in the Indian
Political Suspense New Delhi of .the kst
March, 1969;

{b) 1fso, whether any investigation has
been made ; and

(c) if so, the action taken by
Government on the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir,

(b) and (c). The news-item refers to a
representation signed by 171 employees of
the Inspectorate of General Stores, North
india, New Dethi  alleging certain
malpractices in that Establishment with
regard to acceptance of sub-standard stores,
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favouritism to

some staff member in
Jmatters of  promotion, nepolism,
discrimination  etc.  These allegatlons

which hed been made earlier and had been
found to be baseless after investigation.
As such, the question of any further
investigation or action required to be
taken does not arise.
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Pay Strike by Non-Industrial Workers
in Defence Establishments

9610, SHRI S.M. BANERJEE: will
the Minister of DEFENCE be pleased to

state :

(a) whether it is a fact that the non-
industrial workers of metal and Steel, Rifle
Factory, Chief Inspectorate of Small
Arms, Ichapore and other  Defence
establishments of Ichapore (24-Parganas,
West Bengal) staged a pay strike on the”
Ist April, 1969. as a protest against the
adverse effect on the employees as a result
of merger the dearness allowance with pay;
and ’

(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir. A majority of
the nop-industrial defence employees at
Ichapore abstained from receiving their
pay on 1.4.1969.

(b) and (c). With a view to romove
the adverse effects, orders were issued on
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7.5.1969 revising the ceilings of pay for
the grant of Compensatory (City) Allowance
and House Rent Allowance to non-gazetted
Central Government employees stationed
within  the limits of the North
Barrackpore Municipality, which includes
Ishapore.

Recognition of Political Status for Dalai Lama

9611. SHRI B, K. DASCHOWDHURY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the various political parties
in India have demanded the recognition of
the political status of Dalai Lama as
the lawful, spiritual and temporal ruler of
Tibet ;

(b) the names of the partles which have
made this demand ; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). While Government are aware of the
views of members of the Parliament belong-
ing to different parties some of whom have
urged for the recognition of the Political
status of the Dalai Lama, and a new orienta=
tion of our policy towards Tibet, Govern-
ment do not have detailed information on
the stand of all the various politlical parties
in India in this regard.

(c) Government’s policy in regard to
Tibet has been changed is contemplated for
the present.

Discrimination agaiost Sikh Employees in
British Transport Companies

9612. SHRI'D. N. PATODIA :
SHRI D. C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it jsa fact that the Sikh
community in Delhi have submitted a
memorandum  to  the British Gowvern-
ment on the question of discrimination
shown to the sikh employees by the
Wolverkampton and West Midland Transport
authorities ;
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(b) whether the British Government
have since responded to the appeal ;

(c) the number of Sikh employees with
these two foreign transport companies who
have been sacked as a result of the above
policy ; and

(d) whether Government have taken any
diplomatic steps to resolve the fssue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDERA PAL SINGH):
(a) Representative of Akali Dal and of the
Gurdwara Prabandak commiiee of Delhi
state delivered a memorandum regarding
ban on the wearing of turbans and beards by
Sikhs in U. K. to the British High Commis-
sion, New Delhi, on the 6th April, 1969,

(b) Ban on turbans and beards has
since been lifted.

(c) Only one Sikh employee had lost his
job as bus-driver in Wolverhampton.

(d) Itisnot necessary as the ban on
turbans and beards has since been lifted.

Officersin S. T. C. and M-M.T.C.

9613, SHRI RAMJI RAM ; Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) The number of officers in Class I
and Il working in the State Trading Cor-
poration and the Minerals and Metals
Trading Corporation ;

(b) the oumber of persons belonging to
the Scheduled Castes and Scheduled Tribes
who were called or accepted on deputation
from other Departments during the last
three years ; and

() the number of Class I and IL posts
available in both the Corporations separa-
tely and number of them filled in ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The total numbers of
Class I and II officers in the State Trading
Corporation are 203 and 172 respectively.
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(b) None, Sir.

(c) The total numbers of sanctioned
Class I and II posts in the S. T. C. and
the M. M. T. C. are 216 and 181 respective=
ly. The total numbers of the posts filled
In are 203 and 172 respectively.

Development of Nuclear Power

9614. SHRI RAM AVTAR SHARMA !t
Will the PRIME MINISTER be pleased to
state :

(a) whether the it is a fact that nuclear
power is cheaper than thermal power for
use in agro-industries ; and

(b) if so, the steps which Government
are taking for the development of power
produced by nuclear reactors 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Compa-
rative cost of production depends on a
variety of factors such as location and the
relative sizes of units that are projected,

Within the constraints of available re-
sources and the priorities of the Plan, the
maximum possible resources are allocated

for the rapid development of puclear
power.
Fertiliser Plant at Kota
9615. SHRI 5. K. TAPURIAH :

SHRI HIMATSINGKA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the new Administrator of
the US Agency for International Dzvelop-
ment recently visited this country to have
discussion on the various collaboration pro-
jects like the fertilizer plants at Kota and for
import of various ltems including liquid
ammenia ; and ’

(b) if so, the specific proposals which
were discussed with him and the out-
come thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK): (a) and (b). The visit of
Mr. Johan Hannah, Administrator for the
U. S, Agency for International Development
to India earlier this month was not con=
nected with projects with private US colla-
boration, As such no specific proposals in
regard to them were discussed,

Soviet Land Nehru Award Committee

9616. SHRI V. NARASIMHA RAO:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state 3

(a) whether the Soviet Land Nehru
Award Committee has instituted 28 awards
for literary and journalistic work this year ;
and

(b) If so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) The
awarded 1

following prizes will be

(i) Four prizes of Rs, 8,000 each
literary works, and a free two=
week trip to the USSR In each
case,

(ii) Ten additional prizes of Rs.
1,000 each for literary works.
Four prizes of Rs. 2,500 each
for jounrnalistic works (collec-
tions of articals and series of
photographs) and for translation
of Russian classics and Soviet
works in Indian languages and
a free two-week trip to the
USSR in each case.

(iid)

(iv) Ten additional prizes of Rs.
800 each for journalistic works
and for translations of the kind
mentioned above.

ot € &t

9617. o vgee fay wed : w0
&3fire saTre aan qfa 7ot g TI AN
waT w5 ¢
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(%) w1 7g #9 § f5 2 ¥ wongsht
T INTET a9 1962-63 ¥ 43,000 =7 g1
o a9 1968-69 # 9T ¥ 2,000 = |
T & WX sEd are-aTy xaw fafa #
N s g @&,

(@) afz gf, @ w@® &1 w10 §;
R

(7) zomas F1 ‘Senaw e frafe
gt & faT a@TC |1 3N FX @)

&7

a2fw sty Far gf wwwa W
Fe-st (st W@l T ¥aw) - (F)
1962-63 ¥ Ty gwra= 1 IeureA
3,400 o = @1, 43,000 ¥o T THN |
1968-69 & YT F@HT Fearew 2,100 Fo
F@Egm s agma g faaial # frraz
g

(&) =wmt amEl § oF GEwS
An & o=y AT 919 g wfage ww
%t ofcfeafa & w00 oA & fraae
ard '

(7) wF faatw ww-Ee 9 @l
snar & 1 [wewren ¥ @ femr man
e sem LT—1155/69]

Survey of Problems of Indians Living
Abroad

9618. SHRI R. K. BIRLA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the people

of Indian origin living abroad are facing a

| number of problems in the countries of their
domicile ;

(b) if so, whether Government
-gurveyed these problem ; and

have

(c¢) if so, what are these problems and
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the steps which Goveroment

propese to
take to solve them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
In some countries they are facing some

problems,
(p) Yes, Sir,

(¢) The problems vary from country to
country. They include, infer alig,
problems of continued residence and in-
ability to continue their present occupa-
tions where they have not acquired citizen-
ship of the country of their residence.

The steps taken vary from country to
country and according the the particular
nature of the problem. Every possible
step has been and is being taken to work
towards agreed soluiions, Whenever neces-
sary suitable advice is given to the persons
concerned. Depending on  their needs,
concrete assistance has also been made
available.  Negotiations have been con-
ducted with the Governments of the coun-
tries concerned at various levels and also
through diplomatic channels,

Indo -Nepal Trade

9619. SHRI R. K. BIRLA 1 Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to siate :

(a) whether Government’s attention has
been drawn to a news-item which appeared
in The Times of India of the 11th April,
1969 1o the effect that insinuations were
levelled against India in the National
Panchayat of Nepal over the bilatreal
agreement on Indo-Nepalese trade in
November, 1968 ;

(b) if so, whether Government have
asked for a complete report in this behalf
from our Ambassador in Nepal ;

(c) the reaction of Government ‘to
these insinuations ;

(d) whether Government have also
ascertained in the views of the Government
of Nepal in the matter ; and
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(e) if so, the reaction of Nepal Govern-
ment thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir.

(c) to (e). Restrictions on import lnto
India of synthetic fabrics and stainless steel
manufactures from Nepal —in pursuance of
the decision taken at the Ministerial level
talks in Kathmandu in November 1968, and
other matters relating to the Indo-Nepal
trade relations. have been the subject of
discussion both in the Lok Sabha and the
Rajya Sabha, as it has been in the National
Panchayat of Nepal. Government of India
have been in touch with the H. M. G. of
Nepal to expedite the implementation of
the decisions taken in November 1968,
More recently this matter inter alia Wwas
discussed with the Foreign Minister of
Nepal during his visit to New Delhi. The
Indo-Nepai trade and trade relations will be
reviewed further at the next round of talks
between the representatives of the two coun-
tries.

Provision of a Job for an 1. C. S. Officer

9620, SHRI KANWAR LAL GUPTA :
SHRI N. R. DEOGHARE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state @

(a) whether it is a fact that an I.C.S.
officer has been drawing salary since the Ist
September, 1968 but he has not been given
any job since then ;

(b) whether itis also a fact that this
officer was previously Secretary to the Minis«
try of Works and Housing and was a
senlor officer during the UNCTAD Confe-
rence ; and

(c) if so, the name of the officer and the
reasons for not providing him any job ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.
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(c) The officer concerned is Shri Prem
Krishen, The question of his posting is
under consideratlon of the Government,

VR & w9 ¥ AEr @7 gyw & fog
wt wf W

9621. =it awaw fag Fwaw : w4
Fafw-e1d T 4g TAT T T FAT R
Y WA @7 Y qHAT FudaFoA A
g vgwi g3 ¥ foq g gra q@n
FIEATEY T AT G R Y
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AT 92T & Afqwgo #1 A 7Y
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®E

i & Tgk ard WAl 6 Wil @
L &

9622. st gwa W wgET™ : AT
fafaw-wrd 7 a3 A A PO FOA
fe :

() ant & frat wrda amfe
g

(&) 1973l 1964 ¥ 97 a5 feax
WA ATIICE  qFAY &1 Sfsarsay aar
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() & T aat § | @ ardg
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FqT FTEATE F T Teqq 8 ?
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(sft gox are Fag) : (%) @ awa qui
# guraa: 68,000 Wt wfegw §
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(') 31-10-1968 % wrdfw W
sEmafaa it 747 § W@ @ W §
%! ger 168,000 §

() a=t ¥ @A T A Tfewt
Ry gw ¥ frafedt €
FHEATSH] T JOHAT FAT I8 @I &, 9
&9 &3 & fau g awF ooy U-
afew @it ¥ weAw ¥ g ENE AR
TR g agw WA & i
AMAT & 97 59 9 $1 JAT FT GHL
& qrg Y 5T AT A1 S awi &
TERAgh aragw far g fs 3 @
WEAYY ATHST F1 gEwA & far W
aRIfagas gd@ e & 5amE w3

fagrt § @9 & w29 g AW TEW
% qwa

9623. it wo fHo wuwT: Fr
a2 few saTaTe aar gfw A=Y a7 a@A )
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(%) ¥ 5= § fe wvoreT # gt &
fega @0 & gzq T F 9T W/
fagr #1 R I g ST §;
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¥ g 3aw w1 favw 70 F o0 Sy
fFr &;

() afz gf, @ v &1 W afcomw
frwer § ;

() #r 9g W &9 § Fawa™
fd 7 g9 JuTdl § ;A W FAW
%1 g% % feafa F1 g0 F@T W @
¢ w1 T %7 IR 110 0FF ¥ §€ W
66 TF% { T ;

(¥) afs & @ ¥ T w7
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T afywifedi & gra-gg oFar &

sfafrfaai st # afeafe fear srinm ;
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57 . .
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Delhi as Dry Port

9624, SHRI V. NARASIMHA RAO :
SHRI R. K, SINHA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether there is any proposal to
declare Delhi as a dry port ;

{(b) if so, the salient features thereof ;
and

(c) whether it will help the export
promotion drive in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) to (c) . The suggestion that
a dry port should be set up at Delhl has
been received by the Government and is
being examined in all its aspects.

Anti-Tank Missiles with Indian Army
9626. SHRI V. NARASIMHA RAO:

Will the Minister of DEFENCE be pleased
to state &

(a) whether the Indian Armmy s
equipped with anti-tank missiles in view of
the fact that Pakistan Army has the Balkon-
Cobra anti-tank missiles ;

(b) if not, when the Indian Army will be
equipped with this weapon ; and

(c) whether it is proposed to acquire
them from foreign countries or manufacture
them indigenously ?

THE MINISTER OF DEFENCE (SHRI

SWARAN SINGH) : (a) Yes, Sir.
(b) Does not arise.
(c) Government have also  under

consideration a proposal to manufacture
them indigenously.

Indo-Nepal Boundary Talks

9627. SHRI R, BARUA :
SHRI N. R. LASKAR 1
SHRI CHENGALARAYA
NAIDU :
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SHRI NITIRAJ SINGH
CHAUDHURY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 8145 on the
30th April, 1969 and state 1

(a) whether it is a fact that representa-
fives of India and Mepal held talks at
Valmik Nagar in April, 1969 to discuss the
Indo-Nepal boundary in Susta region ;

(b) if so, the outcome thereof ;

(c) whether any final
been reached ; and

agreement has

(d) if not, the present stage of the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) to (d). The two sides examined
cach other's documents and maps and it
was agreed at the end of the talks at Val-
mikinagar that further efforts would continue
to reach an agreed basis for joint survey
for re-locating the Indo-Nepal boundry on
the River Gandak.

Pakistan's Offer for Talks

9628, SHRI D. N, PATODIA :
SHRI BENI SHANKER
SHARMA

Will the Minister of EXTERNAL
AFFAIRS be pleased to state : .

(a) whether it is a fact that the Pakistan
President has indicated his intention to
resolve the outstanding issues with India
peacefully ;

(b) whether India has officially welcom-
ed the offer ; and

(c) the steps taken to intitiate talks
with the Pakistan Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
On 26th April, 1969, while replying to a
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message from the Presieent of India, the
President of Pakistan stated as follows :

“We will be only too happy to co-
operate in any effort directed towards
normalisation of relations between
our two countries through a peaceful
settlement of outstanding disputes on
an honourable and equitable basis".

(b) and (c). The above was in response
to our President’s message of 16th April,
1969 to President Yahya Khan. In this
President Zakir Husain had stated : *‘It
is my hope that our two countries will be
able to normalise our relations through
peaceful bilateral discussions. On our part
we shall continue to make every endeavour
to work towards establishment of friendship
and cooperation between our two Govern-
ments and peoples'”.

Since the receipt of President Yahya
Khan's message we have again conveyed to
the representatives of the Government of
Pakistan that we would welcome the nor-
malisation of Indo-Pakistan relations and
that we hoped this would leave to the
settlement of mutual differences by peace-
ful negotiations b the two tries

Setting up of Industrial Estates in U.A.R.
with India’s help

9629. SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that India is
setling up an ancillary unit for the manu-
facture of Fiat Car parts in U.AR. at
the request of that Government ;

(b) whether Indla will also assist U.A.R.
in setting up an Industrial Estate at
Mansura ; and

() if so, the detalls thereof ?

THE DEPUTY MINISTER IN THE,
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHURY RAM
SEWAK) : (a) to (c). The United Arab
Republic Government has sought India’s
assistance for setting an ancillary Industrial
Estate at Helwan near Cairo for the manu-
facture among other articles of Fiat Motor
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car parts ; and also a General Industrial
Estate ‘at Mansura. Details of the pro=-
posals have not yet been finalised. The
services of a few experis have also been
requested far the purpose.

The request is under consideration,
Sale of Indian Boats by Pakistan

9630. SHRI DEVEN SEN :
SHRI P. C. ADICHAN :
SHRI TULSIDAS DASAPPA :
SHRI D. N. PATODIA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI R. K. SINHA
SHRI HIMATSINGKA :
SHRI1 S. K. TAPURIAH :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether Government's attention has
been drawn to the Pakistani Press report
that 188 Indian boats scized by Pakistan
during Indo-Pakistan conflict in 1965 have
been sold ;

(b) whether this action of Pakistan
Government is a wvoilation of the Tashkent
Agreement ; and

(c) if so, Government's reaction thereto ?

THE DEPUTY MINISTER . IN THE
MINISTRY OF EXTERNAL AFF-
AIRS [SHRI SURENDRA PAL SINGH) :
(a) Yes, Sir.

(b) Yes, Sir.

(¢) The Government have protested
against this reported act of Pakistan on
28 April, 1969,

Stateless Persons from Ceylon coming to
e India
,f/
"9631. SHRI GEORGE FERNAN-
ES: Will the Minister of EXTERNAL

AFFAIRS be pleased to state @

(a) the total number of Stateless per-
sons India had to take from Ceylon during
the last three years under the Indo-Ceylon
Pact, 1964 ; '
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(b) how many of the stateless persons
were to be taken by Ceylon under the Pact ;

(¢) the number of persons who have
so far been granted citizenship by India ;

(d) the number of persons who have
been granted citizenship by Ceylon ;

(¢) whether itis a fact thata Jarge
number of applicants for citizenship have
been kept on the pending list by Ceylon ;
and

(f) whether any jolnt machinery has
been set up to supervise the proper imple-
mentation of the Indo-Ceylon pact, 1964 7

THE DEPUTY-MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Indo-Ceylon Agreement of
1964 provides that 525000 Stateless
persons are to be granted Indian citizen-
ship and 3,00,000 Ceylon citizenship over
a period of 15 years. No yearly quota
for granting citizenship has, however, been
fixed for either side.

(¢) 37,425 persons have been granted
Indian citizenship up to the end of March,
1969,

(d) About 225 persons have been
granted Ceylon citizenship upto the end
of December, 1968,

(e) Yes, Sir; but the Government of
Ceylon have assured us that they would
be able to fulfil their obligations.

(f)  Yes, Sir.

Insalting Remarks against Prime Minister

9632. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
EXTERNAL AFFAIRS be pleased to state *

(a) whether the allegation made in Lok
Sabha during discussion on the demands for
grants pertaining to the Ministry of Exter-
nal Affalrs that one of the Cabinet Minister
made insulting remark about our Prme
Minister in Poland is correct ; and

(b) If so, the action taken against the
said Minister ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH):
(a) No, Sir.
{b) Does not arise.
ol wr frafa

9633. it TrwTHATC wwl: AT AR-
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i Rent charges in the Ministry of External
Affairs Hostel

9634, SHRI ONKAR LAL BERWA 1
SHRI SHRI CHAND GOYAL :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that his Ministry
are charging rent from the residents of the .
External Affairs Hostel on the basis of
standard rent under F.R. 45-A or
10 per cent, of the pay, whichever is less ;
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(b) if so, whether the concession of
charging rent at 10 per cent, is prevalent in
any other Government-run Hostel ;

(c) if not, the reasoms for charging less
than the full standard rent in the case of the
Ministry of External Affairs Hostel ; and

(d) the loss incurred by Government
on this account ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SARI SURENDRA PAL SINGH) : (a)
Rent for the Hostel accommodation alope
is charged as per the General Pool Accom-
modation Rules, i.e. on the basis of 109 of
the pay of the officials or the standard rent
under F.R. 45-A, whichever is less. Rent for
furniture, services, etc. are charged in addi-
tion, on a uniform basis.

(b) to (d). The Hostels under the con-
trol of the Directorate of Estates charge
fixed rents under F.R. 45-A which Ioclude
furniture rent service charge, etc. The
system of charging rentals in respect of the
E.A. Hostels is thus different .

‘Whereas in the Hostels under the Direc-
torate of Estates accommodation Is pro-
vided to Government officials within speci=
fied pay ranges, the E.A. Hostel provides
accommodation to officials of the. E.A.
Ministry irrespective of their pay scales
since all of them face the same accommoda-
tion problem on returning to Headquarters
from service abroad.

As the E.A. Hostel thus caters to a dis-
tinctly different need and as the principle
followed for allotment of accommedation
in the E.A. Hostels is different from that
for other Hostels as stated above, the system
of computing rentals is also different. Con-
sequently the questlon or loss or gain to
Government does not arise.

Staff of Tea Board in Delhi

9635. SHRI JYOTIRMOY BASU : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the staff of
the Tea Board in Delhi observed 9th April,
1969 as a demands day ;
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(b) if so, what are their main demands;
and :

(c) the steps Covernment have taken
so far meet their demands ?

THE DEPUTY MINISTER IN THE -
MINISTRY OF FOREIGN TRADE AND
SUPPLY, (SHRI CHOWDHARY RAM
SEWAK) : (a) Some of the members of the
staff of the Tea Board in Delhi observed
9th April, 1969 as a demands day.

(b) and (c). A statement giving the
information is laid on the Table of the
House [Pleced in Libragy. See No.
LT-1156/69]

Promotions in Office of Director
General, Ordpance Factories, Calcotta

9636. SHRI HEM RAJ :
SHRI HEM BARUA :

Will the Minister of DEFENCE be
pleased to state :

(a) the number of redesignated grade

I stenographers In the Director General of

Ordnance Factorfos, Calcutta
since been promoted
superintendents;

who have
to the posts of

(b) the number
vacant ;

of posts still lying

(c) whether it is a fact that there has
been a delay in filling up the vacant posts ;
and

(d) the steps taken by Government to
fill these vacant posts 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) Two.

(b) One

() There was some delay in filling up
the vacant posts on account of a Court
injunction  which was . vacated in
February, 1968.

(d) The authoritics concerned have
been asked to expedite recommendations
of the relevant Departmental Promotion
Committee before action is taken to fill the
remaining post.
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Grade Il Stenographers in Office of
Director General of Ordnance Factories

9637, SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to lay
on the Table, a copy of the Memo served
to grade Il stenographers by the Office of
the Director General, Ordnance Factories
at the time of redesignating the former as
Assistants and state the extent upto which
it was complied with by both the pariies
as on the 20th April, 1969.7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : A copy of the
Memo is laid on the Table of the House.
[Placed in Library. See. No. LT-1167/
69.] Information as to the extent upto
which it was complied with by both the
parties as on the 20th April, 1969, is being
collected and will be laid on the Table of
the House.

Promotions in Office of Director General
of Ordnance Factories

9638. SHRI HEM BARUA: Wil
the Minster of DEFENCE be pleased
to state :

(a) whether it is a fact that in the
Office of the Director General of
Ordnance Factories, four posis of
superintendents were exclusively reserved to
be filled by grade II stenos after trial as
Assistants for a period of two years ;

(b) if so, the reasons for promoting
a grade I stenographer against the afore-
mentioned reserved posts without trying
him as an Assistant ; and

(c) the manner in which Government
propose to compensate the number of
posts reserved for grade 11 stenographers ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir. The posts of
Superintendents in the office of the Director
General of Ordnance Factories,Calcutta
are filled by Btenogrophers, Grade I, and
by Stenographers, Grace II, who have
worked for two years as Assistants.

(b) and (). Do pot arise.
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Trade Delegations from Philippines

9639. SHRI R. BARUA :
SHRI CHENGALARAYA
NAIDU :
SHRI N. R, LASKAR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether itis a fact that a trade
delegation from Philippines visiled India
in April this year ;

(b) if so, the subjects discussed ;

(c) whether any trade agreement has
been signed between the two countries ; and

(d) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
BUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir. A -
Goodwill and Trade Mission from the
Philipppines—sponsored by the Trade
Missions Club of Manila visited New
Delhi for 3 days during April, 1969, on
their way to certain Scandinavian and
West European countries, They held
discussions with officials of the Government
of India and the Federation of Indian Cham-
bers of Commerce and Industry on matters of
mutual interest. The discussions centred
round developing closer trade contracts,
and exploring the areas which offered
opportunities for increased trade including
joint ventures. Visits to some of the
industries in and mear Delhi were also
arranged so  that they could see for
themselves the quality of our export
products,

No agreement
signed durlng the visit of the above
Mission. However, Trade Agreement
between the Government of India aod the
Government of Philippines was concluded
on March 26, 1968, copies of which are
available in the Parliament Library.

(¢) and (d). was

Import of cotton from Sudan

9640. SHRI K. P. SINGH DEO ; Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :
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(a) whether talks were held in New
Delhi with the Sudanese Cotton Delegation
for the supply af Sudanese cotton to India
and purchase of Indian cloth by Sudan ; and

(b) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The Studanese
Cotton Delegation did not visit Delhi and
no talks were held in Delhi.

e e @ (A ardeae
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Chinese Build-up on Indo-Tibetan Border

9642, SHRI N. R. DEOGHARE:
Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether Government's attention has
besn drawn 1o the pews-item in The Hindu-
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stan Times of the 24th April, 1969, wherein
it has been rcported that the Chinese are
constructing large number of military
Installations along the Indo-Tibetan border ;
and

(b) if so, the action which Government
are tgking in this regard ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Govern-
ment have seen the Preess report referred to.
Across our northern border, the Chinese

_have been engaging themselves in various

military activities, including improvement of
roads ‘and improvement and construction of
military accommedation. There has been
no significant change in these activities
recently. A watch is kept across our
borders in the interest of safeguarding our
territorial integrity.

Survey made for Atomic Minerals in
Mysore

9643, SHRI 5. A. AGADI : Will the
PRIME MINISTER be pleased to siate :

(a) whether the Atomic Energy Commis-
sion have surveyed for atomic minerals in
Raichur, Bellary and Dharwar Districts
of Mysore State, particularly in the Taluks
of Mundargi of Dharwar District, Koppal,
Gangavati, Yelburga, Kushtage and Sind-
hanur of Raichur District and Hospet and
Hadagil of Bellary District ;

(b) if so, the details thereof ; and

(c) if not, whether there is any proposal
to do so ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). Portions of Taluks
referred to in Dharwar, Raichur and Bellary
districts were surveyed but no atomic mine-
rals of any significance were found. The
remaining portions of these districts will be
surveyed in due course .

Issue of Forged Permits for visit to Sikkim

9644. SHRI TULSIDAS DASAPPA :
SHRI JYOTIRMOY BASU :

Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state :
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(2) whether a British national has been
arrested in Darjeeling recently on the charge
of issuing forged permits to foreigners to
visit Sikkim ;

(b) if so, the name of the British na-
tional and whether legal proceedings have
been initiated against him ; and

(c) the reaction of Goveroment thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGA): (a)
Yes, Sir.

(b) and (c). Mr. Arthur Maloney who
is in judicial custody in Darjeeling pending
completion of investigations regarding this
case.

Sainik School at Kushalnagar in Coorg

9645, SHRI TULSIDAS DASAPPA :
Will the Minister of DEFENCE be pleased

to state :

(a) whether the Centre has directed the
Mpysore Government to run the proposed
second Sainik School In the State at Kushal-
nagar in Coorg as a residential school ;

(b) the amount of aid given by the
Centre to the State Government for this

purpose ; and

(c) the total number of seats in the
school ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The Sainik Schools
arc opened only at the initiative of the State
Government. The Board of Governors of
the Sasnik Schools Society has approved
the proposal of the Government of Mysore
to open a second Sainik School in Coorg
District at Kushalnagar. The School will
be a residential S:chool like other Sainik
Schools,

(b) The Central Government will pro-
vide free of cost the services of service officers
to fill the appointments of Principal, Head
Master and Registrar in accordance with the
Scheme,

(c) The number of seats in this school
will b= 525 as in the other Siinik Schools.
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Number of Officers in Feformation
Services of India

9646. SHRI P. VISWAMBHARAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the numbzr of Oificers in the In-
formation Services of India as on the 3Ist
December, 1968 ;

(b) how may of these have been taken
into Indian Foreign Service during 1968 :

(c) whether the recommendations of the
Pillai Committee in this regard have been
taken into consideration ;

(d) il so, whether these officers along
with Public Relatlons Officers have been
screened by the Foreign Services Board in
consultation with the Union Public Service
Commission for their inclusion into the
Indian Foreign Service ; and

(e) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): {a)
Forty-eight officers fn all Grades.

(b) None.
(c) Yes, Sir.

(d) to (e). Action is being taken to
finalize the promotion to IFS(A) of such
ISI officers as have been recommended by
the Foreign Service Board after screening in
cunsultation with the Union Public Setvice

‘Commission.

Nepal’s Claim on Coatrol of Sharad Canal

9647, SHRI R. K. SINHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Nepal has asked Govern-
ment to hand over control of the Sharad

Canal in. Mahamali zone ; and

(b) if s0, Government's reaction there-
w?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. The Government of Nepal have
made no such request,

(b) Does not aries.
Manufacture of Transmission Equipment

9648, SHRI R. K. SINHA : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have prepared
plans for the manufacture of equipment for
transmission and studios for All India Radio;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Bharat Eleetro
nics Limited have planned the manufacture
of Broadcast Transmitting and Studio Equip-
ments for the All India Radio from 1970-71
onwards, The Compiny is also presently
examining the possibility of manufacture of
Television Transmitting and Studio Equip-
ment for the All India Radio. The details
of the equipmsnt to be manufactured during
the Fourth Plan period have not yet bzen
finalised.

Export of Films on Distribution Basis
9649, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to
state :

(a) the nam:s of the films which have
been sent by the Indian Motion Pictures

Export Corporation to foreign countries on

distribution basis ;

(b) the names of those countries in
which these films were exhiblted ; and

(c) the names and addresses of the pro-
ducers whose films have been sent by Cor-
poration on a distribution basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SAWEK) : (a) to (c). A statement is laid
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on the Table of the House. [Placed in

Library. See No. LT-1158/69],

Compensation for Land acquired for Tulibal
Aerodrome in Manipar

9650. - SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be pleased
to state :

(a) whether compensation for the acq-
uisition of land for the expansion of Tulihal
acrodrome, Manipur, has already been paid
to all the land owners affected ;

(b) if not, the reasons for the delay ;
and

(c) if so, the amount of compensation
so far paid and the compensation rate per
acre of the land acquisitioned 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The full
amount of the award has been deposited
with the Collecter who, it is understood, has
disbursed Rs. 3,76,740.29 to claimants and
deposited Rs, 1,43,398.14 in Court under
Ssction 31(2) of the Land Acquisition Act.
A further sum of Rs. 7,490.81 has to be
disbursed by the Collector. The reason for
delay in the disbursement of this amouat is
believed to be non-production of succession
certificates by claimants and non-availability
of claimants in some cases.

The rate of comps:nsation aw rded by
the Compsztent Authority per acre varies
from Rs. 920 to 3,360 in respact of home-
stead areas and from Rs. 810 to 1,600 per
acre for other lands.

Construction of Tulihal aerodrome jn
Manipar

9551, SHRT M. MEGHACHAN-
DRA : Wiil the Minister of DEFENCE be

pleased to state :

(a) the progress so far made in the constru=
ction of Tulihal aerodrome in Manipur ; and

(b) when it will be completed and
Commissioned ?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
The work is in progress and is likely to
be completed by December, 1969,

Chinese advancement in Nuclear Technology

9592. SHRI JUGAL MONDAL : Will
the PRIME MINISTER be pleased to state ;

(a) whether the Department of Atomic
Ernergy keeps a close watch over the Chinese
advances in the field of nuclear technology ;
and

(b)

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Department
of Atomic Energy makes every efforts to
keep abreast of advance in nuclear techno-
logy in various countries of the world,

including China.
Import Licences for Fresh and Dry Fruits

if so, the details thereof 7

9653, SHRI K. N. PANDEY : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased 1o state :

(a) the names and adressess of twenty
top firms which have been given import
licences for more than Rs. 20,000 for the
import of Fresh and Dry Fruit from (i)
Aflghanistan, (ii) Irag, and (iii) Iran ;

(b) whether these importing firms have
fulfilled their export commitments to
Afghanistan and names of the firms who
have failed to fulfil these commiiments ;
and

(¢) the names of firms which have been
blacklisted for malpractics 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Details of licences issued
for different commodities including fresh and
dried fruits, are available in the *“Weekly
Bulletin of Industrial Licences, Import
Licences and Export Licences™, copies of
which are available in the Parllament
Library.

(b) and (c). Presumably, the Hon.
Membser s referring to the importers under
the current Indo-Afghan Trade Arrangement
period, which expires on July 31, 1969. As
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the period is not yet over, the question of de-
registering/black listing any of the firms
participating in Indo-Afghan Trade, does not
arise at this stage,
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Exhibition of Indian Films Abroad

9655. SHRI K. N. PANDEY : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the following films have
been sent by the Indian Motion Pictures
Export Coroportion to foreign countries :—

(i) Ayee Milan Ki Bela,
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(if) Janwar,
(iii) Chand Aur Suraj,
(iv) Rishte Naate,
(v) Benazir,
(vi) Do dil,
(vii) Door ki Awaz,
(viii) Kashmir ki Kali,
" (ix) Gauri,
(x) Mamta,
(xi) Do Kaliyan, and
(xii) Arzoo ;

(b if so, the names and addresses of
the producers of the above films and on
what firms the Indians Motion Pictures
Export Corporation had sent the films ;
and

(c) the amount of fereign exchange
earned and the names of countries in which
these films have been exhibited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). A statmeent is laid on
the Table of the House. [Plaecd in Libray.
See No. L. T.—1159/69].

Valac of Shares of Jute Mills

9656, SHRI JYOTIRMOY BASU:
Will the Mialster of ,FOREIGN TRADE
AND SUPPLY be pleased to state

(a) whether it is a fact that jute mills
are incurring heavy losses with the result
that their shares are going abegging in the
stock market at higher and higher discounts;
and

(b) if so, the remedial measures which
are proposed to be taken by Government ? |

THE DEPUTY MINISTER IN THE
MINISTRY OF.FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The jute industry has been
passing through difficult times as a result
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of an exceptionally short crop this year.
Raw jute prices rose to abnormally high
levels ; jute goods prices, however, did not
rise proportionately high., As a result of
difficult trading conditions, some mills migh
have incurred losses. '

’(b] According to current indications,
the next season’s crop is expected to be good,
Once normal supply of raw material is avails
able and trading conditions are restored,
the conditions in the jute industry are ex-
pected to improve,

Export of Manganese Ore through M.M .T.C.

9657. SHRI K. P. SINGH DEO}:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 1

(2) whether it is a fact that three teams
of Mines and Minerals Trading Corporation
visited U. S., Europe and Japan for the sale
of Manganese ore ;

(b) whether it is also a fact that the
teams failed to secure orders even from
Japan who was the largest buyer of tradi-
tional grades of ore from India ;

() if so, the reasons therefor ; and

(d) the steps contemplated by Govern-
ment to explore that possibilities of sale of
manganese ore in forcign markets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) Exports of Manganese ore have
arisen to 1.177 million tonnes in 1968 from
1.083 million tonnes in 1967. During the
first four months of 1969, orders for export
of about 1.16 million tonnes have since been
secured and efforts for sale of further quan-
tities are being continued. However, to
meat the growing competition in this com=
modity in the internalional market more
effectively, MMTC are rcviewing the cost
structuae of manganese ore export. Govern=
ment have taken on hand integrated projects
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for the development of rail, road and port
facilities to improve the competitivencss of
our exports. The delegations of MMTC
have been vislting main consuming countries
to contact the major consumers, The Cor-
poration has also appointed agents in
Woestern Europe and made lialson arrange-
ments in Japan for sale and collection of
information essential for pushing the exports
of manganese ore.

Ban on Production of coloured Sarees

9658. SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE AND
SUPPLY bo pleased to state ;

(a) whether it s a fact that according
to the Resolution No. 9 (42)-TEX (C)/64,
dated the 2od June, 1966, the then Ministry
of Commerce asked the powerloom owners
in Malegaon, Burhanpur and Jabalpur to
change over to other varities leaving the
production of coloured sarees to handlooms
within three years ;

(b) if so, whether the period of thres
years is duc to expire on the 20d June, 1969
whether these powerlooms have changed
over other varieties ;

(c) if so, the details thereof ; and
(d) if not the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) to (d). Representations have been
received from powerloom owners in Maha-
rashtra and Madhya Pradesh that the strict
enforcement of the reservation of coloured
sarees oxclusively to the handloom sector
would cause hardship to powerloom weavers
in these States, The matter s being
enquired into.

Local discontentment over road repair
‘Works in Sikkim

9659. SHRI INDRAJIT GUPTA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
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(a) whether Government's atteation has
been drawn to the editorial article “A Cry
in the Wilderness"” in the Sikkim, a journal
published from Gangtok, on the 19th April,
1969 ;

(b) whether the allegations that restora-
tion and repair works on roads and bridges in
Sikkim have been taken away from the
local Sikkimese contractors and given to
outsiders are correct ;

(c) whether it is also a fact that road-
making charges of Sikkim P.W.D. are
Rs. 80,000 per mile, as compared to Rs. 7
lakhs per mile spent by the GREF Swasilk
Organisation ; and

(d) whether any action is proposed to be
taken to allay the local discontentment on
these Issues ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes
Sir,

(b) to (d). The editorial, inter alia
contain the following statement 3

“The Swastik... have started giving
centracts to persons who have had no
background of such works and who
are non-indigenous and have deprived
thereby, many of the local Sikkimese
contractors of their daily bread.”

The relevent facts are as follows 1 —

Consequent on the October 1968 floods
in Sikkim, the road linking Rangpo (a
Sikkimmese town on the Indo-Sikkim border)
with Gangtok was severly damaged. In
response to a request from the Government
of Sikkim that the road should be repaired
speedily and in consideration of its strategic
importance it was transferred to the Border
Roads Organisation (Swastik Project) from
the Central Public Works Department.
Government of India, which was until then
responsible for its maintenance. While it
is true that the cost of constructlon of works
undertaken by the Border Roads Organisa-
tion is generally higher than that of the
C.P.W.D., construction by the Border
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Roads Organisation is also speedier. A
good deal of the work undertaken by that
Organisatlon is done departmentally, The
rest of the work is given out to contractors
through the open tender system, In respect
of avallable contract work on the above
road Sikkimese contractors are eligible on
the same terms and conditions as Indlans.

Non-Recognition of Goa, Daman and Dia
and Kashmir as lntqnl part of India

9660, SHRI BHOGENDRA JHA
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Btarred Question No. 1280 on the 23rd
April, 1969 and state :

(a) whether the Government have
lodged or propose to lodge any protest
against the non-recognition of Goa, Daman
and Diu as a Integral part of Indla by the
Governments of U.K. and U.S.A. ;

(b) if not, the.reasons therefor,

(c) whether these foreign Gowmmem'a_
also do not recognise Kashmir as an integ-
ral part of India ; and

(d) if so, Government’s reaction in the
.matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) United Nations, by General Assembly
Resolution 1807 (XVII) has recognised Goa,
Daman and Diu as part of India. It Is our
hope that U. K, and U. 8. A, will also
accept the established fact recognised by
the International community.

(c) The stand of the two Governments
rests on their old position namely that the
future status of Jammu and Kashmir has still
to be determined, although they have come
to recognize that the qusstion can best be
settled bilaterally and peacefully.

(d) The position of the Government of
Indian that the State of Jammu and Kashmir
is an integral part of India is well knowa to
both Goveraments. Thzy are aware of our
view that the situatioa created by Pakistan’s
illegal occupation of a part aof the Srate
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should be settled bilaterally and peace-
fully.

Export-of Engineering Goods

9661, SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

# (a) whether a seminar on the prospects
of export of engineering goods to indue
strial countries was held In New Delhi in
March, 1969 ; and

(b) if -so, what new possibilities of
exports of engineering goods were thrashed
out as resutt ‘of these discussions in the
seminar, country-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The objective of the seminar was to
create among Indian exporters an awareness
of the market characteristics of the industrial
countries in general and West Germany in
particular. It also underlined the need. to
tailor Indian products to the requirements
of the sophisticated markets.

The market opportunities for the follow-
ing i:ems were thrashed out in the semi-
nar ;—

L.
2. Small tools and cutting tools,
3. Hand tools

Cycles and cycle parts

4. Electronic components
5. Machine tools

Forgings for wagon and coag:h
building industry

7. Surgical instruments

8. Electro-medical instruments
Water meters

Valves for liquid gas
Flanges, bolts and nuts

12, Accessories and spare parts for
automobiles
13. W:lding electrodes
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14, Scientific instruments,

15. Sub supplics against turn key jobs
undertaken by Buropean General
contractors in third countries,

In the background papers prepared for
the seminar. detailed data indicating the

size of the market for wvarious engineering:

goods were furnished. The participants
benefited from the views of some of the
Germam exports under the  Indo-German
Engineering Bxport Promotion Project, who
attended the Seminar held at New Delhi
and discussed the new possibilities for
exports that could emerge as a result of
various measures like adaption of designs
to suit the consumer, improvement in
quality and packaging, establishing contacts
with the marketings, channels etc.

Pharmacentical Industry

9662, SHRI RAM AVTAR SHARMA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government are aware
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is hampered because import licencesfo®
research equipment are not casily available ;
and

(b) if so, the steps Government propose
to take to increase the number of import
licences for the industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY .(SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Nbd, Sir. Nece-
ssary assistance is being offered by the
Government for research and development
of the Pharmaceutical Industry,

Import of Copra
9663. SHRI E. K. NAYANAR : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the quantity
of Copra (Coconut) imported from Czylon
during the years from 1966 to 1969 annually
and the price paid per ton 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY SHRI (CHOWDHARY RAM
SEWAK): A statement giviog the
requisite information is attached.

that research in -pharmaceutical industry
Statement
Imports of Copra from Ceylon into India
Columns 2 and 3
Quantity in ‘000’ Tonnes
Value in Rs. Lakhs (Post
Devaluation)
Years Quantity Value Average value per tonnes
1 2 . 3 4 .

1966 11.2 186.8 Rs. 1,667.85

1967 10.2 i81.1 Rs. 1,775.49

1968 9.4 188.7 Rs. 2,007.45

1969 (Janu- 1.0 20 Rs. 2,000.00

ary)**

*[ncludes January-May, 1936 figures after these have been escalated by 57.59 for

the purpose of comparison.

**Figure; bsyoad Jiouary 1959 arg got yet available.
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Land al lotted to Ex-Servicemen under
Survey No. 66, Delhi Cantonment.

9665. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether itis a fact that some Ex-
Servicemen who were allotted Small pieces of
land in December, 1968 under Survey No.
66, Delhi Cantonment by the Military
Estates Officer for agriculture purposes for
five years, arc being asked to vacate their
land;

(b) whether it was justified on the
part of Government to allot the land for
agriculture for such a short period;

(c) whether Government are aware of
the financial losses and displacement to be
caused to the poor allottees on account of
the abrupt change of decision;

(d) whether the proper procedure for
re-allotment of land has been followed by
the concerned authorities; if not, the reasons
therefor;

(¢) whether Government propose to
reconsider the losses of allottees and
revise its plan on other vacated land or to
postpone the same till the expiry of the
lease period; and
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(f) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIM. R.
KRISHNA) : (a) to (f). Approximately
200 acres forming a part of Survey No. 66
temporarily surplus to defence requirements
were leased for agricultural purposes to ex-
servicemen from Ist June 1968 for a period
of 5 years inter alia on condition that the
land is liable to be resumed on 7 days'
notice if required for military purposes,
The lease further contains a provision for
payment of compensation for standing
crops and for refund of lease money for the
unexpired portion of the lease in the event
of resumption. A proposal is at present
under consideration to resume an area of
11 acres therefrom for military purposes, and
the said land will be resumed il required
fmmediately for defence purposes. The
provision of resumption in the leasc agreed
to by the parties is considered reasonable,
There is no proposal for re-allotment,

Modernistion of plantation Industries
in Indisd

9666. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased (o state 3

(a) whether it Is a
plantation industries in
thoroughly modernized ;

fact that the
India are not

(b) if so, the reasons therefor and the
steps taken by Government in this regard;
and

(c) if not, the latest modern techniques
of production used in them vis-g-vis
other advanced countries ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). There are quite a
few tea estates in India where mpdern
machinery is yet to be installed,
Installation of modern machi-
nery requires heavy investment and
it is not always possible for each estate 10
do so from their own resources. This
problem has received the attention ofGovern
ment and it is running a scheme for supply
of modern machinery on hire purchase
basis and tea estates are taking advantage
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of the this scheme, By and large tea
cultivation and tea processing in India are
carried out on modern techniques.
However some other countries have
modernised to a greater extent in certain
aspects such as mechaniCal harvesting and
mechanical cultivation and spray of
insecticides, but this is not an unmixed
blessing, because it may, and does affect
the quality.

Export of leopard skia

9667. SHRI SHASHI BHUSHAN 1
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the exports of Leopard
Skins allowed as pre-bamcommitments were
strictly against the irrevocable Letters of
Credit In accordance with the rulesof
Handbook of Export Trade Control or
weightage was given to the stocks held
by the exporters :

(b) ifso, in how many cases and the
details thereof ;

(c) whether before entertaining the
requests of the exporters, the appeal
procedure lald down was stricdy followed ;
and

(d) if not, whether  Government
propose to iovestigate the whole matter
through the Vigilance Deparment or any
other agency ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Weightagt was given to
the stocks held by the exporters on
production of evidence of irrevocable
commitment of exports made with forcign

buyers.

(b) Out of the applications received for
exports against pre-ban commitments, two
cases viz ; Mfs. Indo-Foreign Commercial
Agency, Delhi and M/s. Godhwani Bros,
Delhl were considered to be firm
commitments made prior to imposition of
the ban and as such permission was
granted after due consideration,

(¢) Yes, Sir.
(d) Does not arise,
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Visit by Delegation of Indian Indastrialists
to Latin American Cowntries

9668, SHRI TUIS!DASI DASAPPA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 1

(a) whether a delegation comprising
of leading Indian Industrialists is currently
teuring Latin American countries to explore
possibilities of enlarging India’s trade and
Commerce with the continent ; ]

has been

(h) B i Ihe .livl
sponsored by Government ;

(c) the names of members of the
delegation ; and

(d) the amount of foreign ecxchange
granted to each delegate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The delegation has been sponsored
by the Federation of Indian Chambers of
Commerce and Industry in consultation with
the Government. An officer of the Ministry
of Forelgn Trade has been included as a
member of the delegation.

{c) A list of the members of the delega-
tion is laid on the Table of the House,
[Placed in library. See No. LT—1160/
69].

(d) The Reserve Bank was advised to
release foreign exchange to the individual
members at the appropriate rate and also
foreign exchange for meeting incidental
expenses such as taxi fares, cables etc,
Besides the relcase to the individual
members, a sum of Rs. 25,000 was released
to the leader of the delegation towards
enlertainment.

Yoluntary price regulation scheme

9669, SHRI KRISHNA KUMAR
CHATTERJI :

SHRI 5. M, BANERIJEE 3

Will the Minister of FOREIGN TRADE
AND SUPPLY be plsased to state :
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(a) whather it is a fact that in 1960 to
curb the soaring prices of cotton cloth, a
scheme of Voluntary Price Regulation
adopted by the Indian Cotton Mills Federa-
tion was announced  with the apprcwn] of
Government ;

(b) whether it is also a fact that under
this schemeé specification for staming of
maximum ex-mill prices on usual varieties
was based on the mill own prices of August,
1959°and for production of new varieties,
separate procedure for prices was laid under
Statutery Circular No. Pol, iif2 (21)/60
dated the 12th October, 1960 ;

(c) if so, the details of tne Voluntary
Price Regulation Scheme ; and :

(d) the details of the fnstructions issued
by the Textile Commissioner to his Reglonal
Directors consequent to the issue of the
aforesaid circular. dated the 12th October,
1960 7 ’

THE DEPUTY MINISTER IN' THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes. Sir.

(b) and (c). Under the “Voluatary Price
Regulation Scheme' Mills were called upon
not to charge more than certain percentage
increase over the August, 1959 price for cach
variety of cloth produced by them. From
1st January, 1961 it was stipulated that 25%
of each Mill's production for internal con-
sumption should be designated as “Popular
varieties’, the choice being left to mills. If
there was any breach of the Scheme by any
constituent mill it was for the industry
through its Association to take appropriate
remedial action against the rcalcitrant Mills,
Government could not take any legal action
against the mills for infringement of the
provisions contained in the *Voluntary Price
Regulation Scheme. The procedure for
production of new varieties and fixation of
their price was laid down under the Textile
Commissioner’s Circular No. Pol. 11/2(21)/
60, dated 12-10-1960, which was npot a
statutory circular.

(d) Information is being collected and
will be laid on the Table of the House.

Birla Jute Manufacturing Company
9670. SHRI INDRAJIT GUPTA:: Will
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the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government are aware that
M/s. Birla Jute Manufacturing Company
is secking to include an alloy steel plant as
an additional unit under its signboard ;

*{») whether the proposal fs under
Government’s consideration ;

(c) whether in view of the alleged
financial difficulties of the jute Industry,
it is desirable to permit jute mills’ resources
to be diverted into non-jute lines of produc-
tion ;

~ (d) how many and which non-jute units
already belong to the Birla Jute Manufactur-
ing Company ; and

(¢) Government's reaction in the matter?

THE DEPUTY-MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (¢). Information is being
collected and will be ‘aid on the Table of
the House.
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Loans to Cooperative Shipping and Weaving
Mills .

9672. SHRI DEORAO PATIL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the number of applications for the
grant of loans received by Government from
different co-op=rative spinning and weaving
mills during the years 1967-68 and 1968-69 ;

(b) the names of mills and the total
amount of assistance sought for by these
mills ; and

(c) the extent to which Government
helped them to tide over their financial
difficultiq?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Information is being
collected and will be laid on the Table of
the House.

Indian Motion Pictures Export Corporation
Ltd., Bombay

9673, SHRI ARJUN SINGH
BHADORIA :
SHRI JUGAL MONDAL ;

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state the
names of Directors of Indian Motion
Pictures Export Corporation Limited, Bom-
bay, alongwith the names of the top 50
sharcholders ?

THE DEPUTY MINISTER IN THE
MINIRTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAR) : A statement is laid on the Table
of the House. [Placed in Library. See No.
LT-1161/69].

Promotiod as 1.C.O.

9574, SHRI RAM SINGH AYARWAL:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that an interview
for promotion to the post of Junior Com-
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missioned Officers was held in the office of
Commanding Officer 105, Infantry Battalion
(TA), Delhi Cantonment in April, 1966 ;

(b) the total number of persons with
their oames called for interview, and the
total numer of persons recomm:nded for
promotion from NCO; to JCOs ; and

(c) whether the persons recommended
by the Commanding Oificer for the post '
of Junior Commissi »ned Officers were taken '
on duty and if not, the reasons therefor 7

THE MINISTER OF DEFENCE (SHRJI
SWARAN SINGH) : (a) Yes, Sir,

(b) The following five persons were
called for interview :

(1) 12093579 Hav (ST) Tek Chand
(if) 2837281 Hav Arjan Ram

(iii) Shri Kr, Sant Lal Singh

(iv) Shri Sharda Sharan Sharma

(v) Shri Ranjit Kumar Sharma

Two of them were recomm:ndsd for.pro-
motion by the Commanding Olficer,

(c) The men recommended by the.
Commanding Officer were not appointed
as they wzre not considered suitable by the
higher formation. '

India’s concern over Soviet Arms supply

to Pakistan
- 9675. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
Will the . Minister of EXTERNAL

AFEAIRS be pleased to state :

(a) whether Goveroment have again
addressed a commuaication to the U.S.5.R.
Government reiterating India’s concern over
the Soviet arms supply to Pakistan oo or
about the 1st May, 1969 ;

(b) if so, the points and issucs made
out in that communication ; and

(c) whether any reply has since been
received from the U.S.S.R. Government and
if so, the details thereof 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF BXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (¢). The question of the supply of
arms from Soviet Union to Pakistan has
been discussed with Soviet Authorities on a
pumber of occasions,

It is our view that Russian Military
supplies to Pakistan and Pakistan"s Military
build up beyond the normal defence require-
ments constitutes a threat to our securlty
and contributes to instability in this area,

Soviet Union on the other hand feels
that some other countries are supplying
arms to Pakistan and as such - there should
be no objection to the supply of Russian
arms.

We do not accept the Soviel point of
view.

Export of Iron Ore to Japan

9676. SHRI S. K. TAPURITAH :
SHRI HIMATSBINGKA 1

Wil -the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state 1

(a) whether Government’s attention has
been drawn to the press reports that Japan
propose to import iron ore from the
US.S.R. and other countries in place of
{mporting this ore from India ;

(b) if so, what are the reasons for such
diversion in Japan's attitude with regard to
tmport of Iron ore ; and

(c) the efforts which are being made by
Government to explore alternative markets
for India’s iron ore exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) and (b). Tt is not known
which particular Press Report the Honour-
able Members have in mind. But it is a
fact thatin search for assared supply of
her progressively increasing requirements
of iron ore, Japan has started drawing upon
comparatively new sources of supply like
Australia and the UBSS.R. The reasons
for diversification presumably are to have a
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large number of suppliers rather than to
depend on a few sources for such huge
quantities of this key raw material and
also to gain bargatning advantage through
competition amongst larger number of
suppliers.

“(c) In spite of the difficulties caused by
the closure ol  Suez Canal, 209/ of our
exports of iron ore are going to Europe,
For improving our exports to the European
countries as well as to meet the competition
in the Japanese market, Government has
embarked upon (ntegrated projects that
cover development of mining ; roads and
rail transport and provision of fully mecha-
nised deep draft ports.

Export of Films

9677. SHRI ARJUN SINGH BHA-.
DORIA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state 1

(a) the number of Films exported by
the Indian Motion Pictures Export Corpo-
ration Ltd., to the countries of East Africa,
West Africa, North Africa and West Asia
during the last three years till April, 1969 ;
and

(b) the names and addresses of the
Producers whose films have been exported
by the Indian Motion Pictures Export Cor-
poration Ltd.. to the above countries and
the amount of foreign exchange carned
thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). A statament is laid
on the Table of the House. [Placed in
Library. See No. LT—1162/69]

Export of Films

9678, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) the total number of films which
bave been sent by the Indian Motion Pictures
Export Corporation (P) Ltd., to US.S.R.
and Capada during the last three years till
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to-date together with the names of films and
the prices fetched by each ;

(b) the names and addresses of the
Producers whose flims have been sent to the
Corporation to the above countries ;

(c) the amount of foreign exchange
earned by Government year-wise and
country-wise ; and

(d) the terms and conditions which
were laid down by the Corporation to
export films to the foreign countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). The Indian Motion
Picture Export Corporation did not export
any film to Canada during the last three
years, Information regarding export of
films to U.S.S.R, is given in the statement
laid on the Table of the House. [Placed
im Library See Not LT-1163/69]

Export of Films to U. K., Singapore and Iran
9679, SHRI ARJUN SINGH BHA-
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TRADE AND SUPPLY be pleased to state 3

(a) the total number of films which
have been exported to U.K., Singapore and
Iran during the last three years till Apdll,
1969 together with the names of the films ;

(b) the name and addresses of the
Producers whose films have beea sent
to the above countries and the amount of
foreign  exchange eammed by Govern-
ment ; and

(c) whether the films which have been
sent by Gsvernment to U.K. and Singapore,
have been sent through the Indian Motion
Pictures Export Corporation (P) Ltd. and
if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Information is
not available. Export statistics of flims
are maintained by the Director General
of Commercial Intelligence and Statistics,
Calcutta, in metres and value., A statement
showing export statistics to U.K., Singapore
and Iran for 1965-66, 1966-67, 1967-68,
1968-69 (upto January, 69 is attached,

DORIA: Will the Minister of FOREIGN
Statement
Quantity in Lakh Metres
Value in Rs. Lakhs
(Post-Devaluation)
1965-66 1966-67 1967-68 1968-69
(April-Jan.)
Countries S —
Qty. Val. Qty. Val, Qty. Val. Qty, Val.
U.K. - 74 283 49 133 123 742 69 489
Singapore  8,7* 47.1* 51 234 6.1 301 6.2 30.1
Tran 24 82 06 23 5.6 187 27 115
(c) Information is being collected (a) the total number of films produced

and will be laild on the Table of the House.
Export of Fllms

9680, SHRI K. M. PANDEY : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state 1

during the last three years by the following
film companies and sent to foreign
countries ; (i) M/s. Basant Pictures, (H)
M/s. Geetanjali Pictures, (iii) M/s. Gurudatt
Films, (iv) M/s, Eagle Films, (v) Mjs.
Shakti Films, (vi) M/s. Fimalaya (P) Ltd.
(vil) M/s. Gemini Pictures Export Corpo-

®*Includes figures for Malaya federation also,

not available for this year,

Scparate figures for Singapore are
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ration Ltd., (viii) M/s. Goyal Cine Cor-
poration, (ix) Mjs. Shri Prakash Pictures,
(x) M-s. Citizens Ftlms (xi) M/s. Bimal
Roy Productions (xii) M/s, Prasad Produc-
tions (P) Ltd., (xiti) M/fs. Rajkamal
Kalamandir (P) Ltd., (xiv) M/s. Mahboob
Production (P) Ltd., (xv) M/s. Subodh Mu-
kerjee Productions. (xvi) M/s, A.G. Films
(xvii) M/s. Wadia Movietone ;

(b) the names of the countries where
these have been exhibited so far and the
amount of foreign exchange eamned by
these fllms companies ;

(c) whether these films produced

by the film companies have been sent *

through the Indian Motion Pictures Export
Corporation Ltd.; and

(d) if pot, the reasons thereof ?

THE DEUPTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The information
is not available.

() The Film TASWEER (colour)
produced by Wadia Movietone, 136 Chanar
Baug Road, Bombay, was exported by
the Indian Motion Pictures Export Corpo-
mation.

(d) The export of Indian films through
Indian Motion Picture Export Corporation
is not compulsory.

Export of Films

9681, SHRI K. N. PANDEY: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(2) the total number of films produced
by the following film companies which
have sent to foreign countrles during the
last three years till April, 1969 ; (i) Rahul
Threaters India, Bombay, (ii) Sagar Art
Corporation, (iii) MNavketan International
Films (P) Ltd.,, Bombay. (iv) M/s. B.
Nagi Reddy, (v) Ralhan Productions,
(vi) M/s. Film Yug, Bombay, (vii) M/s.
Raj Shri Productions (P) Ltd., Bombay,
(viil) Sippy Films (P) Ltd, Bombay,
(ix) M/fs. B.R. Films, (x) M/s.R. K,
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Films, (xi) M/s. Vishal Pictures, Bombay,
(xii) M/s. Delux Films Bombay ; and

(b) the amount of foreign exchange
earned by these film companies and the
names of the countries where these have'
been exhibited ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND'
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b.) The information
is not being maintained.

Use of Quota of Raw Films

9682. SHRI R. BARUA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased 1o state : '

(a) the quota of raw films allotted
to cach of the following Film Companies
during the last three years till March,
1969 together wirth the amount paid by
each to Government (i) M/s. Kwatra Art
Productions, Bombay, (ii) Kishore Films,
(iii) Kiron Productions, (iv) K. Asif
Productions (v) Kay Productions (vi) K. P.
K. Movies, Bombay, (vii) Kalpanalok,
Bombay, (viii) Kundan Films, Bombay,
(ix) Kishore Sahu Productions (P) Ltd,,
Bombay, (x) M/s. Light and Shade, Bombay,
(xi) New Oriental Pictures Bombay, (xil)
Narang Films, Bombay ;

(b) the terms and conditions on which
the quota of films was allotted to them ;

(c) whether the above films companies
have fully utilised the said quéta ; and

(d) if not, the action
each of them 7

taken against

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). The information
is being collected.and will be placed on
the Table of the House.

Use of Quota of Raw Films

9683. SHRI R. BARUA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the quota of raw films allotted
to each of the following film companies
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during the last three years till April,
1969 together with amount paid by each
to Government ; (i) M/s. Golden Films,
Bombay, (ii) M/fs. Gee Aar Pictures,
Bombay, (iii) Mfs. Ganga Chitra Bombay,
(iv) M/s. Bhappi Sonni Productions, (v)
M/s. Honna Films: Bombay, - (vi) Hima-
laya Films, Bombay, (vii) .M{fs. Hiten
Chowdhary Productions, (viii) Interna-
tional Enterprises, Bombay, (ix) M/s.
Image Makers, Bombay, (x) M/s. J.B
Production, (xi) M/s. Janta Chitra, (xii)
M/s. Joy Mukerji Productions, Bombay ;

{b) the terms and conditions on which
these quotas of raw films were allotted
to the above film companies and whether
they have fully  utilised the above
quotas ; and

(c) If not, the action taken in the
. matter.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TAADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (¢). The information
is being collected and will be placed on
the Table of the House.

Establishment of Joint Venture at
Singapore

9684. SHRI S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

" (@) whether Government have of late’
been examining the possibilities of utilising
Singapore as a base for developing Indian
exporting through the establishment of joiat
ventures at Singapore ;

(b) if so, Government’s attitude in this
regard ; and

(¢) the nature of joint ventures pro-
posed 10 be set up in that country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK)1 (a) to (c). Mo specific pro-
posal, as such, for utilising Singapore as a
base for developing Iodian export through
establishment of joint ventures is under the
consideration of the Government. However,
incentive and facilitjes available to foreign
instors in Singapore have been publicised for'

faformation of Indian entereprencurs, Govern=
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ment of Indla have received ' three proposals
for setting up joint venture in Singapore, of
which two have been approved, and the
third is receiving consideration. ~ Such pro-
posals are considered in accordance with
the general policy of the Government of
India under which the Indian participation
in joint venture abroad is allowed by way
of supply of Indian machinery, equipment,
and technical know-how elc. against their
equity participation. Government ~ have,

however, not earmarked any particular
industry or industries suitable for joint
ventures, It is for the Indian entre

prenecurs to select suitable industries keeping
in view all the relevant factors, and the
general policy of the Government of India
in the matter of setting up of joint ventures
abroad.

Direct Cultural Relations Between
Kazakhastan and Kerala

9685. SHRI SHIV CHANDRA JHA .
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether it is a fact that the
Kazakhastan Republic of the Soviet
Union is planning to have direct cultural
relations with the Government of Kerala ;

(b) if so, the reasons thereof ; and

(c) the reaction of Government thereto 2

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. There are no direct cultural
exchanges between the Government of the
Kazakhastan Republic. However, the Indo-
Soviet Cultural Society in Kazakhstan and
the Indo-Soviet Cultural Society in Kerala -
have such exchanges.

(b) and (c). WVarlous republics of
the Soviet Union have established culturdt
contacts with various States of -the
Indian Union. These are through the
unofficial friendship societies. '

Territorial Integrity ofIndia

9687, SHRI SHIVA CHANDRA
JHA : Will the the Minister 1_:rf EXTERNAL
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AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the book “Golden Guide to
South and East Asia’ published in Hong-
kong as commented upon In the editorial
of the Statement, New Delhi of the 2nd
May, 1969 the territorial integrity of India ;
and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(BHRI SURENDRA PAL SINGH) (a) Yes,
Sir.

(b) The entry of the publication is dis-
allowed as it contains maps and textual ref-
erences that question the territorial integrity
of India, The publishers have persistently
been showing the boundaries of India ina-
ccurately in spite of our having supplied
them with correct information.

Fallure of UN operation in Congo

9888, SHRI SHIVA CHANDRA
JHA 1 Will the Minister of EXTERNAL
AFFIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the book entitles ““Tumble
House—the Congo at Independance™ by
Britain’s first Ambassador to Kinshasa Mr.
lan Scott in which the blame for the failure
of the UN. operation in the Congo iIn
1960-61 has been put on late Shri Jawahar
Lal Nehru ; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
According to press reports. the author of
the book eatitled ““Tumbled House : The
Congo at Independence’, 1is said to
have alleged that U.N. officials falsified
reports on the 1960-61 U.N, operation in
Congo in order to blame its failure on
Britaln and to please Mr. Nehru and Dr.

‘Nkrumah.

(b) It Is not the practice of Government
to react to views expressed by an author in
His personal capacity.

MAY 14, 196

Written Answers 152

Benefit for Territorial Army Personnel

9689, SHRI HEM RAJ: Will the
Minister of DEFENCE be-please to state :

(a) whether it is a fact that the embo-
died personnel of the Territorial Army are
not entitled to the gratuity pension, disabi=
lity pénsion benefits, otc. even when killed
cither in action or while om active duty ;
and

(b) if s0, the reasons for not'extending
them these benefits ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir. Depen-
deats of Territorial Army personnel who are
killed in action or while on active duty are
eligible for the grant of special famdly
pensionary award at the same rates and
under the same conditions as are applicable
to  corresponding  ranks of the regulate
Army ;

(b) Does not arise,

Amendment in Territorial Army Act in
respect of Tralning Period

9690. SHRI HEM RAJi1 Will the
Minister of DEFENCE be pleased to state §

(a) whether it is a fact that the training
days fixed for the Territorial Army Units
are inadequate for the advance made in
defonce equipment to be handled by them ;

(b) if so, whether Government propose
to amend the Territorial Army Act ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (¢). The adequacy of
the training imparted to the personnel in
Territorial Army Units is periodically re-
viewed. Efforts are being made to improve
the cffectiveness of. tralning within the
pumber of training days prescribed under
the existing rules.

Persons going Abroad for Medical Treatment
9691. SHRI YAJNA DATT SHARMA,

Wil the Minister of E‘KTERNAL AFFAIRS
be pleased to refer to the reply given to
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Unstarred Question No. 6587 on th 16th
April, 1969 and state :

(a) the reasons for non-availability of
the information in respect of addresses of
persons at serlal Nos. 41, 42, 43, 45 and 50 ;

(b) whether for the purposes of issuing
passports and antecedonts® verifications, full
addresses of the persons to whom passports
are jssusd are not required to be filled in
the necessary form ;

(c) the rules with regard to the fssue
of passports and ‘P’ forms for persons going
abroad for medical treatment ;

(d) whether certificates from the Director
General of Health Services to the effect that
the proper medical treatment is not available
in India is not considered essential in such
cases ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (2) The
addresses are :—

41, Shri Bhartsinha Chanubhai
Chudasama, Dhrol, Jamnagar,
Gujarat.

42, Sbri Ram Sahai,
Paveta, Sawai Mahopur,
Rajasthan,

43, Shri Ram Ratan Katiyan,
Communist Party Office,
Farukhabad, U.P.

45. Shri Chandra Sekhar Singh, MLA
Patna, Bihar,

50. Shri V.B. Bhullar,
Village & P.O. Bhullar,
Amritsar Distt. Punjab.

(b) The Complete address of the appli-
cant Is required to be given in the passport
application so as to facilitate verification.

(c) and (d). There are not special
rules governing the issue of passports to
persons going abroad for medical treatment.
Persons wishing to go abroad for medical
treatmeht have to apply to the Reserve
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Bank along with a certificate from the
medical specialist duly countersigned by the
Btate Medical authoritics,. The Reserve
Bank considers the applications only when
these are supported by such medical certi-
ficates. It is not necessary to submit such
a medical certificate if the proposed visit,
though on medical ground, is being financed
by a foreign Government or institution and
that such hospitality is proved by the com-
petent authority.

(¢) It is not considered necessary If
the visits are in accordance with the rules
prescribed for foreign travel.

Departmental Promotions/Direct Recruitment
to the rank of Assistant Executive
Engineers in M.E.S.

9692. SHRI 5.D. SOMASUNDARAM:
Wil the Minister of DEFENCE be pleased
to state :

(a) the year-wise figure of departmental
promotion and direct recruitment to the
rank of Assi E ive Engi Build-
ings/Roads and Electrical/Mechanical from
the Suprintendent Buildings/Roads and
Electrical/Mechanical Grade I in the
Military Engineer Service from April, 1963 ;
and

(b) if the departmental quota has not
been filled up in the previous years, whether
the same will be carried over and the
departmental condidates given promotion to
fill up the above vacancies of Assistant
Executive Engineers now 7

THE MINISTER OF DERENCE (SHRI
SWARAN SINGH) : (a) The year-wise
figures are as under :—

Year Departmental Direct
promotions Recruitment
B/R E/M B/R E/M
April
1963 T2 12 19 42
1964 — — 47 36
1965 —_— —_ 13 5
1966 —_— — 5 20
1967 16 6 13 ]
1968 — —_ 31 13
1969 — — 17 5
(upto 9.5.1969)
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(b) All unfilled vacancles, whether in
the departmental quota or in the direct
recruitment quota, will b> carried forward
and filled according to Recruitment Rules,
in the ratio of 75 : 25 bstween direct recruits
and departmental canditates.

Promotion to the Post of Assistant Executive
Fogineer in M.E.S.

9693, SHRI S. D. SOMASUNDARAM:
Will the MINISTER OF DEFENCE be
pleased to state the likely time by which
all the 434 QGraduate engincers who have
completed more than 5 years service in
Military Engineer Service as Suprintendent
Buildings and Roads, Electrical and Mecha-
nical Grade 1 will be promoted to the rank
of Assistant Executive Eogineer, even after
increasing the departmental quota of promo-
tions from Superintendeat (Building and
Roads, Blectrical/Mechanical) Grade I to
the post of Assistant Execulive Engineer
(Buildings and Roads, Electrical and Mecha-
aical) from 10 to 25 per cent ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Superin-
tendents  (Buildings & Roads and
Electrical & Moechanical) Grade I, can be
considered for promotion to the rank of
Assistant Executive Engineer only after they
have been promoted to Grade I Charge
Holder. At present there are 61 graduate
engineers holding to rank of Grade I Charge
Holder, Against the expected average of
25 vacancies in the rank of Assistant Execu-
tive Engineer per year, 6 Grade I Charge
Holders may expect to be considered for
promotion on the basis of merit-cum-senio-
rity, against 6 vacaocies, along with other
Superintendents,- Grade I Charge-Holders
who are not graduates,

Introduction ef post of Assistant Engineer
in Milltary Engineering Service .

9694, SHRI S.D. SOMASUNDARAM :
Will the Minister of DEFENCE by pleased

to state $

.(a) whether it is a fact that the intro-
duction of class II gazetted post of Assistant
r in the Military Engineering Service

to bring it at par with other Central Engi-
neeting Departments like C. P, W.D., G.R.
‘E.R., ectc, was recommended by the
Pagincer-in-Chiel. Army Head Quarters to
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the Ministry of Defence in  January, 1968 ;
and

(b) if s0, the steps taken by Gtmrnnwnt
in the matter 7

THE MINISTER OF DEFENCE (SHRI
SWARKN SINGH): (a) and (b). A
proposal for the introduction of Assistant
Engineer (Class II) in the M. E. 5. was
made ‘in February, 1968, Thereafter an
alternative proposal has been made to up-
classify the post of Charge Holder to Class
H (Gazetted), and the matter is under the
consideration of Government.

Correction of Answer to Unstarred Question
No. 4442 dated 26-3-1969 reganding
Irregularities Detected by Andit
Department in Indian High
Commission, U. K.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
The High Commission of India, London,
reported in November, 1966 to the Director
of Audit, London, an irregularity in the
‘Malls Branch iovolving £ 5,240, The two
locally recruited official involved, Sarvashrl
Jugar Singh and N. C. Bose, were dismissed
after due enquiry from Service without
pension or gratuity.

2. In addition, a suspected case of
defalcation in the passport Branch of the
Consular Department came to the notice of
the Director of Audit, London, in August-
September 1968, Detailed Invemnuom are
in prugress.

3. Itis not correct that the accounts of
the Consular D:partmient were not audited
for the last thres years.

12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE—contd.

ATTORNEY —GENERAL’S OPINION ON
ADVANCE COLLECTION OF INCOME
TAXx AND DISTRIBUTION TO

: STA'rns—comd. :

MR. SPEAKER : Questions to hc
asked on the statement laid on: the Table
yesterday ; Shri Mangalathu madam.,
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SHRI MANGALATHUMADAM
(Mavelikara) : According to press reports,
the total amount outstanding with the
Csntral Government at present by way of
collzction of advance tax is Rs, 400 crores,
May I know from the hon. Minister
whether this is a correct [igure 7 May I
also koow the amount that will bz added to
the divisible pool by the latest decision of
the Goverament regarding inclusion of
unadjusted advance tax from 1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) ; As far as the total amount is
concerned, it has increased to Rs. 387
crores, out of which Rs. 127.13 crores
represent the figure for 1966-67 which could
not have been naturally accounted for as the
assessments for this ameunt should have been
completed according to law on 1-4-1967,
So, actually, the balance is Rs. 259.87
crores, But the gross is Rs. 387 crores.

As far as the devolution of this amount
is concerned, the matter has been referred to
the Finance Commission and
the recommendations of the Finance Com-
mission the devolution will be done.

SHRI GADILINGANA GOWD
(Kurnool) : May I know from the hon.
‘Minister whether it is a fact that the
Finance Commission has objscted to the
present system of excluding the advance tax
collection amounting to about- Rs. 387
crores from the divisible pool of the States,
and whether it 'is a fact that the Comp-
troller and Auditor General has informed
* the Government that the previous certificates
! jssued by him under the Constitution were
ot correct, and since this procedure has
. adversely affected the development of States
-in the country, would the Government
consider the inclusion of all the accumulated
amounts of Rs. 387 crores in the divicible
pool of the States at least this year for
which the Attorney-General has not certi-
“fied 7

SHRI P. C. SETHI : As far as the
divisible pools for these two years are con-
cerped, according to the old system it
would be Rs. 80 crores and Rs. 90 crores.
But the whole matter has been referred to
the Finance Commissioa and they would
take into account all the things.

in the light of.
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As far as the ways and means position
of the States is concerned, the Finance
Commission in para 39 of their report has
explained that this has not adversely affect-
ed the ways and m:ans position of the
States. I would like to read out the last
two lines of that para :

“We do not, therefore, consider that
the contention of some States that
these measures have led to unauthoris-
ed overdrafts is justified,” )

SHRI P. VISWAMBHARAN (Trivan-
drum) : It has bzen the policy of the
C:ntral Government to deprive the States of
all elastic sources of revenue and also to
exclude more and more items of revenue
from the divisible pool. The advance tax
collection is only onc among them. B:fore
.that, the corporation tax was excluded from
the divisible pool, and in 1959, by an Act,
taxes on income of companies were taken
away from the divisible pool. The States,
including, the Congress States, have other
complaints also. They have complained that
the Ce:otre is not fair to the States in the
.matter of devolution of funds. The Minister
in his statement says that this particular
decision to exclude the advance tax from
the divisible pool was taken in 1948 and the
matter was ‘communicated to all the then
provincial governments and it was accepted
by them. In view of the fact that, In 1948,
it was the same Party which was ruling at
the Centre and in the States and that now
the political situation has changed and that
even the Congress Governments have begun
to complain, I would ask the Minister
whether Government would set up an
expert body to go into the Constitutional
provisions of Centre-State financial relations
with a view to suggesting suitable amend
ments.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The question of
setting up a body does not arise out of this
question at all, The Administrative Re-
forms Commission has considered Centre-
State relations and is sending a report,
which will be considered and on that we
can take a decision,

SHRIP. K. DEO (Kalahandi) : Yon
happened to be a Chief Minister and you
can bear me out. The States have limited
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fiscal capabilities but they are faced with
varlous pressing demands like payment of
dearness allowance, etc., due to conditions
for which the Centre is primarily responsible.
The Centre have been pursuing wrong
policies and are creating inflationary con-
ditions in this country, but the States are
being penalised for that. 8o far as my
Btate is concerned, Rs. 18 crores have to be
paid every year for dearness allowance and
in five years about Rs, 90 crores out of
Rs. 200 and odd crores which is the outlay
for the Fourth Plan. There are varlous
pressing needs, especially development of
backward areas and uplift of the backward
classes. It is very difficult to match the
mesources and the requirements,

Secondly, there is the tendency to run
down and financlaly strangulate the State
Governments and particularly of non-
Congress State Governments., This can be
bome out by scveral instances. Firstly
the non-reimbursement of Rs. 151
crores to the Orissa Government spent on
the Paradip Port even after the centre has
taken over the Port, not allowing the State
Government to raise the iron ore royalty
to Re. | from *25 per ton even though the
Central Government has increased their
export duty because of the enhanced world
prices of iron ore—all these incidents will
go to prove that the accumulgtion of the
advance collection of the taxes and
excluding it from the divisible pool might
have helped the ways and means position
of the centre to the detriment of the
Interests of the State. Taking .lnto
consideration all these facts, 1 congratulate
my formsr colleague Mr. Mahavir Tyagi
end others for having raised this matter and
the identical views of the Attorney General
and the Comptroller and Aulitor Genazral
that this practice is wulfra vires of the
Constitution. May I know if the Government
ts thinking of making expeditions
payment to the varlous States according
to the quota and that too with interest
because some of the cases are peading for
more than 16 years and the States have been
deprived of their legitimate share 7

SHRI MORARJI DESAI: 1 have
stood all the criticisms the hon, Member
has made. The question of fron ore has
been referred to. It does not belong to
Orissa alope, It isin all the States. It is

Advance collection and Distribution 160
of L T. (C.A.

not to deprive Orissa that anything is being
done. Itis a matter of policy as to how
much royalty has to be paid and it has been
increased from time to time and, therefore,
it is not right that this is done particularly
against the non-Congress Governments.
Let them show one instance that any
discrimination has been made and I am
prepared to pay penalty for it. What is
the use o, merely making charges like
this ?

He has also referred to Rs. 15 crores
not being reimbursed to the Orissa
Government. Paradip port was taken over
by the Centre from Orissa on condition
that will not be reimbursed and in spite of
that my hon. friend has the cheek to say
that we are not paying them. I think this
is a wrong way of putting things. You can
ask for more. That I can understand.
What is the use of saying that we are not
givng what is due,

Comipg to this advance tax, if the
advance tax had been paid before, then
other adjustments would have been made,
After all it is the samething from which
money is distributed, Then other devolutions
would not have come. That is all that,
would have happeped. It would have
made no difference in that case. The
Finance Commission will consider all that
and will make its recommendations. Uatil
the Finance Commission makes its
recommendations and shows us how it is to
be done, it is not possible for us to give it.
It will be given as soon as the Finance
Commission recomends it. It is not
as if this Government has one view. The
Comptroller and Auditor General had the
same view untll 1968 and all the States had
the same view uantil 1968 and some of them
wrote to the Finance Commission, It was

not that only non-Congress Govern-
ments wrote. The Congress
Governments also wrote. Therefore,

ftis not as if there is a difference. When
it comes to the States, the Btates think on
the same line whether they are Congress or
non-Congress Governments. I would not
say that there is anything wrong in it.

SHRI DINKAR DESAI (Kanara) :
The Attorney General clearly stated that the
Central Gowernment's failure to put the
advance tax in the divisible pool is wholly
unconstitutional, That means a constitutional
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fraud was committed by the Central
Governmmt on the States all thess 20
years. When the Central . Government
commits a constitutional fraud on the States
you cannot expect cordial relations between
the Centre and the States. I would like to
know whether this is not an Aimportant

matter in the deterioration of Central-
State  relations. This is npot  the
first time that this was detected.

The Finance Minister has said that some
State Governments have already complained
to the Centre about it. I would like to
know why at that time the Government of
India did not get this matter thoroughly
examined. The Central Government is
treating the States like municipalities, not
like autonomous States. 1 would like to
have definite information from the Minister
as to which States have complained. He
has said that some States have complained.
We would like to know the names of those
States, Also, I would like to know, why
the Government of India did not take the
legal advice at that time in the matter,

Another point. The final assessment
takes 15 years, it has been stated. This is
scandalous. So, I would like to know from
the Minister whether he is going to reduce
this period of 15 years, What is he going
to do for that ?

Finally I want to ask this. Since
Government have agreed to put the advance
tax in the divisible pool there will be con-
siderable difficulty for the Central Govern-
ment to meet this situation and therefore, 1
would like to know what steps the Govern-
ment of India propose to take to meet this
financial situation in the sence that the
Government of India will be put to some
financial difficulties and I would like to
know what steps they are going to take, and
what the Finance Minister proposes to do,
to meet this difficulty.

SHRI MORARJI DESAI:I am wvery
sorry that the hon. Member who is so very
well-read and who is otherwise very court-
eous should use abuses oaly for this purpose.
At one time he calls it fraud ; and
another time he says, scandalous.

SHRI DINKAR DESAI : I said, it is
unconstitutional.

SARI MORARIJI DESAI: The hon.
Member need not spend all his enegy at
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shouting at me ; but if he just hears met
I will try to pacify him. Why does he no,
have some patience ? Even Comptroller and
Auditor General bad not considered It
differently till August, 1968, And all had
thought on the same line, including the
States and the Centre. It was only in 1968
that three States, Bihar, Maharashtra and
Kerala wrote to the Finance Commission, not
to the Government of India, putting their

" claims before them and they said that this

advance tax also must be put in the divisible
pool. It arose only at that time. Then
the Finance Commission’ reported to us
and the Comptroller and Auditar General.
We discussed it with the Comptroller and
Auditor General. The Comptroller and
Auditor General began to think. Yes,
there is something ; this is a a matter which
is dubtful. Then we said, let us ask the
Attorney General. Then we asked the
Attorney General. My hon, friend will
see, no time is lost at all. The Attorney
General has not said that what has been
done before has been unconstitutional,
It is all a question of reading as you
want to. What the Atitorney General
now has said is this, If the President parses
an order it can be done. It is not that the
advance tax was not given ; It has been
taken into account. It has been taken into
account after assements are finalised. That
is what has always been done. Now this
is to be done before assessmeants are finali-
sed. He does not say that that was unconsti-
tutional. He says, if now the President
passes an order with retrospective effect
then it will be unconstitutional. That Is
all, That is what he says. And we accept
that position. Therefore, we are doing it.
He says, this has to be given from 1967-68.
Woe are giving it ; there is no question of
not giving it. Also we have asked the
Finance Commission. We have made a
reference to them asking them to let us
know how this is to be done, in what
proportion this is to be divided and given
to the States. -

Then he asked me about the other point,
how the financial position of the Govern-
ment of India will be affected. Well, the
financial position of the Government will
be affected in this way, the money of the
Government of India is there, whatever
amount it is, from which we give also to the
States and that assistance will be less. That
is all,
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12.30 hrs.
PAPERS LAID ON THE TABLE

REPORTS OF WORKING GROUPS
ON “FISCAL AND FINANCIAL
INCENTIVES FOR STARTING

INDUSTRIES IN BACKWARD
AREAS™ AND *‘IDENTIFICA-
TION OF BACKWARD
AREAS”

THE DEPUTY MINISTER (SHRI-
MATI NANDINI SATPATHY): On
behall of Shrimatl Indira Gandhi, T beg to
ly on the Tablea copy each of the
following reports :—

(1) Report of the Working Group
on “Fiscals and Financial Incen-
tives for Starting Industries in
Backward Areas,”

(2) Report of the Working Group
on “Identification of Backward
Areas,”

[Ptaced in Library See No. LT—
1138/69.)

CINEMATOGRAPH (CENSORSHIP)
SeEcoND AMENDMENT RULES

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I.K. GUIJRAL): On
behalf of Shri Satya MNarain Sinha.)
I beg to lay on the Table a copy of
the Cinematograph (Censorship) Second
Amendment Rules, 1969. published in
Notification No, G.S. R. 1011 (English)
version) and G. 8. R. 1012 (Hindi version)
in Gazette of India dated the 26th April,
1969, under sub-section (3) of Section 8 of
the Cinematograph Act, 1958. [Placed in
Library. See No. LT—1139/69.]

REPORT OF COMMITTEE OF MEMBERS
OF PARLIAMENT RE : PARLIANENT
SESSION IN THE SOUTH

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING

(Minutes)

AND TRANSPORT (SHRI RAGHURA-

MATAH) : Ibegtolay on the Table a -
copy of the Report of the Committee of

Members of Parliament regarding Parlia-

ment Session in the South. [Placed in

Library. See No. LT—1140/69]

—_—

CERTIFIED ACCOUNTS OF COFFEE
BOARP AND AUDIT REPORT THEREON
NOTIFICATION UNDER ESSENTIAL
COMMODITIEE ACT

#3firw sarare aw gfe s ¥ gw-
wor (st W<t Tw dEw) 0 arsae WE-
zg, & frefefan o arqzs o w@ar
g

(1) wTe &1E & v 1967-68 F -
forg && Y uF gfa, a=r 9% 9T F&w
g wfrdew | [qrasea § T e
aan | ¥feg gear LT—1141/69]

(2) (o) smaers sy afafrm,
1955 = gr<r 3 & IUaqr (6) F o
gt wvr (fraeror) dre swre ek,
1968 3 oF wfy (fawt @ar wislt G-
<o) oY feis 24 g, 1968 F g ¥
Tore ¥ sfagee gear THo Wto 2694
# wrfrg g A o

(2Y) swdsm afw- gaar 1 gaT-929
g7 @ ¥ gu fawwa & w107 @i A
o faazor

gqreen 8 T oo mar o afeq
e LT—1142/69]

12.31 hrs

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS
OF THE HOUSE MINUTES

SHRIMATI SHARDA MUKERJEE (Ratn-
agiri): I beg to lay oo the Table Minutes of
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the Ninth and Tenth sittings of the Com-
mittee on Absence of Members from the
sittings of the House held during the curreat
scaalon

MESSAGES FROM RAJYA SABHA

SECRETARY 1 Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) *“In accordance with the provisions
of Rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its
sitting held, on the 12th May,
1969, agreed without any amend-
ment to the Estate Duty (Distrl-
bution) Amendment Bill, 1969,
which was passed by the Lok
Sabha at its sitting held on the
Tth May, 1969."

(i) *I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Tuesday, the 6th
May, 1969, adopte the following
motion in regard to the Committee
on Public Accounts 1—

“That this House concurs in
the recommendation of the
Lok Sabha that the Rajya
Sabha do agree to nominate
seven members from the Rajya
Sabha to associated with the
Committee on Public Accounts
of the Lok Sabha for the term
beginning on the 1st May, 1969
and ending on the 30th April,
1970 and do proceed to elect,
In such manner as the Chairman
may direct, seven members
from among the members of
the House (o serve on the
said Committee."

2. Iam further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of thg

Rajya Sabha have been duly elected to

the said Committee :—

Dr. Z. A. Ahmed

Shri A. P.- Chatterjee
Prof. Shantilal Kothari
Shri § S, Mariswamy
Shri G. H. V. Momin
Shri N. R. Muniswamy
Shri Tarkeshwar Pande’.

Sl

Hsw

‘I am directed to inform the Lok
Sabha that the Rajya Sabha at
its sitting held om Tuesday, the
6th May, 1969, adopted the
following motion in regard to
the Committee on Public Under-
takings :—

(i)

“That this House concurs fin
the recommendatian of the
Lok Sabha that the Rajya
Sabha do agree to nominate five
members from the Rajya Sabha
to associate with the Committee
on Public Undertakings of the
Lok Sabha for the term
beginning on the 1st May,
1969 and ending on the 30th
April, 1970 and do proceed to
elect, in such manner as the
Chairman may direct, five
members from among the
members of the House to serve
on the said Committee.”

2. 1 a further to foform the Lok

Sabha that in pursuance of the above
motion, the following Members of the
Rajya Sabha have been duly elected to

the said Committee : —

1. Shri Nand Kishore Bhatt

2, Shri Godey Murahari

3. Shri Bhabhani Charan Pattanayak
4. Shri Rajendra Pratap Sinha

5. Shri Dattopant Thangari’
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12.32 hrs.

LEAVE OF ABSENCE OF MEMBERS
FROM SITTINGS OF THE HOUSE

MR. SPEAKER : The Committce on

MAY 14, 1969
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Absence of Members from the sittings of
the House in their Tenth report have re-
commended that lecave of absence be granted
to the following Members for the Periods
indicated agaimst each :

m Shri‘K,amlmyan Bajaj

(2) Shri Mahadevappa Rampure
(3) Shri Viren Shah

(4) Shri V. Y, Tamaskar

(5) Shri C. K. Bhattacharyya

(6) Shrimati Sucheta Kripalani

() Shri N. Dandeker

(8) Shri R. K. Birla

(9) H. H. Maharaj Brijendra Singh

of Bharatpur

(10) Shri 8. R. Rane

17th March to 14 May, 1969
(Seventh Session)

2nd April to 16th May, 1969
(Seventh Session)

24th March to 14 April, 1969
(Seventh Bession)

17th February to 16 April, 1969
(Seventh  Session)

28th March to 16 May, 1969
(Seventh Session)

18th April 10 16 May, 1969
(Seventh Session)

15th April to 16 May, 1969
(Seventh Session)

28th April 10 16 May, 1969
(Seventh Session)

22nd April to 16th May, 1969
(Seventh Session)

17th April to 16th May, 1969
(Seventh Session)

I.take it that the House agrees with
the recommeudations of the committee,

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : The members
be informed accordingly.

will

12.324 hrs.

STATEMENT RE : REPORT OF IN-
TELLIGENCE BUREAU ON USE OF
FOREIGN MONEY IN THE
LAST GENERAL ELECTIONS

AND FOR OTHER. FURPOSES -

Mr, SPEAKER : Shri Y. .B Chavan.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) It is a mher
longish statement,

Mr. SPEAKER : He may place it on
the Table of the House,

SHRI Y.B. CHAVAN: 1 placeit
on the Table of the House

Ibeg to lay on the Table a statement
in regard to the report of the Intelligence
Bureau on the use of foreign money
in the last general elections and for other
purposes. [Placed in Library . See No.
LT—1143/69.]

Statement

Sir, this House will ‘recall that Govern- *
ment bad asked the Intclligeuce Bureau tg
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make a thorough inquiry into the allegations
regarding the use of forcign money in the
last General Elections as well as for other
objectionable purposes. The first report
of the Intelligence Bureau was received in
1967, and a supplementary report was recei-
ved in 1968. 1 had indicated to the House
that after a careful study of the reports,
Government would share with the Parlia-
ment the broad conelusions that they might
reach.

2. Before I proceed to deal with the
issue that have emerged on an examination
of the reports, I would like to touch briefly
on the nature of the inquiry itself. The
Intelltgence Bureau was given this delicate
task in resp to the d d made from
all sections of the House that a thorough
probe should be made into the allegations
that foreign money was being used in the
country to influence our political, social
and economic institutions, Members will
appreciate the cbvious limitations under
which an Intelligance organisation has to
function., It cannot make open inquiries or
record evidence. It has to rely on secret
sources of information, which cannot be
made public. Because of these limitations,
it will not be fair to make the reports pub-
lic.

3. At the same time, some of the gene-
ral issues that have been thrown up as a
result of this inquiry need the most careful
attention of this House, I would indicate
them briefly so that in the further considera-
tion of this subject, the House can guide us
regarding the action that we propose to take.
In the first place, there has been widesproad
concern about the receipt from foreign
agencies of funds by individuals and organi-
sations, whether working in the political or
social and economic fields. Any precise
quantitative assessment of the financial assis-
tance received is not possible, but the indi-
cations are that it is selective and is not so
small as 1o be ignored. We should not,
therefore, minimise the likely repercussions
on the future politics of our country. of the
obligations that organisations or individuals
incur by accepting assistance. There is also
reason to think tbat funds obtained from
foreign sources were used in the last General
Elections. Keeping all these aspects in view,
Government propose to bring forward a com-
prebensive legislation to impose suitable
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restrictions on receipt of funds from foreign
organisations, agencies or individuals other-
wise than In the course of ordinary business
transactions. Some Hon'ble Members have
already introduced Bills on this subject and
Government will carefully examine the pro-
visions of such Bills for the purpose of
drafting their own legislation. Government
will consult the leaders of the opposition on

+ the principles of such legislation.

4, S:zcondly, disclosures in the foreign
Press as well as our own inquirles have
shown that it has been possible for foreign
intelligence agencies to finance the activities
of institutions and organisations working in
the academic and research fields. Such
institutions and organisations themselves may
pot have known the ultimate sources from
which assistance was being extended to them
or that the scholarships or travel grants or
other forms of monetary assfstance they had
received to carry on their academic or re-
scarch work, had been obtained from any
foreign intelligence agency. Government
have already had the Asia Foundation wind
up its activitics in this country, If there is
any other organisation of this kind about
whose sources of funds Government have the
slightest doubt it too will not be permitted
to function in India.

5. We also nced somsthing more posi-
tive to ensure that while institutions and
organisations of doubtful credentials are not
allowed to influence the working of our
educational institutions with ulterior motives
our scholars are afforded adequate assistance
to carry on research in the social sciences as
well as other fields. Government have ac-
cordingly decided to set up a Council of
Social Science Research with a suitable
grant to review the progress of social science
research and to sponsor research programmes
in this field. The Council will administer
grants to institutions and individuals for
research in social sciences and give financial
support to learned associations, standard
journals and institutions or organisations
engaged in social science research. The
setting up of this Council, while necessary
and desirable in itself, will also have the
effect of reducing the dependenee of Indian
research, institutions and scholars on forcign
fi jal assi for their worthwhile pro-
jects in this field,
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6. Thirdly, this House has to bestow
fts atlention on the problem of indirect
financial assistance by foreign agencies to
individuals and organizations of various
descriptions in India. The indirect assis-
tance takes many forms, such as large com-
missions on sales of literature imported from
abroad, subventions paid out of trade earn-
ings by bilateral understanding between
commercial enterprises and recipient organi-
sations, and excessive adverticement charges,
translation fees etc, There is also some
information that funds are transferred to
individuals from abroad through illicit remit-
tances, Special cells are being created in
the Intelligence Bureau and in the Direc-
torate of Enforcement in the Ministry of
Finance for undertaking a closer scrutiny of
remittances, conversion etc.” of foreign cur-
rency to discourage clandestine foreign finan-
cial assistance. As regards other forms of
indirect assistance, efforts are being made to
enforce rigorously the existing provisions of
law to curb malpractices.

7. 1 would request this Honourable
House to bear in mind that the issues raised
by the discussions that have taken place in
the House during the last two years have
an important bearing on the functioning of
our institutions in general and political
institutions in particular. In our view it
would not be appropriate to discuss these
vital issues from the point of view of oppor-
tioning blame among the political parties.
The single most important issue before the
House ist 'What should be done to ensure
that our parliamentary institutions, political
organisations, academic and other voluntary
organisations working in important areas of
pational life, are able to function in a
manner consistent with the wvalues of a
sovereign democratic republic,

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : The statement may be
circulated to Members,
MR. SPEAKER : Naturally, it will

be circulated.

12.33 bours.
STATEMENT CLARIFYING REPLIES
TO HALF-AN-HOURS DISCUS-
SION RE FACT LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHAMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : S8ir,
in the course of my replies to the Half an
Hour Discussion regarding Fertilizers and
Chemicals, Travancore Ltd. in the Lok
Sabha on 23.4.1969, 1 inter alia stated as
under ;

“Iam not prepared to accept thelr
demand that this should be referred
to CBI when a Parliamentary Com-
mittee is seized of the matter,”

According to the information which has
come to my nolice after I had made the
said statement, 1 would like to clarify that
though Government have not referred any
matter relating to Fertilizers and Chamicals,
Travancore Ltd. for investigation by
by the Ceniral Bureau of Investigation, the
CBI on their own are looking into certain
complaints received by them against the
Managing Director of the company. 1
make this Statement in order to clarify the
position, ’

12.34 brs,

ENLARGEMENT OF APPELLATE
(CRIMINAL) JURISDICTION OF THE
SUPREME COURT BILL.

ELECTION OF MEMBER TO SELECT
COMMITTEE

SHRI A. N, MULLA (Lucknow) : I beg
to move :

“That this House do appoint Shri
Tulsidas Dasappa to the select Com-
mittee on the Bill to enlarge the
appllate jurisidction of the Supreme
Court in regard to criminal matters
vice Shri K. Hanumanthaiya resi-
gned”.

MR. SPEAKER 1 The question is :

““That this House do appoint Shri
Tulsidas Dasappa to the Select Com-
mittee on the Bill to enlarge the
appellate jurisdiction of the Supreme
Court in regard to criminal matters
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vice Shri K. Hanumanthaiya resig-
ned™,

The motion was adopted.

12.34 hrs.

PRESIDENT (DISCHARGE OF FUN-
CTIONS) BILL—contd.

MR. SPEAKER : Now, we shall take up
further consideration of the following motion
moved by Shri Y. B. Chavan on the 13th
May, 1969, namely :—

“That leave be granted to introduce a
Bill to provide for the discharge of
the functions of the President in
certain contibgencies’ .

Y:‘sterdny, I had given a ruling in regard to
the recommendation of the President.

I have received the following commu-
nication from the hon. Minister :

“The  Vice-President acting as
President having been inform=
ed of the subject-matter of the
proposed Bill recommends under
Article 117 (1) and (3) of the Con-
stitution o f India the introduction
of the President (Discharge of Func-
tions) Bill, 1969, to the Lok Sabha
and also recommends to the Lok
Sabha the consideration of the Bill'”,

BHRI NATH PAT (Rajapur) : I had written
to you...

st wg fomdt (f{iT) : areaer W,
A AR FTAAE |

MR SPEAKER ; I thought that yester-
day 1 had given my ruling on all vyavasthas
‘and every vyovastha was gone through, and
today.the House will be allowed to vote
on the motion. Now, I am not prepared
to allow any further discussion to be

started on it again.
st 7y fowd :  aenw ARREE, W

MR. SPEAKER : Yesterday I had given
encugh time. Now, I am not going to allow
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any more points of order or vyavastha ka
prashnan. 1 shall now put the motion to
the vote of the House,

stag fomd: a3 g2 sy At
AT 7 TG A | agwww wgy,
a6 Fifqwm, § a8 779 ¥ wgar g
g

MR. SPEAKER : After all,
I allowed every Member,

yesterday,

st 7y foad : 3w ¢, aere qgy,

MR. SPEAKER : When I am on my
legs, I do not want other hon. Members to
stand.

st ag fomd : g A faoges 41
wears ¢, sufor s a § i e
g

SHRI TENNETI VISWANTHAM
(Visakhapatnam) : The points which I want
to raise are different from the points which
have been raised so far,

MR. SPEAKER : That may be se,
Yesterday, the points of order had been
rajsed and I had given my ruling on them.
Suppose the hon. Member Shri Tenneti
Viswanatham raise to points today, and
tomorrow somebody else wants to raise two
points then there will be no ead to it. There
must be somie limit somewhere. After all,
the Chair should not be made to feel that
Government cannot introduce any Bill at
all. Now, I am putting the motion te the
vote of the House.

The question is :

““That leave be granted to introduce
a Bill to provide for the discharge of
the functions of the President in- cert-
ain conlingencies'.

The motion was adopted.
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ot Ay fowd © oo wdaw, TR

sfaferar 1 faoge gor 1@ 1 #&
AT fadr stz o H<EAT WTE §

SHRI Y. B. CHAVAN : I introduce}
the Bill.

SHRI NATH PAI: I had written to
you pointing out four main objections, out
of which you were pleased to deal with one.
The remaining three objections which I
submitted to you were also very valid
objections...

MR. SPEAKER : I am sorry I forgot
to tell him, Let me tell him the position.

Yes, he wrote to me also about the
objections he had raised. They are
all really very interesting. I do not want
to go into the legal aspects. The House
will have to discuss thme wery carefully.
There is nothing for the Speaker to give a
ruling on. Shri Madhu Limaye Had
olso raised some points. On all these, the
-House has to take a decision.

SHRI NATH PAI: I submit to
your  decision. Let  the House
decide. Because these are important
points as you yoursell have been kind
enough to suggest, I have suggested ina
-motion that the Attorney-General be asked
to come here and address the House on the
legal aspects.

Mr. SPEAKER : No, no. Let us see
during the discusssion.

SHRI NATP PAI: 1 do not want to
enter into the merits, You directed the
Home Minister yesterday to mak necessary
correction. We had the President’s
signature already. He should have given
the letter to you immediately and it ought
to have been circulated. Was there any
difficulty encountered in this matter ?
Normally there should not have been any
difficulty in this. Obviously, there was som:
reluctance and resistance.
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12. 38 hrs

CONSTITUTION (AMENDMENT)
BILL—contd.

MR. SPEAKER : Regarding  Shrd
Nath Pai's Bill, I have to say somethinge=
not on the merits of the Bill, Even if it is
moved for discussion today, it is proposed
that it be taken over to the next session. We
will perhaps have a better atmosphere and
will have more time to discuss it later. I am
told it is already agreed, tentatively that
it be taken over to the next session. If the
House agrees, it can be done.

SHRI M.R. MASANI:;
We want to know what  are
the reasons for this proposal for a
sudden adjournment. We have discussed it
for hours and time has also been allotted
for it now.

(Rajkot)

st g foad (W02) : arsaer wEkw,
Thawwd g9 adl a1 wr g—adft
oET AEF ¥ fao "y Ig a1t § au
AT ISA KT AT AT AE 2N
oot ATAYT HT AT AT @I E—EEH
foq 9g® qrvc qraFAe WA #¥ e
gFar g ?

MR. SPEAKER : We did not discuss it

yesterday or the day before. Shri
Raghuramaiah.

it wq fowd : wogw WA, TR W
g Agfa g1 gg #¥ &9 # smaw
M rm il @ w@N
o 51 NS Afawr @) &1 AT w7
Hter &, Araar w1 g F Aferg |

MR. SPEAKER 1 The Speaker has
called him.
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND SHIPPING
AND TARSPORT (SHRI RAGHU
RAMAITAH) : Shri Nath Pal’s motion is
very important. Various aspects of it have
to be considered.

"We thought that four ‘hours might not
be enough. o '

{latroduced with the recommendation of the President.
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Why did he do it in the Business
Advisory Committes then 7

SHRI RAGHU RAMAIAH : Further
thought has to be given for reference to a
Joint Committee, a fresh Joint Committee.
For these various reasons, I requested the
Speaker and I had also spoken to some of
the Leaders of the Opposition ; some of
them have agreed... '

‘ot wy fond . S-a¥ Aar, Aw
TAEY ? 7 avg ¥ A8 W

SHRI RAGHU RAMAIAH: I said

oht e v (q) : 39 T T@=
WIT AATAT W @ @, w0 A ALY T g

L4

SHRI RAGHU RAMAIAH : Let me
conclude, '

MR. SPEAKER : I will call Shri Rabi
Ray, Shri Madhu Limaye and Shri Masani,
one by one.

SHRI NATH PAI (Rajapur) : There s
a basic thing. We are talking in the air.
The House is not seized of this matter. I
bave not moved my motion. Till I move
my motlon that the debate be resumed now,
because my earlier motion wus for adjourne
ment sine die, we cannot take note of it,

I move the following :

“That the debate on the motion *That
the Bill-further to amend the Consti-
tution of India, as reported by Joint
Committee, be taken into considera-
tlon’, which was adjourned on the
21st Pebruary 1969, be resumed now™.

MR. SPEAKER: Without allow-
you to move your motion,
ffitis to be postponed I thought we need
not take the time of the House and that
we could skip over.

SHRI RAGHU RAMAIAH : May I in
the clrcumstances which I have outlined,
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seck your permission to move a formal

motion :

“That the discussion on the motion
moved by Shri Nath Pai, ‘That the
debate on the motion ‘That the Bill
further to amend the Constitution of
India, as raported by Joint Committee,
be taken into consideration® which
was adjourned on the 21st February,
1969, be resumed now.’ be adjourned
to the next session.™

SHRI RANGA : (Srikakulam) The
Minister of Parliamentary Affairs was good
enough to mention this matter and we told
that we understood that a recommittal
motion was going to be made here. There
are two motions. One is that the discussion
should be suspended. The other point is that
he should be given freedom to move his
earlier motion which has already given notice
of. They expect us to agree to serve on
the re-<committed joint Committee and all
of us agreed and we understood that the
two motions were going to be placed on
the Table of the House and moved here.
They have already given notice of it. I do
not know what wonderful surprise the
Government have got up their sleeves. The
hon. Minister was not good emough to.
tell us that they have in their mind. Have
they glven serious consideration to this
parilcular matter 7 Are they still of the
same opinion which they held earlier that
this Bill, as it has emerged from the Joint
Committee, should agaln be committed to
a new Joint Committee. They mooted
this idea and we have given our names,
Or do they want to give fresh consideration
to everything and therefore they want to
postpone it ? What is the significance of
this post-ponement 7 I want 1o kaow. Are
we to understand that this Government
would like to contihue their earlier
commitment for the support of this—
according to us infamous Bill 7 Or, the
Government do not want to do anything at
all or give any kind of assurance to
anybody but simply want us to agree to
a mere postponement of it ? If it Is an
unconditional  postponment while the
Government retains to itself  complete
freedom of action in regard to their earller
statement they have made through the
Law Minister that they were going to
support this Bill and if they were going to
give up that commitment we may not have
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much objection. If, on the other hand, they
stand committed to the earlier commitment
to support this Bill and are not prepared
to agree to the gentleman's agreement with
all of us that this Bill was going to be
recommitted t0 a Joint Committee, we
would have no other option but to
oppose this.

I should also like to draw the attention
of the House to this relevant matter, On
an carlier occasion, we said on behalf of
our party that we would not co-operate
and be on the Joint Committee, the Law
Minister was particular that we should join
and he made a spcial appeal. We did
pot have sufficient faith in the Government
and were totally opposed to this Bill, On
the other hand this time we were prepared
and co-operate with them as well as the
other parties so that we might be able to
give proper consideration to the whole Bill,
We thought that this would be appreciated
by all the other parties including Mr.
Nath Pai's party and more so by the
Government, Inspite of all that we now
find ourselves in a sort of ‘no man's land”
where the Government does not seem to
koow its own mind goes on changing its
position from one to another, There seems
to be some kind of dogrolling, some kind
of agreement not with all of us but only
with the party which was specially and
directly concerned with this Bill and the
Government. I consider this to be a very
indecont way of dealing with the House,
dealing with the parties one by omne, and
I do pot think the Government is playing
fair with us.

Therefore, we have no other option
but to oppose this particular motion.

ot Aq famd (F97) : aewer adew,
9y 0gS I ag Il IoTEr ot 6 e
T qIHMEAT ATqNE g qATAT  qE_
@I avaE I A A aw
A awh ) SRamA AT
N fem Araw ¥ ag At s
wrgaT g fF g9 1 A A SN ewn &
s v § 98 faoge wiga A faal
% farda & w7 eafim s wTER §
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WREIFTY Qg ARWE | WA
I Fur fr faw, o w=f wafrg &
T wam At for fam g &
gt

SHRI RAGHU RAMAIAH : I said
¢*Motion,” It is a debate on the motion,

o g fomt ;. a7 ¥ et war e
fast qe ==t 7 80

MR. SPEAKER : It is a debate on the
motion of Shri Math Pai. Do not discuss
the parties.

ANagfory: Hag s s

sgar g e oegR @, dlF ax @ far
7% & A ¥ o arde fafma ¥ wf o),
famr gw & gong wfmw fFy, &= gast
T g sw ¥ sfaaa fear g &
i 9w fagw vzarsgdl FAET I ARG
¥ ag 7 arom ffag A el I
92 a% T9 9% fa=9r & #Y Q| &g
@ AT qg T FT GEATT F AT @ € |
79 S F1 9g Arfew 70 9 1 an 5w
weare At fadas a7 7=t 4@ g &
ot gt fadaw § 993 fo S dmd
& TG A N W wae ¥ f et
ot arg arf & faw v @nit 1 &Y & sAar
e g FTomsaEs @ aw
sifseg sar & 7 ag drar qxrs & qon
aTEA § W1 FAG F dqdly 7 §7 qa@-
T e T § e nar § ¢ wifs oifes
arga & Mg §, % wifew W & e
wgrea, avad # srafea o ar Aed =
F gAY oF W frar a1 #K S T w
faw ®1 fagra w1 f{dw @ aren TX0
wTTg wTaw fagr qr 1 Wi W axer
g st @ &1 T s
@At § 1w 19 "wieT dgE St @
T gy A aifew agE wF T@m
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¥z oY | A 9@ 93 79 & A0 v dqt e
aifew wga agt 5@ @97 AIgE |

SHRI NATH PAI : Mr. Patil said he
might leave th: Congress if this Bill is
passed.

ot v fowd ;a7 w9 ag wEd §
feafea fraga gl Wg? Fafes
| gTET ® T35 A5 FC Qg ¥ IS
s A ¥ wa Al 7 2 o
T4 g 7 W g § aY W 4w |
#3ifF ag 71 7w 93 W@ § A R
¥ 7 o @ &) OE A wa Sifea
Hfa ox 73 *= gw g @ & qiw F@0
gfsame g st fFgard Afa d
qfcadT ATaT & | AT &€ NG, TH TTHL
) us fmz Wt @R &7 afawe GG @
aore woet Aifgw Afg # g fae s
g 9% qfEda s g § @ =
froat o fagra & a d #aad
PRGN | WAGF IR AT
i & AT T FL, WA G gH w0 )

SHR.I SURENDRANATH DWIVEDY :
(Kendrapara) : The motion is to adjourn
the motion which Nath Pal has moved in
this House, | am really surprised at the

statement that Mr. Ranga made, and there.

was some shouting behind him that there was
a conspiracy. If there was any conspiracy,
the conspiracy was with the Swatantra party
and some others without consulting us to
again refer this Bill to the Joint Committee
which has never happened in this House.
The Bill has been debated for months and
comsidered in the Joint Committee, and the
Joint Committee had given almost a una-
pimous report and we wore anxious that it
should be debated and passed in this House.
Now, I do not kmow why and what transe
pired between the Goveroment and the
Swatantra party : it is a new alliance. There-
fore, they were proposing that it should be
again recommitted to another select com-
mittee. It is a well-known convention that
persons who oppose the Bill in the principle
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will never be nominated to the Select Com-
mittee. But we find a proposal in which
we find names of persons who were opposed
in principle to the Bill. It scems all this has

* been done because further discussion op this

matter is necessary. If the Sclect Committee
proposal had been adopted, the Select Com-
mittee would have gone in detail into the
same Bull that is before the House. Now
the proposal of the Government is that 4
hours will not be engough. They say, if
it is postponed to the next session, we will
apply our mind more fully to it and we can
discuss it threadbare. For that purpose
if it is postponed, we have no objection,
Let the discussion be postponed. We have
other important business like the Succession
Bill, Abolition of the West Bengal Legisla-
tive Council Bill, etc.  All these must be
plassed in this session. Therefore, I support
this motion for adjournment unconditionally.
Mr. Ranga asked whether our support is
conditional. Our support is unconditional.

st vax @ T (et w=w) :
w96 WgRY, #AT ALY A YswidE
F A A ow § @ Q¢ 5 ag gz 9n-
W EFdRTTaT @ F Ay an g
atx gud fou sl afew awg =rfgm)
afer & st wiiew & qgan § fF o= & faw
g fawdw Rearewd SR A Mfer
gidr 39 gvy WIIR W F foy
9% gwwd ¥ al 9 48 5 ¥ Flq 4t
it qdrel ar wf faad 5 ag 7g e
stfeaR @ sraaa s § ?

& a@ ¥ afus Yag faw 9o @
g 3fer @ s FAA R adi g
frgm faw & sfo s & 7ar W=ge
g1 & qEf § wwe § fedflaw & wwfe
TF T ATH IR § A G @ A
g R\ T wigA T g fe ol
Ed ¥ W F AR A TIF A% T
gag ag® T § WK WA g7 FiwG
aret fefafen FTa1 S@Rdr & 1 sor U
B g T ARy WIAF @
a ¥ 99 1wl = ffulen 5@
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FEIT ¢ At gafe gw € ol YEAd
TR § afFT rw oA ¥ w ferx
T @0 N T IR ILHAT 4 CF T
T[T R | IX I AT IO Y AT IN
¥ fvmr wifgg

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : The motion for adjourn-
ment which has been moved is the only thing
that can come before the House, because
recommittal to a Joint Committe: would be
a surprising depature from all the previous
precedents.  This Bill has far-reaching im-
plications so far as the functioning of the
parliamentary system vis-a-vis the judic:al
system in this country is concerned, It is
only proper that this House should be given
enough opportunity to discuss threadbare
the report of the Joint Committee. It was
said that the report of the Jolnt Committee
was unanimous; I have read it and find
that even some eminent jurists are differing
sharply on certain points. Therefore, the
Joint Committee report should be discussed
threadbare by this House and I'and I plead
with the hon. members opposite to accept
the meotion for adjournment unanimosly.
Our Constitution was framed by a Constitu-
ent Assembly which was properly constituted,
Whenever any amendment is to be made,
this House should get enough opportunity
to discuss the pros and cons. The diffi-
culty that may arise by passing such an am-
ending Bill at this juncture when the parlia-
mentary system is facing a crisis should also
be considered. I sirongly support the motion
for adjournment.

SHRI H.N. MUKERIJEE (Calcutta
Morth East) Shri Nath Pai’s Bill has already
had a wvery eventful history and it is
distressing that certain things happened, but
perhaps we have to reconcile ourselves to
the conditions to which we are reduced by
the government of the day. I should have
thought that when this Bill which had gone
to a Select Committee which, after a long
cogitation and after taking the eviderce of
a shining array of leading counsels from all
parts of the country had produced a report,
when that Bill is before us, we should have
passed it. But what happened was that
government, at least a very important
member of the government party, came
forward with a motion for re-committal of
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the matter to a Select Committee. As my
hon, friend, Shri Dwivedy, has already out,
it flew in the face of all parliamentary
propricties and I wonder how a former
Speaker of State Legislature sponsored that
motion. Possibly, he did not know that
many of those peple whose names he had
included in the Select Committee to which
he was recommitting this matter had stri-
dently, and‘sometimes in the most spectac-
ular fashion, opposed this Bill in all parts
of the country and made "all kinds of
statements in regard to it. I am sorry, I
should have come earlier, when the discus-
sion had started, But if the understanding
is that the motion for re-committal is not
there, we are mercly adjourning the discus-
slon, thenit is in order. My feeling Is
that the motion for re-committal is compl-
etely out of order. That you, Sir, and the
rules will take care of. In view of the
predicament in  which we are at the
moment, I would not object to the adjour-
nment of the discussion on the Report of
the Joint Committee to the next session, but
in regard to the re-committal motion we have
our objection which we  will express at the
proper time.

SHRI P RAMAMURTI : (Madurai)
I do not want to go into the question of the
way in which the government have tackled
this problem. Others have dealt with it.
I want an assurance from the government
that when it is discussed at the next session
the government party shouid take up the
responsibility of secing that none of their
members come forward with a motion for
the re~committal of the Bill to the Select
Committee.

SHRI HUMAYUN KABIR : (Basirhat)
Mr. Speaker, Sir, I want to make only two
observations, I agree with Shri Surendra-
nath Dwivedy that the motion moved by the
Minister of Parliamentary Affairs should be
accepted, Where there is such sharp differ-
ence of opinion in the House within the
Select Commitiee itself, there is no reason
why the matter should not be reconsidered
and I would congratulate the government
that at least for once they have seen the
wisdom of reconsidering the issue.

One other point and I have finished. My
hon. friend, Shri Mukerjee, just - now said
that the proposal for re-committal is some-
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how unconstitutional. I am astonlshed to
hear this because there are many precedents
where Bills have been sent back to a Select
Commitiee a second time. His other
objection that there are members in the
Select Committee who do not accept the
Bill in rofo is also not entiraly wvalid,
because there are parliamentary precedents
that so long as you keep the long title and
the short title and make changes in the
other clauses, it is in order. Therefore,
those who have come into the Select
Committes have come with the full know-
ledge that according to parliamentary con-
ventions they must accept the short title and
the long title but thy can change everything
else,

st &o o wgas (fA@rage) : geam
Agia, & 9y fAAgA wem fegw
gSg & AP ow t@r faw g fe
Fdae w2 & wrfg wm § AR I oo
T § fou ag qEQ dSw wRd #
Yo & gowar gfsmg AN &Y
&9 gmd queu & feers § 1 a=aEr
T a9 T@ faw Y gaX da & fog
geadt s At afgc g W
F o Iad fAw G@FaT§ HI g
AT I &1 feewy &7 g% § T@loQ
T S ) gH qYT F qa7 Wwige |

SHRI S. M. BANERJEE (Kanpur) :
Sir, I rise on a point of order. There are
two motions before the House. One is by
Shri Nath Pai which reads.

“That the Bill further to amend the
Constitution of India, as reported by
Joint Committee, be taken into
consideration.”

That #s the original motion mentloned
in the Order Paper. Now another motion
has been moved that the discussion on this
Bill be adjourned. My contention is that
the motion which has been moved by the
Minister of parliamentary Affairs is negative
in character. May I read the relevant rule,
rule 344, which deals with amendments,
because this is an amendment to the original
motion ?
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““An amendment shall be relevant to,
and with in the scope of, the motion
to which it is proposed,” '

13 hrs.
An amendment shall not be moved
which has a negative effect. This is of

a negative character, So, I want to move
a motion under Rule 340. Rule 340 says :

““At any time after a motion has been
made, a member may move that the
debate on the motion be adjourned.”

You have always disallowed it because
you have got discretion under Rule 341(1)
which says :

“If the Specker is of opinion that a
motion for the adjournment of a
debate is an abuse of the rules of the
House, he may either forthwith put
the question thereon or decline to pro-
pose the question,”

I want to move the motion. The
Minister's motion is of a negative character,
He can find out another way out for this.

MR. SPEAKER : I thought this was
a way out. Shri Dhillon.

SHRI S. M. BANERJEE : My only
ppint is that this is of a pegative character,

SHRI G. S. DHILLON (Taran Taran) :
The motion for re-committal of Mr. Nath
Pai’s Bill to a new Joint Committee standing
in my name has not so for come before the
House. [ was rather surprised to hear
Prof. Hiren Mukerjee’s remarks. 1 assure
him I am the same man whom he made
friends 10 years back, I am certainly not
opposed to Mr. Nath Pai’s Bill. But to
attribute motives to a Member who has
proposed for re-committal of the Bill to a
new Joint Committee is rather bad and
unjust. There is nothing wrong in moving
a motion for re-committal. At the same
time attributing motives to the members
who happen to be included in the proposed
new Joint Committee is also rather unfair,
I will be the first man in favour of the
adjournment of the debate. It will be good
for us to pass the Bill unanimously rather
than in a divided manner,



187 Const. (Amdt.) Bill

SHRI PILOO MODY (Godhra) : Shame,
shame |

SHRI M. R. MASANI (Rajkot): May I
make an offer to him ? If four hours are
not enough, let us start the discussion and,
after four hours, let us adjourn the debate
on it to the next session. Will he accept
that? The amendment could be moved
then. We feel it is a conspiracy to scuttle
the amendment of Mr. Dhillon. Let it be
moved and discussed. Let us then adjourn
the debate to the next session,

Mr. SPEAKER : How to dispose of this
motion now ?

+ SHRI M. R. MASANI : By withdrawing
it.

SHRI RAGHU RAMAIAH 1 Sir, I
have hidden nothing at all. I have explained
to the honourable House the circumstances
which have impelled the Government to take
the step. As I said, and I repeat, it was
vitally felt that considering the importance
of the matter, four hours will not be enough.
That s only one reason. The other thing,
as I already mentioned, is that in regard to a
matter of such constitutional importance,
there is no harm in giving more time so
that more people can think about it. As
a matter of fact, whenever we have an
‘amendment to the Coastitution, the greatest
consideration must bz shown and the great-
est thought must be given to it.

A very curious argument has been press-
ed into service that, first of all, Government
wants to change their mind because Mr.
S. K. Patil has come here. I do not think
there is any Member on this side who is
pot happy about it. We are all very happy
that he has come here. I can assure the
House that Mr. Patil's coming here has
pnothing to do with it. Then, it is said,
Government has no mind. Again, some-
body says, Government wants to chaoge its
mind, If they have no mind, how can
they change their mind 7 Either they have
a mind or they don’t have. There are two
valid reasons......

SHRI RANGA : What about the amend-
ment for re-committal to the Joint Com-
mittee 7
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SHRI RAGHU RAMAIAH: I will
come to that.

It is true, normally we should hawe
mentioned it to all the leaders of the parties.
The various Opposition partles know I am
not guilty of dereliction of my daty at any
time. They know it. 1 have always shown
them the highest consideration. Today,
what happened was that there was my first
Question in Rajya Sabha. So, I requested
the Deputy Chief Whip to contact the
various Opposition Jeaders and, such of them.
he could contact, he contacted them. Other-
wise, there was never any intention to ex-
clude any leader of Opposition, I bave
never done that. As I have sald, this is
an important matter. Let us .all think
more fully. Why should there be any
commitment this way or that way 7 Let it
come. We shall see. For these reasons,
I would request that the debate on Mr. Nath
Pai’s motion be adjourned to the next
session.

SHRI PILOO MODY (Godhra): I
think, the reasons that have been given by
the Minister for Parliamentary Affairs are
totally insufficient. On the one hand he
says that more time is needed to consider a
matter of such great importance. But on
the other hand he is not prepared to start
discussing it now. We are prepared to
discuss it till his voice gives way and he
is blue in the face. We can go on discus-
sing it as long as he likes, but it must start
now. He says that thought has to be given
to this Bill. I doubt very much, if he has
not been able to apply his mind to it in the
last 18 months, whether his mind will start
functioning on the subject at some date in
the future. I do not think that the reasons
advanced by the Minister are at all convine-
iog or genuine. Therefore, I feel that you
should disallow his motion and permit dis-
cussion on Mr, Nath Pai’s motion to start
now,

SHRI RAGHU RAMAIAH : The last
word should be mine. He said that the
two statemenis were inconsistent. He was
asking : if more Ume was required, why not
start now 7 But he forgets that he bas not
brought his mind to bear om the- other
aspect of the gquestion, Let us have more
time to discuss and more time to think also.
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MR. SPEAKER : I thought that this
was one minute's business. It is only mow
that I have come to know that there is some
difference. 1 did not koow at all till I
heard just now that there was some diffe-
rence. (Imterruption) 1 am not putting it
to the vote of the House now. They may
have further discussion or something
before it is put to the vote of the House.
Already we have taken some time. Putting
it to the vote of the House can be taken
up after Lunch. [ thought that perhapas
again Mr. Raghu Ramaiah and leaders of the
Opposition might discuss. I am only giving
time . Anyway, this is lunch time pow ..

SHRI SURENDRA NATH DWIVEDY;
There is no question of any further meeting
...(Interruptions).
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SHRI M. R. MASANI : It is better
we know what is coming up afier Lunch,
You can put it to the vote of the House,

MR. SPEAKER : I now put Mr, Raghu
Ramaiah’s motion to th> vote of the House,
The question is :

‘That the discussion on the motion
moved by Shri Nath Pai “That the
debate on the motion *‘That the Bill
further to amend the Constitution of
India, as reported by Joint Committee,
be taken into consideration’, which
was adjourned on the 2ist February,
1969, be resumed mow.” be adjourned

The® PSR ERBR., divided :

AYES
13.12 hrs.

Division No. 22

Achal Singh, Shri
Agadi, Shri 8. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A,
Ahmed, Shri J.
Ankineedu, Shri
Annadurai, Shri C. N.
Anthony, Shri Frank
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
_Bajpai, Shri Shashibhushan
Banerjee, Shri 5. M.
Barrow, Shri
Barua, Shri B:dabrata
Barua, Shri Hem
Baswant, Shri
Bhagvati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Siogh, Shri
Bhola Math, Shri
Bohra, Shri Onkarlal
Burman, Shri Kirit Bikram Deb_
Buta Singh, Shri
Chandrika Prasad, Shri
Chatterjee, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B,
Dalbir Singh, Shri
' Damani, Shri §. R.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Dass, Shri C.
Desai, Shri Dinkar
Desai, Shri Morarji
Dhillon, Shri G. 5.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedy, Shri Surendranath
Esthose, Shri P. P,
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Gopalan, Shri A. K.
Gopalan, Shri P.
Gudadinni, Shri B. K.
Guha, Shri Samar
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Iqbal Siogh, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jampa Lal, Shri
Jha, Shri Bhogendra
Kamble, Shri
Kandappan, Shri S.
Karan Singh, Dr.
Kedaria, Shri C. M,
Kesri, Shri Sitaram
Khan, Shri M. A.

* Kinder Lal, Shri
Kirutinan, Shri
Krishna, Shri M. R.



191 Const. (Amdt.) Bill

Krishna, Shri 5. M.
Kundu, Shri 8.

Kureel, Shri B. N.
Kushwah, Shri Y. S.
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R,

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mandal, Shri Yamuna Prasad
Mane, Shri Shaokarrao
Mangalathumadom, Shri
Masuria Din, Shri
Meghachandra, Shri M.
Mehta, Shri P. M.

Menon, Shri Govinda
Manimata, Shrimati Agam Das Guru
Mirza, Shri Bakar Ali
Misra, Shri Srinibas
Mohammed Ismail, Shri
Mrityunjay Prasad, Shri
Muhammod Ismail, Shri M.
Mukerjee. Shri H. N.
Moukerjse, Shrimati Sharda
Mulla, Shri A, N.

Murti, Shri M. S.
Maghnoor, Shri M. N.
Nahata, Shri Amrit
Maidu, Shri Chengalraya
Mair, Shri Vasudevan
Nambiar, Shri

Math Pai, Shri

Nirlep Kaur, Shrimati
Oraon, Shri Kartik
Pahadia, Shri

Pant, Shri K. C.

Parmar, Bhaljibhai

Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubhai
Patil, Shri Deorao

Patil, Shri S, B.

Patil Shri 8. D.

Patil, Shei T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Prasad, Shri Y. A.

Puri Dr. Surya Prakash
Radhabai, Shrimatl B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajani Gandhai Kumari
Raju, Shri D. B,

MAY 14, 1969

Const. (Amat.) Bill

Ram Charan, Shri

Ram Sewak, Shri

Ram Swarup, Shrd

Rana, Shri M. B.
Randhir Singh, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rsgddy, Shri M* N
Rohatgl, Shrimati Sushila
Roy, Shri Biswanath
Saigal, Shri A. S.

Sait, Shri Ibrahim Sulaiman
Saleem, Shri M. Y.
Sambasivam, Shri
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara

Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi. Shri P. C.

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shr
Sharma, Shri Nawal Kishore
Sharma, Shri Yogendra
Shastri, Shri Ramanand
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri

Singh, Shri D. N.

Sinoha, Shri R. K.
Sivasankaran, Shri

Snatak, Shri Nar Deo
Solanki, Shri 5. M.
Somasundaram, Shri 8. D,
Sonar, Dr. A. G.
Sonavane, Shri

Supakar, Shrl Sradhakar
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Siogh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Uikey, Shri M. G.
Venkatasubbaiah, Shrl P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri |
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

192
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: NOES
Amat, Shri D.
Amin, Shri R. K.
Atam Das, Shri

Bharat Singh, Shri

Brij Bhushan Lal, Shri
Deo, Shri P. K.

Deo, Bhri R. R. Singh
Desal, Shri C, C.

Dipa, Shri A.

Gayatri Devi, Shrimati
Goel, Shri Shri Chand
'Gowd, Shri Gadilingana
Jha, Shri 8. C.

Joshi, Shri Jagannath Rao
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kami Singh, Dr.

Khan, Shrl M. A.
Khan, Shri Zulfiquar Ali
Limaye, Shri Madhu
Masani, Shri M. R.
Meetha Lal, Shri
Meghrajji, Shrl

Misra, Shri Janeshwar
Mody, Shri Piloo
Mohammed Imam, Shri
Molahu Prasad, Shri
Naik, Shri G. C.

Naik, Shri R. V.
Parmar, Shri D. R.
Ramamoorthy, Shri P,
Ranga, Shri

Ray, Shri Rabi

Shastri, Shri Sheopujan
Sheo Warain, Shri

Suraj Bhan, Shri
Tapuriah, Shri 8. K.
Tyagl, Shri O. P.
Vidyarthi, Shri R. S,

MR. SPEAKER 1 The result* of the
_division is: Ayes : 184 ; Noes : 39,

The motion was adopted.

MR. SPEAKER : Now we adjourn for
lunch. After luoch we will take up the
Companies (Amendment) Bill which we are
discussing already.

SHRI S. M. BANERJEE: More
time should be given for discussion of the
Gompamies (Amendment) Bill.
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MR. SPEAKER : We will meet at
230 p.m.

13.14 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen
of the Clock.

The Lok Sabha reassembled after
Lunch at thirty-three minutes
past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
PRESIDENT (DISCHARGE OF
FUNCTIONS) BILL—Contd.

st wy fewd : gemw wEew, gR
TE U AT A TN Y| SR AgT ¥
7w ot frin faar 3w & aneme o ay
# oF qa1 fdw Srd s | Ao N
e gm fs o= @ ugefe v #
frla® anar AR gr ¥ 3y amfir vorg
99 ¥ 9% wfqgm & qwr 117 § aga
ot el @ fawfa st oet @
¥ Tk ¥t ofigda Frar o, 5w
¥ AT THOT JIZT F KT NG gIAT )
W §1% waed g fF g ot s
qr d@fqs= # TH 65 F agw, 65 F
w X...

MR. DEPUTY-SPEAKER 1

-take up the Bill tomorrow
matters can be considered.

When we
all  thess

ot g fowd : ag faw & daw & &
aff s £ Fag E@E WS
(1) = 2w #ifvg :
- 65 (1) In the event of the occurrence of any

vacancy in the office of the President
. by reason of his death, resignation or

*The following Members-alisp retorded their Votes : o
AYES : Shritmati 14 PilchoudHilfi, Shri Viswanatha Meoon and Shri Bhagaban Das ;

NOES ; Shri Ranjit'Sittgtl, - -
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[ wgfom] _
otherwise,  the Vice-President shall act
as President until the date on which
a new President elected in accordance
with the provisions of this Chapter to fill
- such vacancy enters upan his Office. |

3 1 wasw § f& uszifa &1 o
™ 7%a faa @, I94r § AT 99-Temfa,
ugefy F AW FW A WE Qw0
uTe T & ag fAdw e w0 fe
ars =g Wed ¥ 97 F aweul #
T8 gafa frfk €@ awg &1 3o0@ 7 #T
i s aeaw ¥ frda 3 ag faags
feors &1 @t oma dEr w AR A
wfge fs wfaer & are gfear Wear &
T §TQ F¥9sal §, R A g
fadza & fafc wga &1 seom usafa
T g afes @ar § arEE-sEEe
A SIS 1., (FAA™) FFET A @
% 1w faw v it aw fear

AEY M4 |

MR. DEPUTY-SPEAKER : [ shall
-ask the hon. Mibister concerned to ascertain
the position...

ot 7g fowa : g & aav @wav § o
g gfrear Wear ax Affen Tse w@
T Al S F ¥R 7 gwe< Ao v
FAT FgT | GEEE &Y ;1 § &) ag
,Fa g, a9t &1 9g a9+ s Tifge,
- AT wE & g &Y srean g
= &1 yeqy & frfa & amagg o T=-
~ofg FE @ TSI FT AIAA 1 FF
. AT FY TY IIh5T T AT q0AIC |

MR. DEPUTY-SPEAKER ;
Member has raised the point.

The hon.
We have

to ascertain whether it is correct or mot. .

We shall try to ascertain the position.
" 1 camnot say anything off hand just now,

ot =g fouq :ag ar & @ @
i"..'— ’
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MR. DEPUTY-SPEAKER : This
morning, the Speaker read out the comhmu-
nicatlon, which I am sure the 'hon.
Member must have heard, wherein the
description given is 'Vice-Presldent acting
as President.” So far as this House |s
concerned, the Speaker has ruled what
the description of the President's position
should be, As regards what AIR says,
1 canoot say anything just now. . No
doubt, AIR is an agéency which is indepen-
dent but is is controlléd by Covernment...

sit ag fowd : ag o6 qwr #Y 7@
fewd &7 #9993 | ¥F FAr FEFT &1
MR. DEPUTY-SPEAKER :

said that the hom. Minister
of it.

I have
will take note

SHRI RAGHU RAMATAH : 1 would
like to say something. 1 think the
convention has been that if a Member
wants to raise something, he should first
write 10 you and then we have notice of
it. Of course what he has raised is an
important matter, it is for you to lay
down a convention that previous notice
should be given.

=t Ay fowd : gw @) @ qug wgar
Ay & afew gwoae ¥ fao ¥ swm
adf wieAr gy A, g@lew WA A
7gY Y 4 §9g g T AR 4 |

MR. DEPUTY-SPEAKER : I may
say that there was no notice and the
proper procedure was not followed. But
since he has raised it, 1 have said that
the hon, Minister may take note of the
point that has been raised. Beyond that,
what else can I say now ?

.

14.39 hrs.

CDMPA‘NIES (AMENDMENT) BILL
—conid.
MR. DEPUTY-SPEAKER : We will
now progeed with the Companies (Amend-

“ment) Bill. Shri R.D. Bhandare may resume

hilspeuchnow.'
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SHRI SHEO NARAIN (Basti) 1 You
should decide one thing once and for all
today. Every day we find that when the
‘House reassombles after lunch, matters are
raised here without giving you noticein
writing. Every day thisis happeniog. We
want your ruling on this, namely whether
this is proper.

MR. DEPUTY-SPEAKER : I-agree
with him, but when he comes to occupy
this Chair as one of the members of the
pannel of chairmen, he will realise how
difficult it is. I know that it has not been
;cmrdmg to the procedure, but it is. very
ifficult to prevent it because many mamb-ers
including the hon, Member himself on occa-
sions are ircepressible. Itis very difficult
to prevent them. e

SHRI S.M. BANERJEE (Kanpur) : I
want to say a word on  the Companies
(Amendmcnt) Bill which is now before the
‘House. The motion regarding Shrl ‘Nath
Pai’s Bill is now not before the House,
Some of us wanted to take part in the gene-
ral discussion on the Companies (Amendment)
‘Bill, and since we thought that Shri Nath
Pai’s Bill would be taken up first, many of
those who wanted to speak on that Bill are
not here now, because nobody expected
‘that Bill would be postponed. I am not
pleading thatas an  excuse, but I only
‘request that you may increase the time
‘dllotted for the clause-by-clause considera-
tlon, if you are not going to increase the
_llnie for the general discussion.

SHRI M.R. MASANI (Rajkot) : I sup-
port my hon. friend that the time allowed
for clause-by-clause consideration should be
increased so as to give Membzers a chance
to speak. '

. MR. DEPUTY-SPEAKER : Since the
dther Bill has been postponed, we: have a
iittle’ time at our disposal. We have already
increased the time for this Bill. I can in-
crease it a little more, T agree that some
latitude must be given in the debate so far
&b this Bill is concerned. I agree with the
hon. Member. Those who have ot parti-
gipated-in the_general discussion. will get an
epportunity during the elame-hy-elam con-
wideration, . ; i
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SHRI SHRI CHAND GOYAL
(Chandigarh) : May I make one submission 7

MR. DEPUTY-SPEAKER : Now Shri
R.D. Bhandare may resume his speech.

SHRI CHAND GOYAL I
would not take more than a minute. -

MR. DEPUTY-SPEAKER : I am not
shutting out anyonme. But let us proceed
to the Bill.

SHRI SHRI CHAND GOYAL : The
position is that the employees of the Chauﬂl-
garh Admlnistration are staging a ka
in front of Parliament as well in the secretad
riat at Chandigarh. It is question of about
‘8500 employees who have not been able to
get the revised scale. That is why they havé
been compelled to stage a  dharna before
Parliament and also in the secretariat at
Chandigarh in fulfilment of their demands. '

MR. DEPUTY-SPEAKER : Fortunatly
or unfortunately, the Speaker has disposed
of the matter. Therefore, I do not want to
‘Teopen’ it now.

~
i

What is Shri Jadhav's point of order.
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MR DEPUTY-SPEAK.ER The same
point was niaed by Shri Sheo Narain. 1
have quite often said that as far as poasiblc
0o member should without giving proper

notice and following the rules of procedure,
Taise gxtrancoys matters immediately after
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the lunch hour, But I canoot just rule out
everything on all occaslons because there
are some matters which come to the notice
of members and sometimes we have to exer-
clse our own discretion.

SHRI R. D. BHANDARE (Bombay
Central) 1 It was mentioning that such a
measure has been brought forward in pur-
suance of the expression given in this House
that such a Bill should be brought forward,
1 was also saying that in spite of the fact
that such a measure has been brought for-
ward, the Opposition had taken the oppor-
tunity to decide the Congress or ridicule
it

SHRI MADHU LIMAYE: Which he
bas been doing all his life.

SHRI R. D. BHANDARE: They
have also taken the opportunlty to assassi-
nate the character of some of the leaders,
Therefore, 1 conclude my observation on
this matter by saying that the Opposition
suffding from two diseases ; one, at all cost
on any point on any measure, decide the
Congress, and two, on any subject assassinate
the character of individuals. This is not a
proper way. [If they continue like this, then
Opposition shall never grow in this country
and no parlimentary democracy can function
without a strong Opposition. I hope they
will understand this.

SHRI BURENDRA NATH DWIVEDY
(Keendrapara) 3 1 thought wherever the
Congress is in opposition, it was a strong
opposition,

SHRI R, D, BHANDARE : It will be
positively. If at all hon, Member's party
becomes 8o strong as to get finto the seat
of power and I and my party have to be
in the Opposition, we shall be a strong Oppo-
sition.

SHRI SURENDRA NATH DWIVEDY :

He forgets that his party is also in opposi-
thon now.

SHRI R. D. BHANDARE : We have
before this House this Bill prohibiting to pell -
tical partles by companies. In this'connection,
there are other matters also that must
receive the attention of the House equally,
if not more importantly. One fis that #f
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open donations are stopped, even under-hand
dealings, collection of money from companies
and moncyed people surreptitiously to spend
at the time of elections must also be stopped.
I'will clear the point. Since we have accep-
ted democracy in the sense of one man one
vote and one value, if you collect large sums
to spend on elections, I am afraid the poor
people can never fight elections in a demoe
cracy at all. I have been observing that it
has beedf the monoply of the rich ; one
who has money can fight the clections ; the
poor people were deprived from taking part
in the contest,

SHRI SRINIBAS MISRA : That js
why so many of you are there,
SHRI R, D, BHANDARE 1 How mis-

taken you are. Yesterday he was not pre-
sent and so he is bound to say something
which is not germane to the discussion.

Secondly, a number of political parties
are recelving donations from foreign coun-
tries. What use do they make of it 7 They
make use of that money to deprive the poor
people who wants to stand on their own legs
and In that way they destroy democragy.
We must have a Bill In this House to stop
(Interruption.) If democracy is
to survive in this country, the flow of
foreign money should stop and no palitical
parties should get foreign money to fight
the clections. They get money to build up
thel organisation and their election macha-
nery and at the same time they are suppor-
ting the banning of donations to palitical
partics. As a logical consequence of the
acceptance of this proposal, it stands to
reason that even foreign moncy must be
stopped and that source must also be cut off.

stngfomd: M wag wTow
fatiaw sufeam fear 21

SHRI R. D, BHANDARE 1 Ifit s
in the fiiness of things and in confocmigy
with the principles counciated by me i
shall positively support it,

What about property 7 Donations da
cash, we are prepared to stop. 'What abeut
jeeps and other vehiclese 7-A poar candl-
date drawn from the weaker sections of
the community may be candidate, How



201 Companies (Amdt.)
Bl

can he compete with those who have got
vehicles and jeeps and other paraphernalia ?
That also must be stopped. If you
want to have purity In elections
and have democracy in  its pristine
purity, these things must also be stopped.

The last point ; the managing agency.
The Bill has done a good thing in abolish-
ing the system of managing agency. I
hope even Mr. Minoo Masani......(An Hon.
Member : Manu Masani ?) It will do
good to Mr. Minoo Masani if he read the
managing agency enquiry committee report
and also at the same time the monopoly
enquiry commission report,

SHRI M. R. MASANI : You read the
monopoly enquiry commission report.

SHRI R, D. BHANDARE ; It is clearly
stated that the system of managlng agency
is bound to lead to concentration of wealth
in a few hands.........

SHRI M. R. MASANI ;......but should
not be abolished.

SHRI R. D. BHANDARE : The fact
remains that it had been used as a means
to concentrate wealth in the hands of a
selected few. Looking at the economlc
conditions of the poor people, I would say
this. I need not mention it. He himself
was 30 eloquent the other day in mentioning
that the poor man is pot getting even one
rupee per day as his income, Therefore, if
the- managing agancy system is ome of the
reasons for this, I think in all seriousness
and in all falmess he must support the
abolition of this system.

SHRI M. R. MASANI y After abolition
be will get only 75 paise.

SHRI R.D. BHANDARE :I de not
kmow whether the managing agency system
wiil help the poor and the downtrodden and
o under-privileged to get more income.
What is the logic behind it I (fnserruption)
I bave not been able to follow the logic of
Mr Masani. What is the logic 7 Does he
want to suggest in all seriousness that be-
cause of the retention of the managing agency
system, the lot of the poor and the under-
privileged persons will be improved 7 It s
stzange logic which 1 cannot digest, and 1
think the House also will not be able to
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digest this at all. Therefore, the Bill which

secks to abolish the system of managlns
agency is welcome. (Interruptions) . ... ,
[}

My support to the Bill is in totp.: My

plea is that the managing agency sysém,

with its secretariat and all other paraphesan-

lia must be abolished in tote. "With ' these
words, I have done. g

SHRI BURENDRANATH DWIVEDY
(Kendrapara) : Sir, I am in s0 much agrét-
ment with this Bill that I think I ‘heve
very little to say, This is rather a- rare-
occasion, actually, Mot that I am cefh-
pletely satisfied with the provisions of HHis
Bill, but I fecl this is a step in the’ I'hlll
direction,

The Bill has two purposes in view. Og-
is to eradicate the evil of money-power in
the body politic of our country. The
second s to prevent concentrg-
tlon of economic power or wealth in the
hand of a few. About the first objectixe,
I do not want to elaborate the point, but I
think by and large, the whole House is in
agreement with the purpose in view, I do
not think even Mr Masani, who is proposing
that this Bill should be referred 1o the Seclest
Committee, does not support the first clause
of the Bill which wants that donations to
political parties by companies should be
prohibited.

Sir, this has a history behind it. We
all remember how in the year 1960, when
the amendment to the Companies Act was
taken up, and when this very provisign
limiting the company donatipns was made
and the amount fixed, it was opposed in his
House, and I distinctly remember that when
this question was posed to the late Lal
Bahadur Shastri, when he was the !
of Commerce and Industry, he almost thy
a challenge to the Opposition and s
“I want to know which is the political party
which will come forward to deny that they
do not want funds for the elections.” He
said that when they want to fight the elge-
tions they will nced money and if they, wapt
money, they will get money onlyw
business-houses, That was why they m-
ded it, and I think it was contested .y
Acharya Kripalani who was for many, years
cannected with the Congress osaganisatien.
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* After eight to nine years, not of thelr own
accord but because of the pressure of public
oplolon—and whatever Mr. Bhandare may
be thinking—and because of the lessons

.‘that they have learnt for themselves, this

-mneasare has come, After all the donations

sare made by companies not for philanthroplc
purposes ; they will bring them a very good
retun. I am sorry I did not bring the

_papens today, but If you want to know how
much money these big business-houses have
actually got from all the Government and

. financial institutions, you will find that they

. have received crores of rupees and that is

. ‘because they have always sided with the

: rgling party. If you take into account the
loans and other forms of assistance given by
goveromental institutions to big business,

. probably the investment made in the shape

. of donations to political parties will not
_stand any comparision. The blg business
alway: go to the rulling party and get
“benefits. Now the Congress have realised
" that they are not only rulling party. When

* Pandit Jawaharlal Nehru discovered that .a
" certain industrial house In Kanpur gave as

“ dopation to the Swatantra Party in 1962

" the same amount it gave to the Congress,

¢ be reacted in such a manner that he said,
*'If they are going to keep’ at par the Swat-
antra Party and the Congress, I am oot

" golog to touch this money.*

SBHRI M. R. MASANI ; In the end
be took It

~'SHRI SURENDRANATH DWIYEDY
- NOI' they realise that they are not the only
"miling party and probably gradually the
‘share of the Congress Is getting lesser and
Jesser. Therefore, they have come forward
" with this Bill, Let Mr Bhandare not think
' that the allegations being made against. the

- As Mr, Bhandare pointed out, merely
“banning donators would not stop the pro-
“bess of help that the companies are giving
“#0 political parties. There are various
'was of doiug it. 'There are trusts, partner-
“ships, societics, etc. which are not covered
“y this Bill but which are also as important
‘I the business world as any company. ' Evén
‘Jn America of England, there is no provision
bkt can - - Buit* we- know

L
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how individuals and big business houses
influence the politics of those countries. So
far as India is concerned, if the Gowvern-
ment were sincere that this evil should be
removed from the body politic of this country,
the approach should not have been so0
haphazard. It isnot a question of elecs
Business houses donate money
even for the running of some party organisa-

. tions.» They spomsor their own political

mouthpieces to safeguard thelr Interests.
They may not fight elections, but they may
create a lobby to influence the political
Therefore, donations of this
higher should be banned aitogether.

This morning the Home Minister has
placed a statement on the Table about the
influence of foreign money in the political
life of the country. Probably we will have
another  opportunity to discuss it, but I

_would like to read some portions from it.

This enquiry was made by the Cantral lntq

“ligence Bureau. The statement says :

“Any precise quantitative assessmenl
of the financial assistance received is
not possible, but the indications ape
_that it is selective and is not so small
asto be ignored.”

15 hrs.

Because he does not want to say by whom
and how much has been recelved, because
he prefaces his statement saylng that since
the Intelligence Bureau had no opportuniyy
to examine witnesses to ask the persons or
parties concerned and they have only gone
through some information that they could
come across he does not want 1o take us
into confidence and place the whole facts
before the House. Even then he has made
the comments that “it is selective’ and ‘it
is not so small as to be lIgnored’. He gobs

on to say ;
. Congress are beside the facts. The facts of .

*We should not, therefore, minimfse
the likely repercussions on the Tuture
politics of our country, of the obliga-
tions that organisations or individuals
Incur by accepting assistance. Theke
is also reason to think that funds
obtained from . foreign sources’ wute
used in the last General Ebectlons

,M another place he says 2 Cia

i “Secondly, disclosures’in the foreign
~Pressag’ well ds-our own inquiries
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have showa that it has bzen possible
for foreign intelligenco agencies to
finance the activities of institutions
organisations working in the academic
and research fields."*

It shows, as I pointed out, not only in
elections but even in other spheres, how
not only company donations but
foreign influence also com: into the field.
I hear so many things in this country.
S>matimss T hear that our Plan is also
influznced by some pzsons. We hear
that even in the election of our President
and appointm:nt of Commander-in-chief
some influence is exerted. There Is a
rumour going on in this country that
who will be the next President of our
Republic has already been hinted by a
big dignitary of same foreign country

when he came to our oountry. These
are all facts which you cannot igaore,
SHRI R.D. BHANDARE: These

are not facts, these are fictions.

SHR1 SURENDRANATH - DWI-
VEDY 1 It will all come out. Therefore,
it is highly necessary that we have a
total approach to this problem and see
how to stop this evil together. I think
so far as this Bill is concerned it hasa
very limited purpose. It does not at all
completely satisfy the purpose for which
we wanted there should be a regular ban.

My hon. friend Shri Masani has
probably fought the last battle regarding
agency. Iagain accuse this Government
on this. Not only the Managing Agency
Inquiry Committee which reported I think
in the year 1966 but as early as 1956,
when the first Joint Committee on the
Company Bill was formed, from the
evidence tendered bzforc the Committee
they observed—they were not to take a
decision on this—it is high time that
Government took a  decision on. the
question of  abolition of managing
agency. This Government did not take
‘any steps whatever. They appointed
a committee. much later. Even after the
Managing Agency Inquiry Committee
_they said that they can do it and if they
want they can extend it also. That means
again they will try to tpke some political

advantage out of it and if they are not
satisfied with any particular company
they will say by notification that thelr
managing ag:ncy is taken away. That is
how they were doing it. Let us bs wvery
clear in our mind. I welcome not oaly
managing agency, but they have also
included secretaries, minagers etc. Let us
be clear as to what we actually want,
We want to prevent concentration of
wealth, There is no doubt about it that it
is an anarchronism because the Directive
Principles of State Policy in the Consti-
tution clearly state that there will be no
concentration of wealth, My hon. friend,
Shri Masani, however much he may argue
in favour of the managing ©  agency
system there has been concentration of
wealth 'in this country, which is agalnst
the Directive Principles of the Conrultullun."

' SHRI M. R. MASANI:
because of licence-permit raj.

That fs~

SHRI SURENDRANATH DWIVEDY '
Because of the existence of that evil, the-
licence-permit raj can be utilized for the
benefit of those who want the concen-
tration of wealth in a few hands., There-
fore, we are against it. We hope’
that the government will give serious"
consideration to this Bill and see to it
that it is eiffectively implemented after it
is passed. I oppose even the reference’
to Select Committee, which has been’
proposed by Shri Masani. At the same time,
I would request government to come
forward with a comprehensive measure, both'
in regard to baaning of donatlons- by
companies to political parties and preven-
tion of concentration of wealth,

SHRI HIMMATSINGKA (Godda) 1
Mr. Deputy-Speaker, Sir, this Bill has
besn generally supported by most of the
members. [ was personally against the
Bill and I felt that it was not neecssary
to be brought in this fashion because of
the existing provisions. No company is
ever anxious to pay wunless it feols that
it has to pay. Take the Congress Party;
they get money from the money. Or,
take the ‘labour leaders. - They demand
money from the companles for every
possible purpose and the companles -willy-
nilly have to pay, because they know
that if they do not meet their demand
there will be trouble, Therefore, it is
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ndt that they are anxious to pay but they
héve to pay.

. SHRI AMRIT NAHATA (Barmer) :
Se, the companies must welcome this Bill.

SHRI HIMMATSINGKA :
come it. Even {f this Ilegislation s
pissed, Bhri Nahata will approach them
amd perhaps because of fear of attack, in
order to- save themselves from attack,
they will perhaps tey to give him
semething and thereby silence him.

They wel-

SHRI AMRIT NAHATA:
they do it.

I wish

SHRI HIMMATSINGKA: As a
matter of fact, no company is very
anxious to pay. But the circumstances
are such that those who have got to do
business have to get in contact with the
officers, with the politicians every time and,
therefore, they have to satlsfy them. They
cannot help doing so.

Then, again, the talk of concentration of
cconomic power due to managing agency
system is not exactly correct. In the Report
of the Monopolies Inquiry Commission, dea-
leg with the chapter on *‘Consequences of
Concentration™ they have spoken very highly
of the work done by a number of houses
which have been engaged in business, I
will read only one paragraph to show the
finding of the inquiry committee which went

ipto all the facts. ]am reading from page
[

*““We have already indicated the view
that the ration of ec i
power has helped the economic better-
ment of the country. Even today our
industrial development is far behind
that in the Western world or in Japan,
But what little development there is
owes much to the adventure and skill
ofa few men who have in the process
sooceeded also in  becoming big busi-
ness, thus concentrating In their hands:
a_great portion of the economic power,
controlling and directlng production
andr distribution of national wealth and
income. It is fair also to state that
. after concentrating power in ther hands
' thess men have gone on t0 push’the
. develepment of further industries,
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which has been to the advantage of
the country. It is aleo generally
agreed ‘that ¢ ted ecenomic
power has béen responsible for the
greater parf of the not very high
capital formation in the country......
Even after distribution of high rates
of dividend good surpluses were left.
These were utilized to add to the iudus-
trial capital, whether by way of issve
of bonus shares or in the shape of
reserve or investment in fresh ven-
lm’.“

So, what I want to say s that this attack
on T2 or 125 industrial houses is not proper.
As a matter of fact, whatever industry this
country has it is becauss of the pioneering
efforts of these houses and their efforts have
brought India on the industrial map of the
world. Today, ' practically, every article
that we need is being produced in the try
and we are almost reaching the point of self-
sufficiency in almost everything that we
need. Therefore, to blame the number of
families which have brought the country on
the industrial map of the world is not well-
directed,

Moreover, one important point is missed
by those who attack the so-called concent-
ration of economic power and wealth. Arti-
cle 39 says 1

**(b) that the ownership and coatrol
of the material resources of the com-
munily are so distributed as best to
subserve the common good ;

(c) that the operation of the econo-
mic system does not result in the con-
centration of wealth and means of
production to the common deteri-

ment ;™

These words are being omitted by those
who are criticising the so-called concentra-
tion of our ec6oomic  power and economic
woalth. What we have to see is whether
the concentration is being utilised for the
purpose of common detriment or whether it
is helping in the industrial development of
the country.

I say, definitely, the industrial dévelop-

ment hasiBeen helped by thig number of per-
sons:wiip have come forward to' take up' the
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various projects that have been thought
necessary during the First, Second and
Third Plans. They have halpsd in the
industrial growth of the couatry, If the
Government and the p=ople feel that the
system should be changed, certainly, they
should go forward and we all support it.
But to accuse the number of families which
have helped the growth of industries and
have brought so much of tmprovement is
not fair. They should not be run down in
this fashion.

Then, there is a clause in the Bill which
seems to stand in the way of even good
work being done. S:ction 293 A of the
Companies Act 1956 is proposed to be
subtituted by this one which says;

“Not to contribute any amount or
amounts—

(a) to any political party, or

(b) for any political purpose to any
individual of body."

““Political purpose” has not been defind
anywhere in the Bill or in the Companies
Act, Therefore if a person in-charge who is
engaged in doing some beneficial work in
the country amongst the backward commu-
nities and so on happens to be a persons
connected with a particular political party,
the1 it may be said that any money that is
paid to that particular person may be said to
be used for political purpose. Even those per-
sons will be eflfected. Therefore, it should
be defined and it should be made clear as
to what is intended to be banned in this
proposed Bill. I feel that that should be
made clear so that there will bz no compli-
cation and no unnecessary harassment to
anybody who might be willing to come
forward and help charitable institutions or
philanthropic work that may be done by
persons who are very much in politics. They
might be doing wuseful work. That should
not be stopped.

There appears to be another misconcep-
tion. Everyday, we hear that the assets of
Tatas have increased by 75 per cent and that
the assets of Birlas have increased by 100
per cent and so on, After all, you know, the
assets are not the assets of the particular
persons. The assets belong (o 4 particular

company, il a company is started today, say.
for alluminsum or for fertiliser, it needs
about Rs. 60 crores to Rs. 70 crores. How
is the money financed 7 Generally, the
company issues shares, for every two shares
of equity, one share of preference, that is,
two-third in equity shares and one-third in
preference shares, and half the capital that
is needed comes from the finncial institu-
tions. Therefore, the money that comes to
the. company does not belong to the person
why starts the company.........

MR. DEPUTY-SPEAKER : He may
tey to conclude now.

SHRI HIMATSINGKA 1 In fact, the
money does not belong to the persons who
start the company. So long as the share-
holders have confidence in that particular
management, in that particular director,
they allow that director or the management
to continue, just as the Congress Party,
having the confidence of the voters in the
country, are in power here. The day they
lose that confidence, they will not be in
power. Today Shri F. A. Ahmed is in-
charge of a large pumber of industries
because he has the confidence of the Prime
Minister and the Prime Minister has the
confidence of the country. Today he is in
charge of so many industries, But he is
not the owner ; he has nothing to do with
them. The day he ceases to be the
Minister Incharge he ceases to have control

over them. Similar is the position of those
who start the company or manage the
company. The day they lose the confidence

of the sharecholders, they go out and are in
the hands of the shareholders. Therefore,

let this misconception not continue,
Unless the directors or the
managing  agents are persons holding

a majority of the shares in their hands,
they cannot sure of keeping control over
the company. Therefore, unless the share-
holders have confidence in them, they cannot
It is a question of confidence

colinue.
of shareholders to whom really the money
belongs,

I feel that the Government should

carefully look into the drafting of the Bill
and take suitable steps, so that unnecessary
harassment is not caused.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : As has been pointed
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out, this is a matter of long standing. Long
ago the question of political donations come
into great prominence in this country. I
may take you back to 1956, j. e., some six
or seven months prior to the 1957 elections
—the Congress party was in power in
almost every State and they wanted to con-
tinue and vretain their power. Prior to
that, the habit of these industrialists was to
give donations from their own private
pockets, and there were several complaints
that this method of giving donations indivi-
dually was not quite helpful cither to the
parly concerned or o the parties concerned.
Therefore, they wanted to devise a better
method. Not only that, the Executive
decided that they must collect Rs, 5 crores.
My information was that the Chief Minister
of two important provinces and Minister in-
charge of Commerce and Industry considered
the matter. They also consulted one leading
industrialist. The industrialst said it would
appear that it was no longer possible for
individual industrialists 1o give large sums
of money and that it would better if the
loins were girded up and the money collected
from the joint stock companies. They
asked, ‘Is that so 7°. The reply was, *Yes’,
Then they said : *Aliright ; let us do it."
Immediately a word came here to the
Central Government and to the Party.
They were practically one, Lists were
prepared of the various producers in this
country and money was assigned to each
producer according to a certain rate ; for
example, from sugar producers so many
annas pzr pound or cwt of sales .,

AN HON. MEMBER : Per quintal.

SHRI TENNETI VISWANATHAM :
Per quintal, if that is right. From jute pro-
ducers, it was per loom ; in the case of
textile producers, it was per spindle. Thus,
they made the lists. The Chairman of the
Company Law Advisory Commission then
came to know of it...

THE DEPUTY-MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Who was there ?

SHRI TENNETI VISWANATHAM :
Whoever it was, he wrote to late Pandit
Jawaharlal Nehru, who was then the Prime
Minister, that in his regime this thing should
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not happen because there was already a
great feeling that the Congress Government
was going into the hands of industrialists,
The Prime Minister wrote back to the
Chairman simply saying that account of
this he would be wvery careful to see that
no sharp practices took place. The Prime
Minister also informed the Chairman of
the Company Law.

¥
-

Advisory Commission that actually some
of the industrialists had already contributed
to the Opposition Parties That was what
happened then. Subsequently a great amount
of money was collected. Some of the
companies which wanted to renew their
managing agencies when they sent the appli-
cations .went to the extent of saying “Please
renew our Moanaging Agency and so
also contributed so much to the Congress
Party for the elections.” These things
happened. It would be one thing if accounts
were kept of all the monies collected but
it so happered subsequently that the Party
which collected the highest amount did not
possess any account. However, cverybody
knew that since donations were called for,
since it was realised that the Congress Party
was in need of great money, Birlas announ=
ced Rs. 50 lakhs, Tatas announced Rs. 20
lakhs, Indian Iron announced Rs.” 10 lakhs,
The question of Birlas did no' go to the
court of law but shareholders of Tatas and
Indian Iron went to the Bombay High Court
and the Calcutta High Court. The Judge said
that it was with a sinking heart that he was
allowing this kind of donation and he
would permit them to change the Articles
of Association and Memorandum. In the
Calcutta case Justice Mukerjee also with
respect to the Indian Iron said the same
thing and said that the law did not
prevent it, *what can we do ?° The Govern-
ment later appointed a Commitiee under the
Chairmanship of one Mr. Viswanatha
Shastri who was a leading advocate here and
an ex-High Court Judge. He also
recommended wvery strongly that these
donations by companies should be stopped.
But nothing was done. Oa the other hand,
when the Amending Bill came here what
happened ? The Minister in charge —he was
a very cxcellent man, a perfect gentleman
compared with anybody else in the Party
but he also said *Don’t think that we will
be under the pressure of these people whe



213 Companies (Amdt.) Bill VAISAKHA 24, 1891 (SAKA) Companies (Amdt.) Bill 214

give these donations. We can take care of
the purity and integrity of our Governm:nt
whatever the donations may b2, Now what
happened later ?

What we feared was that the pzople who
give big donations will certainly control the
policy of the Government and it happened
like that  That is what everybody is saying
and, therefore, some other steps had to be
taken, but from time to tima the Government
refused to take steps. We do not know why.
Now I congratulate the Government. Though
late they have now come with this. Itis
said “‘Beware of gifls particularly when
they comz from Athenians.” They have
volunteered a Bill like this. We must be
very carcful to know what is behind it,
Even prior to the sponging of the practice
of giving the donations, the Company
Directors were not actually giving from
their own individual accounts. The donations
were going into so many accounts-expenses
account, petrol account, stationery account,
etc. (Interruptions) Perhaps my friend
says he isa man of experience even now
it would not stop. What was given publicly
is Rs. 1 lakh of rupees, but other things
used to go on. Actually one industrialist
when asked. *Why don’t you resist ?* The
chairman of the Company Law Advisory
Commission Said : “These Ministers you do
not know. They may cut off electricity.
They may create this trouble or that
trouble, Licences and quotas may be
immediately stopped. Somehow or other
we shall manage with the Government."
In fact at the time of passing the Company
law there were originally at the Select
Committee stag: s:veral provisions which
allowed matters to go to the court for
decisions. Then the leading industrialists
met together and the biggest of them told
them *‘You are wrong, Don’t think
this reference to the courts would do’.

Why ? We thought it Is a democratic
procedure. We insisted upon .the Select
Committee to be so. Then the big

industrialists said it is ecasy to manage the
Government but not the courts, Therefore
those provisions were generally changed.
You have got many ssctions and many
provisos in the Company Law giving power
to the Government. In fact the Company
Law also encouraged il; because every
provision isin two parts, the first part to
say to you and to the opposition, we are

controlling thes: industrialists and then the
provisd to tell the other party : *“My dear
fellow, the proviso is here; come along
under this.,"” That is what has becn going

on and mow it is very good that the
Ministers have taken courage, but, asI
said, we don’t kmow what is going to

happen. That is one thing.

When it was sought to abolish or cut
down the managing agency system a
compromise was arrived at and for 10 years
the managing agencies were allowed under
the Act. Subsequently the period was
reduced to 5 years and gradually they are
going away, Now, Sir, I do not minimise
the wvery good things which  Shri
Himatsingka has said about the managing
agencies. No doubt they ware the
pioneers; no doubt they put India on the
industrial map in the first instance; but does
that justify their subsequent doings ? That
does not justify the concentration of w=alth
in their hands. But Shri Himatsingka has
also read from some document —=I do not
know from what docum:nt.

SHRI HIMATSINGKA : Monopolies
Inquiry Commission.

SHRI TENNETI VISWANATHAM :
That is why the Report has been
condemned by "every. They are equating
concentration of wealth with  betterment
of the country. It that sentence only
is not taken out of context...

SHRI HIMATSINGKA : I will give
the paragraph to you.

SHRI TENNETI VISWANATHAM ;
The advancement of the country and
concentration of wealth are equated. That
is mot correct.

SHRI SURENDRAN.-}TH DWIVEDY :
In other pages you will se: how much of
concentration is there.

SHRI HIMATSINGKA : You read

the whole thing.

SHRI TENNETI VISWANATHAM :
Those who concentrate wealth, equated their
own advantages and advancement with that of
the country. The disadvantages or advantages
of the country were co-extensive with their
or advantages of profits.

own disadv gt
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That is what they thought. That is the
reason why the wind has changed now.
The whole country has realised after 20 or
21 years after independ that cc tra-
tion .is not so good as these gentlemen
believed. It was known even in 1948, We
did not believe that concentration is good.
Concentration has never done any good to
anyboody, in this world, Take even an
ordinary family. When all the power is
concentrated in the head of the family, what
really happens is, when something happens
to him, the whole thing goes to dogs
because nobody khows anything else.
Therefore, no concentration of manage-
ment should be in the hands of
anybody. the provision In the directive
principles against concentration and in the
then Company Law to some exient was done
for very good reasons and managing agencies
were reduced to a few companies and
Company Act ftself says that they cannot
have Directors on more than so many

companies. Even that is being simply
violated under some pretext or the
another.

SHRI HIMATSINGKA : How
they be violated 7

SHRI TENNETI VISWANATHAM :
The violation is the easlest thing in India.
The reason is this 1 Government generally
is on the side of the violators. It is being
done. We know these things Moreover, I
an not denying the good things which these
managing agencies have done. I am nol
denying the good things which these
industrialists have done.

can

But what I am saying Is that they cannot
be a excuse for the concentration of the
wealth and power in their hands and to
create political lobbies and to influence
politics and thus affect prejudicially the
smooth working of dcmocracy. That is
my point. I am not saying that they are
uscless people. No doubt, they give money,
they create trusts, one industrialist created
a trust for about Rs. 10 lakhs In the name
of the mother of a private secretary to the
Prime Minister and became a Padma Vibhu-
shan the next year. Who denies all these
things. Jawaharlal Nehru had to accept
what he wanted to refuse from the Kanpur
industrialist. One lakh or a little more
?f rupees was the amount involved and the
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Congress party people said to Shri Jawahar-
lal “we are going to get onc lakh provided
you go to the house™, Jawaharlal Nehru
said : “‘Nonsense ; I cannot go'. But ulti-
mately he did go and he took it because
money is tempting even to such a great man
as he. Therefore, w: welcome this Bill.
But we want also a particular kind of dis-
cipline. We.do not want only slip sympathy
from Governmsnt who may pay homage to
the wording of the Act. - But a lot of
psychological approach is necessary in order
to implement the provions of this Act,
They should give no quarter to the man
who takes to devious ways of violating these
provisions,

The term ‘political purpose’ as such has
not been defined. Let it be defined, It
may be called a trust for the maintenance
of children and poor widows' home, but if
it is given to my private secretary, if I am
Prime Minister, can it be called a charitable
trust 7 Or does it becoms a political trust,
Therefore, let the Hon. Minister take care,
He has started with a good idea, and may
God give him the strength to go forward
till he reaches the goal,

MR. DEPUTY-SPEAKER : Now, the
hon. Minister,

SHRI SURENDRANATH DWIVEDY :
He is starting with God’s blessings on him,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : I am grateful to the hon. Mem-
bers who have participated and given expres-
sion to their valuable views in the course
of the discussion on this Bill, After the
Bill has received an almost unanimous sup-
port, It is hardly necessary for me to take
the time of this House in dealing with the
various matters which have been discussed
in the course of the last few days. Never-
theless, I feel that I would be failing in my
my duty if I did not touch upon some of the
important points which are relevant and
germane to the discussion of this Bill,

I would particularly like to refer 10 the
speech made in the first instance by Shri
M. R. Masani. While supporting the pro-
visions of this Bill he had doubted whether



217
Bil

it would be worth-while to proceed with this
Bill here without referring it to a Sslect
Committee, and he has expressed his doubt
with regard to two matters. First of all, he
has said that the term ‘political purpose’ has
not bezn defined, and, therefore, it will not
be possible for people to interpret what is
a political purpose, More or less the same
doubt was expressed by my esteemed friend
Shri Himatsingka. Therefore, it has been
argued that this matter should be considered
carefully by the Select Commitiee.

The other point raised by Shri M. R.
Masani was that it would be desirable to
refer this Bill to a Select Committee because
we did not know whether the “utility of the
managing agency system had been properly
ascertained. So, in order to understand and
know the utility or otherwise of this system,
he suggested that this matter should be gone
Into by a Select Commitiee.

So far as the first point is concerned,
the term ‘political purpose’ is not being
used for the first time in the amendment
which is before this House. The words
‘political purpose’ are already there in the
original section 293A of the Act, and it has
been in existence for a number of years, and
there has been no difficulty whatsoever in
understanding and interpreting the term
‘political purpose’.

SHRI HIMAT SINGKA : There, the
sanction was there, and, therefore, one could
do it. But here it is a case of banning.

SHRI F. A. AHMED : So far as the
political purpose is concerned, it is not
something new which cannot be understood
by anyone of us. 1t is a term which has
been interprepied in a number of rulings in
the English courts, and it has also been
defined in Halsbury's Laws of England.
I would not like to take the time of the
House by quoting from that bcok. But I
may point out that I was looking into the
English Companies Act, 1967, and there
this term has been defined as follows :

“For the purpose of this section, a
company shall be treated as giving
money for a political purpose if dire-
ctly or indirecily it gives a domation
or subscription 10 a political party
of the UK or of any part thereof or
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it gives a donation or subscription to
a person who 1o its knowledge is
carrying on or proposing to carry on
any activities which can at the time
at which the donation or subscription
was given reasonably be regarded as
likely . to affect public support for
such political party as aforesaid.”

This is how political purpose, on the
basis of the wvarious legal interpretations
given to this term, has been defined in the
English Companies Act. Thus I would beg
of hon., members to realise that it Is not
something difficult to interpret. Simply
because the definition is absent, the courts
will not find it difficult 10 interpret it. We
have understood what is political purpose.
The term has been in use for the last so
many years.

SHRI SURENDRANATH DWIVEDY:
They will go by the definition in the Eng-
lish Act ?

SHRI F. A. AHMED : That iz more
or less the definition on the basis of which
we have understood what is political pur-
pose. When definition of a particular term
is not available in an Act, then the accepted
definition is generally taken as the defini-
tion. My submission is that because politi-
cal purpose has not been defined, it will not
be a bad Act and there will be no difficulty
in interpreting the term.

The other question raiscd was about the
utility of the managing agency system. [
do not know how far it will be possible for
a select committee to examine this question
and come to a decision whether the manag-
ing agency system has outlived its wility or
is siill necessary for the development of
industries in the country. This matter has
also been gone into by a number of com-
mittees. Only a few years ago it was exa-
mined by the Patel Committee. I would
not like to take the House through the
various findings of the Commiitee, but I
would place before it a very important ob-
servation of the Committee arrived a aftes
examining all the aspects of the question,
1 shall place it before the House to enable
it to consider whether it is nccessary for us
to refer the same matier to a commitiee of
this House, The Patel Committee which
was inquiring into the managing agency
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system after carefully going through all the
factors observed :

“*Our gencral survey of the advantages
and disadvantages of the managing
agency system would suggest that any
of the advantages claimed for are
exagerated at least in the coatext of
established industrizss’,

After this obszrvation and mny others
in the Committee’s report, is it nscassary
for us to refer the sams matter agiin to a
select committee and should w2 wait for the
decision of that eommittee when the matter
has bezn most thoroughly discussuxd and a
finding given on ths bisis of which can
exercise our juigm:=at on the utility of th:
systern ?

Not only this. I do not know whethar
Shri Masani was presznt here yesterday
when Shri  S:zhiyan spoke. H: has very
able ms=t the three objections raised on
behalf of the managing agen:y system by
soms membazrs., One point raised was that
the managing ageacy system is very useful
because it helps in the creation or setting up
of companies. [ ne:d not repeat the fizurcs
given by him  If w> take iato account the
figures of the last few years, we shall find
that out of the many companies which have
beea iucorporated, the part played by the
managing agency system has bzen wery in-
significant T think the figure is one por
cent or 1.5 par cent.

SHRI HIMATSINGKA : Itis to fall
in line with the Government's view ?

SHRI F. A. AHMED : The other
argumesnt mad: was that this system is use-
fol becauss it helps in ualerwriting or  pro-
viding capital for many compinies. If we
look at the capital structure, we find that
pot more than six par cent. had bzen con-
tributed by the managing agency system and
for such a cootribution, do the hon. Mem-
bers thiok that their existence is so abso-
lutely nceessary that we could not do with-
out them. Again from a perusal of the
structure of these companies, we find that
they depend upon the assistance which
they got from financial institutions, When
we have taken control of banking institu-
tions through social control and give
directions on the manner in which capital
should be invested for the development of
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industries, I do not think that there can be
any necessity or utility for this system.

Similarly, another point was raised by
some hon. Member that it helps in provid-
ing talent and ability for management. Oat
of 800 and odd companies under this
system, 600 and odd are managed only by
one person or two persons.  Where is the
question of talent coming in? It does not
provide the talent necessary for the pro-
motion  of industiial dewvelopme:nt. From
whatever angle or point of view we lxok at
it, we can com: to no other coaclusion than
that the system is not absolutely n:2:ssary
for the industrial d:elopm:nt of our
country. This is an outmode! systzm whizh
ought 1o have gone with the British as they
introduzed it for their own beznefit, Ua-
fortunately, it was allowed to go on.

We have incorporated " in this Bill a
provision that the systen miy be ubolihad
forthwith. Tais Biil has b:ea before the
House for over a year aid so all those
parsons have hal sufficieat notic: that the

system is going away. Th: Bill provides
that the syssem will b: aboalishi:d lrom
April, 1970. So th:y hav: suflizient

notice to make arranzzm:ats t> hand over
charge of things uader theic cusiody 1o the
proper authorities.

Some hon, Memb:rs ask :
you confine yourself to the coatributions to
political partics by companies? This Bill
cannot take into consideration * partnership
firms, societies, trusts, etc. They have
nothing to do with company law. Agzin
there are some matters about which we have
to consult the State Governments concerie
because they fall in the concurreat list and
legislation on them could b= brought for-
ward with the consent and co-operation of
the State Governments, We cannot make
drovision under the Companies Act to ban
ponations to partnership firms, trusts, etc.

Why do

An hon. Memb:r wanted to ban the
supply of services also. He says : while
you are banning donations to political
parties, why do you mot ban services like
givin the jeeps, and other things to the
parties T May I just point out that it is
very easy to give expression to the view,
but let us consider where the imp'em=ntation
of that view can take us. There are a very
large number of companizs which are engag-
ed in the undertaking which is called the



21 Companies (Amdt.)

Bl

service of letting out buses, jeeps and <0 on
and so forth for any political party. The mo-
ment you bring a provision which prevents a
company even from letting out the buses or
rucks and so on, you will be interfering

ith their right of business and the question
will arize as to whether that provision will
be hit by the fundam:ntal rights of the
business which has besn protected under
article 19. These are matiers which have
to be considered and therefore it is easy
enough to give expression to certain visws
which cannot be implemented because of
certain difficulties which may arise in im-
piementing a law which we may be enacting
in hasie, Therefore, I would suggest that
these matiers are to be considered carefully
and examined carcfully, whether there is
any scope for further extending what we
Want to do by this particular Act.

Another thing which I would like to
point out is that somz of the hon. Members,
while  wholehcartedly supporting this
measure, have also criiisised the Congress
organisaiion and also th: Government. [
would only ask them to consider, if the
Congress party ever thought that receiving
donations from big busines-houses was
necessary for the prriy’s  pelitical victory,
they woul‘! not have bezn so foolish as to
bring forward this legislation before the
House in orde: to check their  success,
(Interruption) May | just say that the
Congress parly does not attach much
importanz2 to donations which are reseived
from the companics. The Congress party
goes bofore the people bzcause of its basic
Policy, becrute the Congress party thinks
that the policy and the programme of the
Congress organisation......

sl S4IE93 @g (TEAYE FraE]) :
g7 #gA/7 2f=mm

SHR! F. A. AHMED : Waat | was
trving to point out was that the Congress
organisatiou has fuith and  couszge to fuce
the peopl., Feziuse we know  that the
programm= and policies of the Congress
organisation aie synonymous with the as-
irations of %e people. It is because of
hat that we gt the support from the
people and not bzciusec money is spent for
the purpos: of Tighting clections.

SHEI M. A. KHAN (Kasg:nj) : What
about thic donutions received by the other
parties from forcign countries ?
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SHRI F. A. AHMED : May I point
out that when the Congress organisation
was fighting the elections and placing its
candidates before the people, it never had
to spend so much money as it has been
doing during the last few yeass. Why has
it been so? Because, the other political
parties had be:n indulging in all kinds of
vicious propaganda against the Congress by
taking resort to other means, the Congress
had to come forward to mezt lhat propa-
ganda.

SHRI JOTIRMOY BASU : Tnarz is
the Nijalingappa philozophy ; thers is tae
Patil philosophy, and thi:dly, there is the

Mrs. Indira Gandhi philosovhy. Which
one are you talking of 7

SHRI F. A AHMED : Mr. Basu, [ do
not know why you are irritated. If you

think that there is substance, if you think
that there is something which is acceptable
to the people, why should you not leave
that matter to the people ? W: are not
afraid of facing the paople. Whather wa
have cantributioa from the:big business-hou-
sese or not, we are not afraid to face
people, and we shall face them even without
these funds.

To day [ have no doubt that every one
of us wants that the exp:nditure in fighting
elections should b: as leis as possible.  May
I throw a challenge to the oppoasition par-
ties 7 Let us give up colleciing funds or
brining funds from all kinds of sources for
fighting elections.
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SHRI F. A. AHMED Even when we
bring a measure of this nature, our bona
fides are not believed. Some mcmbers
think there is som= catch in this. 1f we do
oot bring this measure, you blame us. If
we bring ir, then also you blame us. I do
not know what you want us to do,

The oveiwhelming support which hon.
members have given to this Bill should not
be slopped here. It Should
be carried further. 'Whatever party we may
belong to, let us all make an effort to see that
our political life is : clean and we go hefore
the people without spending too much mon-
ey, collecting it from this side or that side
or outside the country. Only then public
life can be clean. 1 hope hon. members
who are so keen to ban political contribu-
tions will also think in terms of seeing how
we can make political life clean for our
people and for the country.

With these words, I comm=nd my motion
to the House.

SHRI SURENDRA NATH DWIVEDY :
Mrs. Tarakeshwari Sinha said that even
when the Governmznt had ordered an en-
quiry into the Birla Affairs, money was
collected from the Birlas. She quoted soms
amount also. and she objected to it. Let
us know whether this has bzen done or not.

SHRI F. A. AHMED :
deny

1 categorically
that because of any favour shown to
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any party, money was collected from any
other party.

@t wy fowd: gRT safwEs
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- SHRI F. A. AHMED : Bank
nothing 10 do with this Companies Bill,

SHRI TENNETI VISWANATHAM :
The question was, while the enquiry was
pending, was donation collected. His
answers is, we have not shown any favour.
because we have taken money.

MR. DEPUTY SPEAKER : I shall
now put Shri Masani’s, amendment to the’
Motion for Consideration,

The question is :

““That the Bill further to amend the
Companies Act, 1956, be reflered to
a Select Committee consisting of 21
members, namely :

Shri M. Anbuchezhiyan, Shri
Anthony, Shri Surendranath Dwivedy,
Shri Hari Krishna, Shri Hem Barua, Shri
Humayun Kabir, Shri 8. M. Joshi, Shri
Kameshwar Singh, Shri 8. 8, Kothari, Shri
J. B. Kripalani, Shri D. K. Kunte, Shri
Bul Raj Madhok, Shri H. N. Mukerjee, «
Shrimati  Sharda Mukerjce,  Chaudhary
Nitiraj Singh, Shri P. Ramamurti, Shri’
N.G. Ranga, Shri Narendra Kumar
Salve, Shri Prakash Vir Shastri, Shr}
8. N. Shukla and Shri M.R. Masani with
instructions to report by the last day of the
first week of the next session.” (5)

The Lok Sabha divided :
15.59 hrs. '

Frank

Division No. 23
AYES

Amat, Shri D.
Amin, Shri R, K,
Atam Das, Shri
Dar, Shri Abdul Ghani
Deo, Shri K. P. Singh
Deo, Shri R. R, Singh
Digvijai Nath, Shri Mahant
Khan, Shri H. Ajmal
Khan, Shri Zulfiquar Ali
Kisku, Shri A, K.
Koushik, Shri K, M.
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Kushwah, Shri Y. 8.
Masani, Shri M. R,
Meena, Shri Metha Lal
Mody, Shri Piloo
Mohamed Imam, Shri J.
Naik, Shri J. C.
Naik, Shri R. V.
Patodia, Shri D. N.
Ramamoarthy, Shri 8. P,
Roa, Shri V. Narasimha
Saboo, Shri Shri Gopal
Shivappa, Shri M.
Tapuriah, Shri 8. K.
Xavier, Shri S.
ng?Eu‘n:smi K. M.
Agadi, Shri S. A.
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ahmed, Shri J.
Anbuchezhiasn, Shri
Ankineedu, Shri
Arumugam, Shri R. 8.
Babunath Singh, Shri
Banerjee, Shri 5, M.
Barua, Shri B:dabrata
Baswant, Shri
Bhagat, Shri B, R.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bohra, ShriOnkarlal
Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj Singh

Chavan, Shri D. R.
Choudhary, Shri Valmiki
Choudhury, Shri J. K,
Dalbir, Singh Shri
Damani, Shri 8. R.
Dassapa, Shri Tulsidas
Dass, Shri C.
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dinesh Singh, Shri
Dixit, Shri G. C.
Durairasu, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shrl Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Ghosh, Shri P, K.
Gowda, Shri M. H.
Goyal, Shri Shri Chand

Haldar, Shri K.
Hazarika, Shri J. N,
Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri
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Jamna Lal, Shri

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kamble, Shri

Kamala Kumari, Kumari
Kandappan, Shri 5.

Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
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Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.
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Rajasekharan, Shri
Raju, Shri D. B.

Ram Charan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
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Randhir Singh, Shri
Roa, Shri Jaganath
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Saha, Dr. S. K.

Saigal, Shri A, S.
Samanta Shri 5.C,
Sambasivam, Shri
Sanjit Rupji, Shri
Sankata Prasad, Dr.
Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P, C.
Sethuraman, Shri N.
Sezhiyan, Shri

Shah, Shrimatl Jayaben
Shambhu Nath, Shri
Shankaranand, Shri, B
Sharma, Shri Naval Kishore
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Shastri, Shri, Ramanand
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Sheth, Shri T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shiv Charan Lal, Shri
Shukla, Shri 8. N.
Siddayya, Shri

Siddheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Solanki, Shri S. M.
Somasundaram. Shri 5. D.
Sonar, Dr. A. G.
Sonavane, Shri

Sunder Lal, Shri

Supakar, Shri Sradhakar
Sursing, Shri
Suryanarayana, Shri K.
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Vyas, Shri Ramesh Chandra
Yadav, Shri N. P,

MR. DEPUTY-SPEAKER : The result*
of the divirion is : Ayes : 26 ; Nocs : 182,

The motion was negatived
16 hrs.
MR. DEPUTY-SPEAKER ; The ques-
tion is :
“That the Bill further to amend the

Companies Act, 1956, be taken into
consideration,™

The motion was adopted.
Clause 2-(Definition)
MR. DEPUTY-SPEAKER : We will

now take up clause by clause considra-
tion, for which one hour has been allotted.

SHRI D.N. PATODIA (Jalore) :
Clause 2 of this Bill seeks to define
“appointed day"™ on which the term of
managing agents, treasurers or secretaries
will expire. We find from this clavuse

*The following Members

also recorded their votes for ‘NOES' : —Sarvashri

Chowdhury Ram Sewak, Jyotirmoy Basu, Mohammed Ismail, Shri M. M-2=ghadandra and

Shrimati Nirlep Kaur.



229 Companies (Amdt.) Bill VAISAKHA 24, 1891 (SAKA) Companies(Amdt ) Bill 230

that in less than one year's time this
system of managing agents, secretaries
and treasurers will be discontinued. In
other words, this clause brings clauses 4,5
and 6 come into operation within less
than a year, 1, therefore, propose to
sdeak on all those clauses together,

16.01 hrs.

[SHRI R. D. BHANDARE in the Chair)

The system and functioning of managing
agency in India has been discussed on
the floor of the House not once or twice
but on several occasions in the course
of the last six or seven years ; more
particularly, in the course of the last two
or three years, it has bzen discussed in
datail, T had hoped that this discussion
in the House would help in clearing the
confusion that existed in the mind of
the government. But after listening to
what the Minister said a few minutes
back, I feel that the confusion is not
only not clear but it has become more
acute. Within the short time at my
disposal I shall make one more attempt
to highlight some of the salient features
of the managing agency system and appeal
to the government, even at this late stage,
to reverse their decision in the matter.

The hon. Minister stated that the
managing agency system in India is the
creation of the British Government. I
think even in this respsct the Minister
was totally confused, if not ignorant. In
all developing countries of the world,
whether in Asia or America or Australia,
some sort of group management had
always been responsible for intial develop-
ment of the economy. You may call it
by any name, not necessarily managing
_ agency, but, nevertheless, it was the group

management which was responsible for
economic growth and development of
the country.

Look at the contribution made by
the group management system in India.
Look at their perf ce in the pre-ind
pendence days in the tea industry, jute indus-
try, cotton textile industry, engineering indus-
try and even the steel industry. Is it not true
that it is the group management system
which was entirely responsible for the
growth of these industries in India?
Well, look at the Railways which happens
to be the one single largest industrial
undertaking in our country investing Rs,

3000 crores. The creation of the railways,
the development of the system, was
entirely due to the managing agents,
When the capital market was non-existent,
when there the clement of risk involved
was big and for many years to start, the
groups had to incur heavy loses, thess
group management people undertook the
risk, arranged for finance, arranged for
investment, and after many years of hard
work, they could bring some sort of
industrialisation in our country.

What about post-Independence period 7
Even in the post-Independence period,
whatever the Minister may think and say,
during the Second and Third Plan periods,
most of the industrialisation was dve to
the managing agency system. There is no
doubt about it. Even today, although
the Minister said that some figures indicated
that managing agents themselves contributed
only 6 per cent of the share capital, does
he tell the entire story? Is he very
homest in saying that? Why should he
forget about the contribution made by
these houses in getting general subscription
of the public in shares? Is he not
aware that even today these managing
agency houses enjoy a better reputation in
the matter of selling shares as compared
to the Government of India? Is he not:
aware of that 7 Let him take a chellenge.
Let him float shares of any public
undertaking ; let him complete jn the
matter of selling of shares floated by
managing agency houses. The picture
will be clear. I have no doubt that, other
things remaining equal, for the same type
of Investment, these managing agency houses
will be able to sell shares at a premium not
less than 30 per cent as compared to any
public sector concern. Therefore, don’t mini-
mise their contribution ; don’t try to be
little them,

What is our problem today? Our
problem is the economic growth ; our
problem is not to retard the growth of
economy. Our problem is not to create
conditions by which in any way, in any
form, we create conditions for economy to
go backward. Does he mean to suggest
that our capital market is properly grown
and we do not need any form of media of
reputation to sell shares? Does he mean
to say that the managerial calibre is
available in plenty in our country and
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[Shri D. N. Patodia

we do not need any help in the form of
managing agency houses 7

MR. CHIRMAN : We are on clause 2,

SHRI D. N. PATODIA: Clause 2
is the operative clause for all the clauses
4, 5and 6, It seecks to appoint a day on
which managing agency system and all the
things will be terminated. Therefore, I am
speaking on all of them.

MR. CHAIRMAN: Kindly dont
make it a general discussion.

SHRI D. N, PATODIA: Clause 2
is the operative clause and it covers clauses
4,5 and 6. I think, you should allow
it. 1 am entitled to speak on all them,

MNow, Sir, il you feel that, in India,
we do not have sufficient managerial
calibre available in the country, if you
feel that our economy needs further
stimulation and needs to be further
accelerated, then the answer is clear, that
the proven sysiem of managements, the
system of managing agency, the system of
gooup management available in the country
should not be disturbed.

What are the reasons then for the
Goernment to bring this legislation ? There
are two arguments advanced by them. One
Is that managing agency. system has b:en
responsible and s responsible  for
concentration of wealth and that it should
be discontinued and another is that managing
agency system is responsible for many
misuses in our economic structure and,
therefore, it should be discontinued. I beg
to submit that there could be nothing more
fallacious and noncensical than these two
arguments.

So far as monopoly and concentration
of wealth is concerned, 1 beg to submit that
this is somthing which has nothing to do
ecither with this legislation or with the
managing agency system. The Minister
should have been wise enough by now to
understand this, If concentaration is possible,
it is possible, is even without this
legislation, and if concentration can be
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broken up it can be broken up even with the
existence of the managing agency system,

. Similarly, so far as misuses are
concerned, the existing laws are enough to
remove these misuses, Simply
because one porticular  section has
a certain misuse, that canpot justify the
entire thing being thrown away,

Now I will come to the existing
legislation which, I hope and believe, is
sufficient to curb and check any misuse
that the hon. Minister might be having

in his mind., At the present tim:
At there is a statutory limit
that any managing agency cannot be
appointed for more than 15
years, thereafter, it cannot be

renewed for more than ten years. On 2lst
October, 1966, a notification was issued by
the Government of India by which in
respect of some of the important sectors
of the economy, namely, tea, cement,
sugar, jute and textiles, the managing agency
was to be terminated on 2nd April 1969,
Over and above this, section 324...

MR. CHAIRMAN : Clause 2 speaks
of the ‘appointed day®. How then do vou
carry on a general discussion on Clavse 2 7

SHRI D.N, PATODIA: 1
explain to you.

will

MR. CHAIRMAN : I have followed
your explanation. You should confine
your remarks only to ‘appointed day'.
Clause 2 speaks only of ‘appointed day’.
You are covering the whole ground. Itisa
very strange procedure that we are following.
If you want, you may suggest some other
date. You should confine your remarks
only to the ‘appointed day.

SHRI D.N. PATODIA : Should 1
speak on clauses 4,5 and 6 also now? I

will finish in two minutes. Or, I can
speak later,
MR. CHAIRMAN : Picase [finish

within two minutes.

SHRI D.N. PATODIA : Over and
above whatever I have said, section 324 of
the original Act empowers the Government
to discontinue the managing agency in any
one particular industry or industries
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whenever it is found that it is not desirable
to continue, In view of the fact thatall
these legislative provisions are already
available, I do not koow in what respect,
and o what manner, this particular piece
of legislation is going to help either the
country or the government or the industry
except disturbing the proven system of mana-
gement,

‘What remuneration does the legislation
permit the managing agents to draw? The
legislation permits a maximum of ten per
cent, ten per cent not of the net turnover,
not of sales, but of total net profit. The
only remuneration that a managing agent
can draw is 10 per cent of the total net
profit. In most of of the cases, it is much
lese than 10 per cent. Int the initial years
it is much less than 10 per cent; for two
or three years when there is no profit, the
managing agents do not draw anything. Do
you mean to suggest that any other
alternative managing ageney system will be
able to work at a lesser remuneration, whether
they are Managing Director or anything
else, In view of the limitation of the
remuneration where Is the benefit derived
either by the Government or by the
economy or by the shareholders by bringing
this legislation. In this respect even the
previous Law Minister, Mr. Pathak, has
said in 1966 that in spite of whatever is
said against this system, this system in some
of the vital sectors of the economy needs
to be continved because without this the
economy is likely to bz . very badly
affected.

Now I come to the argument of misuse.
If there is any misuse in any particular
system, does it justify that the entire system
or legislation should be given away. There
is so much of misuse in democracy. Does
it mean that the democratic set up of
government should be given up ? Can the
hon. Minister quote anywhere any sysiem
in the world either in the ecomomic sphere
or political sphere where is no misuse.
Therefore, it does not lie in the mouth of
the Minister to say that there are certain
misuses and it should be abolished. If some
legislation is needed, he can bring that
legislation. Before I conclude, in resp=ct of
this misuse I would like to quote from a
passage from Palkhiwala.

MR. CHAIRMAN : To-day you have
followed a very strange procedure on
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clause 2, There is a question of appointed

day but you have covered the whole ground.
Some procedure must be followed,

SHRI D. N. PATODIA
objectlon to what you said.

1 Now I take

MR. CHAIRMAN : How can you
take objection ? Please listen. Clause 2
speaks of an appointed day which shall be
the 3rd day of April 1970. Itis beyond
the scope of this clause whatever you have
mentioned. You have covered the whole
ground. You have gone to the extent of
replying to the Minister too.

SHRI D, N. PATODIA: Will you
permit me to reply to what you said 7

MR. CHAIRMAN : Don't argue with

the Chair. Don’t take advantage of the
leniency.
SHRI D.N. PATODIA : When I

started talking [ said that clause 2 is so and
so and it defines the appointed day and on
this appointed day, Clauses 4, 5, and 6 will
be brought into operation.

MR. CHAIRMAN: 1 koow the
procedure but that is not the mathod, I

-have objected and you are still continuiag.

SHRI D. N, PATODIA : B:fore I
conclude. please permit me to quote from
Shri Palkhiwala regarding discontinuance of
a system because of certain misuse,

“If you start abolishing everything that
was imperfect and everything that
lent itself to abuses, you would be
left without a system, without a policy,
without any institution. In the wide
world, you would omly be left with
eternal laws of the heavens.”

That will be the effect of this legislation.
(Interruptions) Because of certain misuse
the Government has no business to throw
the entire system like this. This proven sys-
tem of management should b= given a fair
deal, In any case, as the hon. Ministe
said, it is gradually disappearing. Let five
or ten years pass before any such thing is
done.
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SHRI §. M. BANERJEE : I wish to
confine myself strictly to clause 2, It says :

“In this act, unless the context other-
wise requires, ‘appointed day’ means
the 3rd day of April 1970.”

CHAIRMAN : You are on
clause 2. Somehow or other you want to
carry on discussion on clause 2. Let us be
clear. Let us follow a different procedure
altogether.

MR.

SHRI S. M. BANERIJEE : Which
clause you want us to speak ?

SHRI PILOO MODY : I don't know
which clause we are on ; I don’t know whe-
ther anybody is clear on that.

SHRI S. M. BANERIJEE : This is Clause-
by-Clause¥consideration ; if we have anything
in our wisdoms to point out we can say
that.

MR. CHATRMAN : You are on Clause
2— Appointed date.

SHRI S. M. BANERJEE: Why not

1968 7

MR. CHAIRMAN : You can argue
for days together on any word,

SHRI S. M. BANERJEE : Is the Bill
going to be guillotined? I don’t kamow.
I was supporied by Mr, Masani that more
time should be allotted for Clause-by-Clause

consideration.

MR. CHAIRMAN : You can seck time
from the Deputy-Speaker, not from me,

SHRI K. NARAYANA RAO (Bobbili) :
What is it that he is talking ?

SHRI PILOO MODY : I say it should
be 1962, by the time, sense would have come
to the other side.

SHRI S. M. BANERIJEE : My sub-
mission is this. TIn Clause 3 there are cer-
tain amendments which are going to
support. Am I to understand that there is
some restriction on speaking on the Clause
by-Clause consideration.
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SHRI K. NARAYANA RAO : Unless
earlier Clause is adopted you cannot go
to the next Clause,

SHRI PILOO MODY : Unless you
adopt Clause 2, you cannot go to Clause 3.

SHRI S. KANDAPPAN (Mattur) : ¥
you can suspend Clause 2, and then you
can go to Clause 3.

SHRI1 S. M. BANERJEE : We wanted
this Bill to be passed before the n idterm
poll. It was not done, There is no Clause
that anybody who has taken money sho-
uld pay back. This will not apply retrospec-
tively. S0 many manipulations and ma~
noeuvres would have taken place and so
many violation of rules and some black
money would have become white and some
white money would have gone underground.
All these things will happen. And even
the mischief done by the managing agency
system will be done. This date should not
be 1970, The Minister is aware more than
anybody else how the companies are behav-
ing, and how they wanted to sabutage the
particular Bill with the help of certain
Members (Interruption) of the other par-
ty. I am not attacking P. M. in any way. P.
M. means piloo Mody, not Prime Minister.

I request the hon. Minister to kindly
change the date to 1969. That is my requ-
est in this regard, '

SHRI 8. S. KOTHARI (Mandsaury) ¢
Mr. Chairman, Sir, I think it will be more
appopriate for me to speak on Clause 3.

MR. CHAJRMAN : All right. Shri
Shiv chandra Jha,
off fe oo W (wgEar) @ gwefa

wereT, o 2 # adw, 1970 &1 3 u9r-
dfez ¥ @1 §, 98 IgT A I § &/
= faeew w1 @ & aF A @A
wiEp Afwea 78

s wAfa gt faeew fggeam

"% us Gofafess faew Srmar @ 1 faeer

AT §, gefradl 9@ & gEl W #, 9w
fegeara & aNaviter #1 gead g
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1, 39 a7 IO 59 Agfaga 4, w@ifs SHRI JYOTIRMOY BASU : I would

like to say something before the hon.

I gAY Tg Arnie & won F e g replies. This is not the first

o gfqart a1, oF sFAfAE  ggie g,
gwifs ag #a9r goflam @R sgdt
FroTSgAR F1 4 oF ghagr ar 1 e
Y g% fatew FT ©7 II=4GT 4T | IAHT
¥ T @A A1 @9, AAs, 9T,
FeqraT star g T |

AR UA A A sy
& qUEW A A o it as w faww
&7 |reAT 7@ far mar § 1 gamafa wE)-
T, M AW dfeq SrAECS gE N
IFATAT F1 SF AFTC Y qF, A AT /Y
argw g fw gegit 1@ faeew &t we
g1 SFA FwAY WA K Oqgi 9%
sgrd fr e A gw 3@ oaAw
faen o1 @remr w13 ¥ ardw
ST F 1= AT TEFT @A AG gAY N

MR g =g =
g g R ImmgEm I I ]y
g e, aw ag e smT AT §, Ag OF
gt ara § 1 e 7w @ faeew @Y
frag s agrr SlF AgT 81 =@ faw &
TEET § A U g A 9w
® qe ) gR ¥ A 5 AAfeEr ol
faeew 1 feares &¢ a7 =rfgg | s
e g1 g, | Jufafess
feeew 1 % fegeam Y wd-saaer
AT TW T AT AR A99T H1 G 79 @
&1 ¥ Wi f6 aTmT EET AT o
fraga @@ EFEiNG T
NgRTwaTEw T

SHRI K. NARAYANA RAO : Before
you call the hon. Minister, may I seck a
clarification from him? How is it that
such distant date has been fixed? Is
there any rationale behind it ?

time that we are seeing the Congress's
special sympathy for the vested interest.
In Bengal, we have seen how zamindari
abolition has worked, Afrer they had pass-
ed the bill they gave six months to the
zamindars to hide all the lands and put
them under benami ownership. What is
the outcome today ? Zamindari do not
exist but the real fact is that the
zamindari abolition has not worked. Only
some ghost-owners under the control of
the same owaership have become the
controllers of the property. As a result,
the ryots and the tillers and the bargadars
are exactly where they were, and in fact there
condition has deteriorated.

Similarly in . this case I can sec the
hidden object behind giving more time
till April, 1970. They want to give more
time to the vested interest and the big
capitalists to do all the jugglery they can
and continue to serve the same purpose
which they had been doing in the past.
In these circumstances, I would request
the hon. Minister to give effect to this
measure as soon as it is enacted,

SHRI PILOO MODY: I shall
recommend my hon. friend Shri Jyotirmoy
Basu for promotion as under-secretary-
general.

SHRI F. A. AHMED : Regarding the
point about abolition of the managing
agency system, I was really pained to
bhear what my hon. friend Shri D, N.
Patodia had to say. Unfortunately he
contradicted what 1 had stated, and he
stated that I had made a wrong statement
when I had stated that the managing
agency system did not exist in any other
part of the world, I stand by my
statement that it is only in Tndia or
countries like India where the British people
had something to do that the managing
agency system has existed. Otherwise, in
the U, K. itself or in America you will
not find the managing agency system...

SHRI PILOO MODY : He would
pot fipd ft in the Soviet Union also,
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SHRI F. A. AHMED : Of course, it
is pot there. But even in America and

UK. it is npot there. In developed
couatries it is not there..,
SHRI D N. PATODIA : It is there

in Asla, Australia and the Latin American
countries.

SHRI F. A. AHMED : They were
places where the British people had gone.

SHRI PILOO MODY : The important
factor is under-development which requi
the managing agency system,

SHRI F, A, AHMED ; So far as deve-
lopment is concerned, of course, he will
not accept my word, but I would like to
place before him the considered words
of the committee or the managing agency
system. This is what they have to say :

“Despite the Increasing role played
by the L, I. C. the I. F. C, banks
and the investment trusts in provid-
ing initial loans as well as under-
writing functions, the part played
by brokers and individuals in
under-writing new shares is still
sizable but the contribution that
can be attributed directly to managing
agents is negligible,”

Further on, they say :

*Bqually with growing diversifica-
tion of the economic structure,
most new companies require such
large amount of funds that support
of particular groups of Individuals
can from only a shall part of the
total need.

“The real support comes from the
institutions, the general public and
other companies™.

SHRI PILOO MODY :
dispute that.

We do not

SHRIF. A, AHMED : It is not only
that they say so. It is also supported by
figures. In 1964-65, the percentage of the
total amouht under-written by LIC was
229, by UTI 12.9, 1FC 10,1, ICICI 12 and
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so on whereas others includiny managing
agents and foreign collaborators is only 0.7
per cent.

SHRI PILOO MODY : What about the
public 7

SHRI D. N. PATODIA : What about
loans from foreign collaborators ?

SHRL F. A, AHMED : All included
0.7 per cent.

SHRI D. N. PATODIA : No, it is only
share capital, not the loan part.

SHRI F. A. AHMED : I am trying to
point out that the under-writing is done by
the financial institutions, not by the manag-
ing agents themselves ; the contribution of
the latter is very small.

SHRI R. K. AMIN (Dhandhuka) : It is
because of the prestige of the managing
agents that the public is contributing the
capital.

SHRI F. A. AHMED : From the manner
in which they have been managing, only a
few houses managing so many companics,
the public would not like them,
Out of so many companies incorpo-
rated, how many are really managed
by managing agents T If really they had
helped industrial development, then pracii-
cally all the companies which have been
incoroporated would have been managed
by the managing agents. That also 1 have
indicated.

SHRI R.K. AMIN: Even today the
public contribute to those companies which
have well known managing agents.

_MR. CHAIRMAN : We are on clause 2,
He need not answer these questions.

SHRI F. A. AHMED : He was covering
clauses 4-5. I have replied to the points.

Then other friend wanted that the date
should not be 3rd April 1970. Also the
question of funds of those companies has
been raised. May I say that this clause
has nothing to do with the funds ; it only
relates to abolition of the managing agency
system for which a date has been indicated.
We are giving them time so that they may
make arrangments to pack off. We must
give them reasonable time.
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SHRI JYOTIRMOY BASU : Not pack
off, but readjust go underground, wash and
come out. The Minister's answer is unsa-
tisfactory and unconvincing.

MR. CHAIRMAN : The question is : .
“That clause 2 stand part of the
Bill™.

The motion was adopted
Clause 2 was added to the Bill

Clause 3—(Substitution of
section 293A)

SHRI F. A. AHMED : I beg to move

Page 1, line 9,—after “‘contained in"
inserf—"'any other provision of™. (3)

I want to add after **Notwithstanding
anything contained in'", the words
“any other provision of”.

This is self-explanatory.
SHRI SHIV CHANDRA JHA : I move

Page 2, line 4,— for “five thousand™
substituet—
“ten thousand™. (8)

page 2, line 7,—for “three years™
substitute—*five years™. (9)

Page 2, line 7,—afrer “*finc” insert-
“which shall not be less than ten
thousand rupees™. (10)

areqer wENRd, greifs 3 ¥ g faw-
o% goec art & feT fee st o
el afAl el e ag e @
+ fommae ¥ @1% § 9T § 1 A
# SgT 9T A TAE X G AT TG
fades # o 71 ST A gl
srede dwT $ for @ 7 sww foare
¥ AT YT § TEW ) A9 G FOT
3 (2) ¥ wgi gwiAT WY I F@ E, @
gl g:

“If a company contravenes the provisions
of sub-section (1), then the company shall
be punighable with fine which may extend
to five thousand rupees.”

HEqE AT, FEIAT B 5 FIAT FT AT
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AWHFWE 5 gne gu+ fod ;v ?
g FYE won g ? afz g@ WA F1 Fow-
97 FA! FET & a7 Iaw ofg g F
FATAT FIAT, Tg K& GAT TgY & | FFIAT
& 919 sved fFay @ & 7 WA Sifeg
TRT Fqt B, W 510 #0799 F wdEw
A 5 g w guiar w6 foy
g’ @y A Fg farsy w1 78 &1
o woA B gw awwE w1 afg g
gHIwT § AT |Igdr § &) 9T g
T & ST G 4T AT § ST q@THC
77 gyiree § R 10 g &< faw @
...wqEuT, 20 gon a8 ¥ 1@ §, ¥ /-
W g, ag Y & &, yeue wErRA, gAr
wifgu 50 goe | #fdT @ 50 gwr
AT WY oY 9 ¥ &7 5 g ALY, TW
T AT T AR |

I a@ A XT T AT

“...a term which may extend to three
years,"

ag @7 5% A 9T X &

“_ ghall also be liable to fine.*
Frmd & e 1 g 7T 5 g w,
AT KTAT TIEAT § | A 4TS FY gow o
s AT e g or Foma
2 3g@F AW 5T F T I9@
FoA ® G g 5 Dfedws qrf
F1 Az FW § AR T qT@ T FIW H
frage & oaeT F araran 1 gfoa
g gISav aE R 1

*and shall also be liable to fine,’

G T § 7 OF &OAT At &Y gwaT

3, oF & Ty o @ gwar &, @ ¥ frx
¥ guter & fF Sad W gg e fear

o

“which shall mnot be less
Rs 10000™

than
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[Shri Shivchandra Jha]
9 WS B FGT HT IW gAX WA FT
gataT A1 g Jifge, a8 F s
21 38R ¥ ofk aewe of@ Tl
§9 T q1T K GFATATT W @ A §

& w@ fadas F19F92 g7 &% a% wGl- -

fraa g 1

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATHA REDDY) : 1 move amendment
No. 12.

Page 1, line 12,—for 1968 substi-
tute *1969™, (12)

It is purely a consequential amendment and
I do oot think I need say anything about
it.

SHRI SEZHIYAN (Kumbakonam) :
I have tabled two amendments. But my
amendment No. 14 may not be in the hands
of many Members. So, while moving, I
shall read it. 1 move :

Page 1,—jfor line 12, substitute—

“Act, 1969,—

(i) contribute any amount or amouats,
or

(ii) make any gift (which expression
shall include the amount of the
consideration which is demand,
under the gift-tax Act, 1958, to be
a gift), or

render amy service, or lend the
services of its officers or employees
or any of them, except after obt-
aining such payment as is adeg-
uate for such services, or

(it

make available the use of any of
any of its property except after
obtaining such payment as is adeq-
uate for the use of such pro-
perty”. (14)

Sir, I fully appriciate the Government
clamse as given there. In spirit, it is all right,
But they have stated only that the companies

(tv)
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are being prevented from contributing an
amount or amounts to pobitical parties or to
any individual represonting political parties.
But that alone will not stop the mischief.
You are avery learned man and an-
other learned man in the House
by name Mr, Bhapdare when he was speak-
ing as a Member—now you are occupying
the Csm'r and so 1 cannot identify that
Memberawith you at the moment—said there
is assistance not only by way of finance but
there are other forms of assistance in kind
which should also be prevented if the Bill
Is to be effective when it is passed. I fully
agree with bim when he said that I hope you
will also agree with him on that score,

The real mischief will come in this way,
Itis mot only by a company contributing
to the political parties : but by other means
also can it help them. [Insteaed of paying
in a lump sum of Rs. 1 lakh or Rs. 2 lakhs,
the companies can assist the political parties
in kind, by offering some matterial or lending
something. 1 can give you one good example
and Shrl Bhandare mentioned that. One
company can offer as many as loojeeps to
a political party for use during the time of
the elections.  That will not be attracted by
this clause, That company is not contri-
buting any amount but is just lending jeeps
to be used during the elections without charg-
ing for them.  Will that not be incorrect ?
In spirit, it will be attracted by this clause
but the wording of the clause as it Is will
not attract i t. That aspect should also
be considered in this matter.

Szcondly, it is says “lend the services of
its employees or officers.”  Suppose, you
are not giving jeeps you can give 100 drivers
or 200 drivers to work for the candidate free
of charge.  If we calculate all these things,
these will tantamount to assistance which
should have been prevented and which should
be prohibited by this amendment. Otherwise,
nowadays, all the big business-houses which
have been giving lakhs and lakhs of rupees
to this party or that party, will, instead
of making such outright grant or outright
coatribution to the political parties, by the
backdoor methods begin to. assist by giving
jeeps or men,

There is one more aspect. My amend-
ment also says “‘make availble the use of any
of its property.” That also should be looked
into. There may be a big building which

v
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they can give free of rent. That meuns a
sum of Rs. 1,000 can be saved for one candi-
date,  Free use of any of their propcmr or
house should be prevented.

Then, there is meéntion of “make any
gift.” They may say “We have made a
gift and not contributed anything.” The so-
called gift should not be allowed to escape
in respect of the Gift-tax-Act.  That loop-
hole also should bs plugged.

So, for these reasons, I have given a
comprehensive amendment which I hope will
belp the Government in fulfilling the spirit
in which they have brought this Bill. A
law may be a good law, but wrong drafting

, of it may defeat the purpose in view and if
you go to the court, the court may not hold
that law as vaild. Therefore, in all humi-
lity, I appeal to the hon, Minister to accept
this amendment which is comprehensive and
which will help him in all that he wants to
do, The clause as it is does not embrace
all these items which I have now given. [
think that amendment No. 14 of mine will
go to help him in preventing the companles
from making contributions to political parties
in all ways.

SHRI 8. 8. KOTHARI : Sir, 1 would
like to say very little. While supporting the
Bill, 1 am doing so with certain reservations.
The ruling party has put forward lofty ideals
about political life. We appreciate all that
but in practice, what we see is that the
largest amount from companies flow to the
ruling party [tself. It s significant that the
Bill has been brought after the mid-term
elections. It is a fact that during the mid-
term elections the ruling party collected
considerable donations from companies. If
this Bill is to be effective, it is necessary
for the Government to ensure that donations
out of black money do not take place. It is
not going to be easy. If companies make
manipulations in their accounts to create
black money and pay donatiens out of that,
instead of a healtheir political climate, we
would have a worse political climate and
the evils would be multiptied. That has to
be checked. Government should cxercise rest-
raint on the ruling party as well as other
parties, so that they do not receive donations
out of black momey. The root cause of the
danations is that elections have become so
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expensive. Therefore, efforts must be made
to see that the elections are mads cheap.

SHRI S. M. BANERIJEE ; Sir I congra-
tulate Mr. Sezhiyan on bringing forward
this amendment even at this late hour and 1
hope the minister will have no objection in

accepting it, because he has said that
accepting donations from companies fs
immoral.

I come from the industrial city of
Kanpur. It is a city of poverty
and plenty, both. We have seen

political parties accepting donation from
the companies; 1 have no grouse against that
because according to the law and the rules,
they could do it. But the most objectionable
thing is, the companies render other services
also. They give a car to a particular candi-
date of a particular party for months. Even
the prtrol is paid for by the company out of
the shareholders’ money. 30 or 40 clerks are
given leave with pay, but their services are
utilised not in the interests of the company
but for a particular candidate of a parti-
cular party. These instances were brought
to the notice of the authorities, but they
expressed their inability to do anything.
Many textile units in Kanpur were asked
to manufacture 5000 Congress flags. When
they said these is no Khaddar, they said, for
the elections it need not be in Khagddar;
only the tricolour should be there, They
could not get as so much csah from them, but
they managed to getin kind In the from of
Gandhi caps and Congress flags. I can give
proof, That is why congress flags were much
much more than the oppositions flags in that
particular city.

Io this amendment he says :

“render any service, or land the
services of its officers or employees
or any of them, the except after
obtaining such payment as is adquate
for such services, or

make available the wuse of any of
its property except after obtaining such
payment as is adquate for the use of
such property.”

He says, do not ban them. They can do
it but they should pay for it. It should
not be at the cost of the sharcholders or
at the cost oj the workers. So I request
you, Sir, and through you the hon. Minister
to kindly accept this.



247 Companies (Amdt.) Bill

[Shri S. M. Banerjee]

In his amendments 8, 9 and 10 my hon,
friend Shri Shiva Chandra Jha has suggested
that the fine instead of Rs. 5000 should b2
Rs 10,000. Take a company owned by
Birlas, Tatas, Dalmias, Jaipuria or any other
such big business house. If they are fined
Rs. 5000 they will simply pay it and get
away. If it is made Rs. 10,000 it is some
amount, It should have bezn more. Anyhow
e¢ven though an amendment for more has
not been moved, either the hon. Minister
may bring an amendment suggesting a bigger
amount and we will support it or let him at
least accept this. Then he says that instead
of three years it may be raised to 5 years.

As far as punishment is concerned I
support it. Thzn he says : ‘“‘after ‘fine’ in-
sert *which shall not be less than
Rs, 10,000,'*. The fine should not be less
than Rs. 10,000. When the Essential Services
Maintenance Bill was brought in this House
it contained penal provisions like Rs, 2500
fine, two years jail and so many other things
even with retrospective effect. They have
conveniently forgotten all those things when
it comes to these companies. So I request
the hon. Minister, through you, S8ir, to
accept the amendment of Shri Sezhiyan with
pleasure, which is one of the amendments
which the Government should have brought,
but Government does not have that wisdom
to bring such good amendments and there
fore they should depend on the wisdom of an
opposition Member.

SHRI JYOTIRMOY BASU: Sir, I
fully support what my hon, collcagues,
three of them, have just now said. I am
confident the Minister is aware of the fact
that most of the coptributions are made—
1 have seen at least in Bengel—partly in
black money and partly in kind. Mezssrs.
Shaw Wallace Company of Calcutta gave
ten vehicles for use by Shri P, C, Sen, each
vehicle costing Rs. 100 a day. For two
months you can work out how much it
it amounts to. Another company had
offered to feed the volunteers, two hundred
of them, for more than a month. You can
work out how much it will cost (/nterrup-
tion). One company even went to the
extend of promising jobs to 30 of the
Congress candidate’s workers il the Congress
candidate won and came back elected. An-
other very interesting case is, the leaders of
the workers who worked for Shri P. C,
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Sen in Aram Bagh, forty of them, were
presented with wrist watches each costing
Rs. 130. Shri Atwulya Ghosh when he
contested election last time got 400 burkhas,
for false wvoting, free by some company,
This is all correpdon of the same nature.
Therefore [ would suggest that it should be
said in such a manner that it will mean any
material, help or contribution so that the
real purpgee of the Bill is covesed.

In respect of punishment 1 would like
to say that even Rs, 10,000 to my mind is
not adequate. It should be ten times the
amount contnbuted for the first offence
and twenty times the amount contributed
for the second and subsequent offences.

SHRI K. NARAYANA RAO: ldo
not want to discuss the merits of the Bill.
In the matter of punishment, the type of
punishment prescribed must be such that
not only the party feels remorse but it
should act as a deterrent. What is the
provision we have envisaged here ? The
offence is payment of donation to political
parties by a company. When that is the
nature of the offence, any punishment in
terms of cash, however high it may be, is
not gring to be a deterrent, Suppose a
company is imposed a fine of Rs. 5,000
or Rs 10,000 it is not at all going to be a
deterrent. I hope the hon. Minister will
view the problem in Jhe correct perspective
and bring in necessary amendments on a
later occasion.

SHRI TENNETI VISWANATHAM .
1 want to ask only one question, You are
banning companies from giving
political donations. You have pres-
cribed sone punishment to the giver of
donations, But what is the punishment to
the taker, the party who receives donations ?
Do you propose any punishment to that
party ?

SHRI F. A. AHMED : Sir I would
confine myself to the few amendmeats which
have been moved by the hon. Members,
One of the amendments, moved by Shr
Reddi, seeks merely to change the date
from *1968" to *1969" which 1 accept.

Two amendments were moved by Shri
Jha. One sceks 10 enhanco the fine from
Rs. 5,000 to Rs, 10,000, so far as a company
is concerned and the other amendment
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seeks to Increase the term of imprisonment
from3 to5 years. So far as fhe first
amendment is concerned, we have to
remember that some of the members of the
public are also shareholders and if any
Icregularity or illegality is committed by an
office-bearer of a eompany it would not be
proper to punish the shareholder, If any
fine is imposed on the company, it will
certainly affect the sharcholder, That is
why we considered that a punishment of
Rs. 5,000 is sufficient, Then, apart from
imposing a fine on the company, the office-
bearer who is responsible for such illegality
has also to suffer to penalty, imprisonment
upto three years and a fine which can be
any amount. I think we can leave it to the
better sense of the julg: to fix the amount.
If we find that a particular offfcer of a
compyny has done something wrong, it is
not proper to make the shareholders suffer
for it,

SHRT SEZHIYAN : Suppose at a
general me=eting of a company the share-
holders mowve a resolutioa that a particular
sum should be contributed to a particular
political party. Will you punish the com-
pany in such & contingency 7

SHRI F. A. AHMED : If such a
resolution is passed by the company, the
fine will be Imposed on the company. But,
because of the illegality committed by an
office-bearer of the company it is not
desirable that all the shareholders who are
not party to such a decision should also be
penalised. Therefore, we have purposely
fixed Rs. 5000 as fine. The officers who
are responsible for instigating or who take
leading part in having such a resolution
passed and so on, for that purpose......

17 brs.

ot frg wx w1 : §A wEew o
Wt &Y BT FJART AFT TASE (6
10,000 wrE7 < & Augesi ¢ few
a@ET AL EAr § ?

SHRI F. A, AHMED : May 1 take
‘the other argucment. When you are
talking of very big companies, whether it
Is Rs. 5000 or Rs. 10,000 it will not
matter vety much to them. If you impose
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a fine of Rs. 10,000 on a big company
having a large income, it will not make
much difference, Here the important thing
is that the directors, the office-bearers,
responsible for such illegal action will be
given a punishment extending upto 3 years
plus a fine that may extend to any limit.
For that purpose, we have left ‘it to the
court to decide on the basis of merit to
fix the amount of fine, Therefore, 1
would submit that the hon. Memters may
not press their amendments, What has
been provided here will meet the require-
ment which the hon. Members have in mind.

SHRI S. XAVIER (Tirunelveli) : When-
ever a fine is proposed for any illegal
thing like that, either a minimum is
fixed or a mixmum is usually fixed. That
is the procedures in law.

SHRI F. A. AHMED : Here, it will
extend upto Rs 5000. If you read the
wording, it will extcnd upto Rs. 5000. It is
for the court to decide the amount. But
the amount has been fixed upto Rs. 5000.

SHRI JYOTIRMOY BASU:i Why
don’t you make it ten times the amount
that they contribute ?

SHRI F. A. AHMED : Let me confine
myself to the amendments which are
before the House. What I say is that
the provision made by wus will meet the
requirement of the case.

So far as the amendment moved by
Shri Sczhiyan is concerned, as I pointed
out earlier, wide implications are involved.
It will not be desirable for us to accept
the amendment as has been worded. I
have taken note of it. If we find that
there is some loophole on account of
which someone will take advantage, we
will see that loophole is plugged. I think,
this is oot the proper time, without
considering the implications involved, tha:
we should accept his amendment. I would
ask him to withdraw his amendment.

MR. CHAIRMAN: Now, first I put
Amendment No. 3 moved by Government
to the vote of the House.

The question :
“Page 1, lines,—

after “contained in” insert—
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**any other provision of"

The motion was adopted.

MR. CHAIRMAN : Then, I would

pot Government Amendment No. 12 to
the vote of the Houee,

The question is :
*Page 1, line 12,—
for “*1968" substitute 1969" (12) *
The motion was adopted

MR. CHAIRMAN : There is Amend-
ment No, 14 by Sezhiyan...

SHRI SEZHIYAM 1 Sir, in view of
the assurance glven by the WMinister that
he has taken note of It and that he will
eonsider it later and plug the loophole,
if any, I am not pressing my amemdment,
1 withdraw it,

Division No. 24)

Abraham, Shri K. M.
Adichan, Shri P. C.
Anbuchezhian, Shri
Banerjee, Shri 8. M.
Basu, Shri Jyotirmoy
Chittybabu, Shri C.
Durairasu, Shri
Esthose, Shri P, P.
Gupta, Shri Indrajit
Jamna Lal, Shri

Jha Shri Bhogardre

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Kiruttinan, Shri
Krishnamoorthi, Shri V.
Limaye, Shri Madhu
Mangalathumadam, Shri
Mayavan, Shri

M , Shri Vish tha
Modak, Shri B. K.
Mohammad Ismail, Shri
Qnkar Singh, Shri
Paswan, Shri Kedar
%en, Dr. Ranen
Sezhiyan, Shri

Shastri, Shri Sheopujan
Slvasankaran, Shrl
Subravelu, Shri

MR. CHAIRMAN : 1 take it that

he has the leave of the House to mdthdmw-
his amendment.

Aﬁnendmem No. 14 was, by learve,
withdrawn

MR. CHAIRMAN; Now, I pu

Amendment No. 8 mowved Shri Shiv
Chandrab Jha to the vote of the House.

s
The question is :
""Page 2, line 4 —

Sfor “Tive thousand™ substitute- —
““ten thousand'* (8)

17.05 hrs.

[MR. DEPUTY-SPEAKER in the chair)

The Lok Sabha Divided.
AYES (17.08 hrs.

Viswanatham, Shri Tenneti
NOEE

Agadi, Shri S, A,
Ahirwar, Shri Nathu Ram
Ahmed, Dr. 1.

Ahmed Shri F. A*

Amat, Shri D,

Amin, Shri R. K.
Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri .
Barua, Shri Bedabrata
Baswant, Shri

Bhagat, Shri B, R.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Birua, Shri Kolai

Bohra, Shri Onkaral

Butta Siogh, Shri
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y, B.
Choudhuryt Shri Valmiki
Choudhury, Shri J. K
Dalbir Singh, Shri
Damanl, Shri S. R.

Dev, Shri D, V.

Wrongly roted for AYES



Deo: Shri P, K.

Deo, R. R. Singh
Deoghare, Shri N. R.
Desai, Shrl Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao 8,
Dhillon, Shri G. S.
Dinpesh Singh, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Girja Kumari, Shrimati
Gudadiumi, Shri B. K.
Hari Krishna, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Kahandole, Shri Z. M.
Kamble, Shri

Karan Singh, Dr.
Kathan Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M,
Kesri, Shri Sitaram
Kinder Lal, Shri
Koushik, Shri K. M.
Krishna, Shri M. R,
Lakshmikanthamma, Shrimat
Laxmi Bai, Shrimati
Maharaj Singh, Shri
Mandal, Shri Yamuoa Prased
Marandi, Shri

Masani, Shri M. R.
Master, Shri Bhola Nath
Masuriya Din, Shri
Meena, Shri Mectha Lal
Mishra, Shri Bibhuti
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Yusuf, Shri
Mohsin, Shri
Mritynnjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Maldu, Shri Chengalraya
Naik, Shri G. C.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Paokai Haokip, Shr
Parmar, Shri Bhaljibhai
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Amaut Rao
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Patil, Shri Deorao

Patil, Shri 8. B.

Patil Shri T. A.

Patodi, Shri D. N,
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowdury
Ram Subhag Sing. Dr.
Ramamoorthy, Shri S. P.
Rana Shri M. B.
Randhir Singh, Shri
Ranga, Shri

Roa, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Rao, Shri V. Narasimha
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Roy, Shri Bishawananth
Saha, Dr. 5. K.

Saigal, Shri A. 8.
Saleem, Shri M. Yumns
Sambasivam, Shri

Sanji Rupji, Shri

Sankta Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A, T.
Sayeed, Shri P. M.

Sen. Shri Dwaipayan
Sen. Shri P. G.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankranand, Shri
Sharma, Shri Neval Kishore
Shastri, Shri Biswanaryan
Shastrl, Shri Ramanand
Sheo Narain, Shri

Sheth, Shri T. H.

Shiv Chindika Prasad, Shri
Shukla, Shri S. N.
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh Shri D. N.

Singh Shri D. V.

Snatak, Shri Nar Deco
Sonavane, Shri
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Sunder Lal, Shri
Supakar, Shri Sradhakar
Suryanarayana, Shrl K.
Swaran Singh; Shri
Tapuriah, Shri 5. K.
Tiwary, Shri D. N.
Uikey, Shri M. G.

Ulka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Vishambhram, Sdri P.
Vyas, Shri Ramesh Chandra
Xavier, Shri S,

MR. DEPUTY-SPEAKER : The result
of the division is1 Ayes : 31 ; Nos 155,

The motion was Negatived.

MR. DEPUTY—SPEAKER : There
are two more amendments moved by Shri
Shiva Chandra Jha=Amendments No. 9 and
10, Shall I put them together 7

SHRI SHIVA CHKDRA JHA: 1
want division on amendment No. 9.

MR. DEPUTY—SPEAKER : I now
put Amendment No. 9 the amendment of
Shri Shiva Chandra Jha, to the vote of the
House.

The question is :

“Page 2, line 7,—

for *three years' substitute—
*five years'." (9)

Lok Sabha divided :

AYES

Division No. 25 [17-11 hours.

Abraham, Shri K. M.
Adichan, Shri P, C.
Anbuchezian, Shri
Banerjee, Shri 5. M.
Basu, Shri Jotirmoy
Chittybabu, Shri C,
Durairasu, Shri
Esthose. Shri P. P.
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Gupta, Shri Indrajit
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Kalita Shri Dhireswar
Kandappan, Shri 8.
Khan, Shri Ghayoor Ali
Kiruttinan, Shri
Krishnamoorthi, Shri V.
Limaye, Shri Madhu
Mangalathumadam, Shri
Mayauan, Shri

Menon, Shri Vishwanatha
Modak, Shri B. K.
Onkar Singh, Shri
Paswan, Shri Kedar
Sen, Dr. Ranen
Sezhiyan, Shrl

Shastri, Shri Seopujan
Sivasankaran, Shri
Subravelu, Shri
Viswambharan, Shri P,

NOES

Agadi, Shri S. A,
Ahiwar, Shri Nathu Ram
Ahmad Dr. I,

Ahmed Shri F. A,
Amat, Shri D.

Amin, Shri R. K.
Ankineedu, Shri
Arumngam, Shri R, 8.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Baswant, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D,
Bhanu Prakash Siogh, Shri
Birua, Shri Kolai

Bohra, Shri Onkarlal
Buta Singh, Shri
Chandrika Prasad, Shri
Chaturvadi, Shri R. L.
Chaudhary, Shri Nitiraj Siogh
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Choudhary, Shri J. K,
Dalbir Singh, Shri
Damani, Shri 8. R.

Deb, Shri, D. N,

Deo, Shri P. K.

Deo. Shri R. R. Singh
Deoghare, Shri N. R,

256

Shri Jamna Lal also recorded his vote

forO* NOES!
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Deshmukh, Shal K. G.
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Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
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Kesri, Shri Sitaram
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Koushik, Shri K. M.
Krishna, Shri M. R,
Lakshmikanthamma Shrimati
Lasker, Shri N, R.
Laxmi B, Shrimati
Maharaj Singh, Shri
Mandal, Shri Yamuna Prasad
Marandi, Shri

Masani, Shri M. R,
Master, Shri Bhola Nath
Masuriya Din, Shri
Moena, Shri Meehta Lal
Mishra, Shri Bibbuti
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Mahamed Imam, Shri J.
Mohamad Yusuf, Shri
Mohsin, Shri

Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Naidu, Shsi Chengalraya
Naik, Shri G. C.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Paokai Haokip, Shri
Parmar, Shri Bhaljlbhai
Parthasarathy, Shri
Patel, Shri, Manubhi
Patil, Shri Deorao
Patil, Shri 5. B.

Patil, Shri T, A.
Poonacha, Shri C. M.
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Pramanik, 8hri J. N. ..
Qureshi, Shri Mohd, Shaffi
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Raghu Remaiah, Shri.

Raj Deo Singh, Shri
Raju, 8hri D, B,

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Bewak, Shri Chowdhaty
Ram Subhag Singh, Dr.
Ramamoorthy, Singh S. P.
Rana Shri M. B.

Randhir Singh, Shri
Ranga, Shri '
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Rao, Shri Thirumala

Rao, Dr, V.K. R. V.
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Raut, Shri Bhola

Rohatgi, Shrimati Sushila
Rao, Shri Bishwanath
Saha, Dr. 8. K.

Saleem, Shri M. Yumus
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Sanji Rupji, Shri

Sant Bux Singh, Shri
Spare, Shrimati Tara
Sarma, Shri A, T.

Sayeed, Shri P. M.
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Sen, Shri P. G.
Sethuraman, Shri N,
Shah, Shrimati Jayaben
Shah, Shri Manabendra.
Shambhu Nath, Shri
Shxrma, Shri Naval Kishore
Shastri, Shri B. Viswanarayan
Shastri, Ramanand

Sheo Narayan, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri

Sidheshwar. Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Snatak, Shri Nar Deo
Bonavane, Shri

Sunder Lal, Shri

Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Singh, Shri
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Tiwary, Shri D. N.

Uikey, Shrl M. G.
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Venkatasubbaiah, Shri P,
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Vyas, Shri Ramesh Chandra
Xavier, Shri S. ’

MR. DEPUTY-SPEAKER : The result
devision of the : Ayes : 29 ; Noes ; 146,

The motion was negatived.

MR. DEPUTY-SPEAKER i I now
put amendment No. 10, the amendment
of Shri Shiva Chandra Jha, to the vote of
the House, )

Amendment No. 10 was put and
negatived. ’

MR.
tlon is :

DEPUTY-SPEAKER : The ques-

“That Clause 3, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 3 as amended, was added
to the Bill.

Clause 4 —(Insestion of new section
324 A.)

MR. DEPUTY-SPEAKER : There is a
government amendment. Is he moving ?

SHRI F, A. AHMED :
Page 2,

(i) line 10,

Yes. I move :

after ‘contained in® insert—
‘any other provision of*.

(ii) lines 12 and 13,

Jor ‘appointed day” substitute
3rd day of April, 1970

(lii) line 16,

Jfor ‘the appolated day, substirute
“that date”

(iv) lines 18 and 19,

Jor *appointed day' substitute
*3rd day of April, 1970°, (4)
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MK. DEPUEY-SPEAKER :

Is Mr.
Dar moving his amendments ?

SHRI ABDUL GHANI DAR : No,

MR. DEPUTY-SPEAKER :
Shiva Chandra Jha moving ?

Is Mr.

SHRI SHIVA CHANDRA JHA 1 Yes.
I move :

Page 2, line 16,
add at the end—

‘but not later than fifteen days
from the passing of the Companies
(Amendment) Act, 1969." (11)

SHRI R. K. AMIN : I oppose Clause 4
of the Bill which seeks to abolish managing
agents as well as secretaries and treasurers
I cannot understand the reason why, along
with the abolition of managing agency the
Government should abolish the posts of
sceretaries and treasures. That is how
the Government are throwing away the
baby with the bath, There is no nced for
abolishing secretaries and treasurers with
the managing agency system.

Regarding abolition of the managing
agency system, I would like 10 bring two
or three points to your notice. So far, in
the discussion, the question has not been
put in its proper perspective. [ think, there
fsa lot of woolliness in the thinking as
exhibited in the discussion. Anyway, in
our eoconomy, we require a system to
organize the business activities effectively.
There are two alternative systems available
to us : ope is the managing agency system
and the other is the managing directorship,
We have to consider, beiween these two
systems, which is better and which will
yield better results. (fnrerruptions).

MR. DEPUTY-SPEAKER :
order, There is a lot of di.iurbance.

Order,

SHRI R. K. AMIN : As.1 was saying,
im our ecomomy, we require a system lo
organize the Imsmﬂs There are  two

*The following Members also recorded thier votes,

AYES : Shri Mohammad Ismail.

NOES : Sarvashri B. N. Katham, B. Shankanand and Dr. Sankata Prasad.
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Biil
systems available : ooc is the managing
agency system and other is
the managing  directorship. Between

these two, what we seek to do is that we
abolish the managing agency system and
retain the managing directorship. Now, if
the evils in the Managing Directorship
system were less than what are available
in the Managing Agency System, I would
have certainly accepted it. Or, whatever
be the good points that are there in favour
of the Managing Agency system, if those
points were also available in the Managing
Directorship, I would have also accepted
your suggestion. But the thing is this. The
evils are there In both the systems, in the
Managing Agoncy and the Managing Direc-
torships, There are evils in both the systems,
while the good points of the Managing
Agency system arc not available in the
Managing Directorship systeni. The expe-
rience after 1956 has revealed this fact cate-
gorically. You will remember that afier
1958 we had a sort of inflation In the share
and the stock market and so may companies
were {loated, some by Managing Agencies,
some by Managing Directors; but in the
depression that followed after 1964-65, we
have noticed that only those companles
survived largely in which there  was the
Managing Ageocy system while In respect
of Companies which were floated with
Managing Directorship some of them took
away the money of the shareholders and thus
the experience after 1964 has proved that
Managing Agency system has stood the test
of the time and not the Managing Director-
ship. Therefore, Sir, I would like to avoid
the evils of the Managing Agency system
not by abolishing the system altogether, but
by reforming  the system. There is one
example from the experience of Japan. The
Japanese  people wanted  to abolish the
Zaibastu system which is like our own
system, They did atiempt it. They have
‘found out that the Zgibastu system was
much better than any other alternative sys-
tem, and therefore the Zaibastu was revi-
ved. Lest we have to do the same thing and
by doing it we will also suffer. A good
deal, T still would appeal, at this late hour,
to the Minister to see the good points in the
Managing Agency System. With Managing
Agency. There is a history, there is a
family reputation, there is a contlnuity,
while in the Managing Directorship there is
pothing like that and therefore, looking to
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the experience of Japan, I would like to
appeal to him to reconsider the i

of abolition of the Managing Agency
system,

ot frw W W S9TeEW WY,
=19 4 § U g9 gg ¢ 5 97 Y
324 (1) ¥ &= & ¥ wae vw falr oy -
‘g A ¥ dw fewda dw wm i
qifew anE ff weoAlT (oiEdE) oW,
1969

Mg &1 g g e
foo & g 7 & @7 dmg far & wmEY
qafar ot faeen #1 feaws #¢ far
w1 dar fs 8 foTw 2 o d@1ed gu
2 ¢, FW ¥ adw, 1970 9%, TN =
g9q a%, §9 faew :aad @A wr
A g @ & Shens
faezw § e Mww w1 gl &1 afx
AL &9 faeq §1 &0 § & gy
# fnmiT 3, @ @ Iy qdw & A,
afer @ g § @ fewwa wC
arfge |

% ogm wrgar § 5 St ¥ A
wadt g ¥ faw gt AR TR F
arq wiferdt faeew &1 @ fear—
graifs gad & fHa @t = @w—, faw
R A TR F avg 3w 7 e
g B a1 AW & ara fawmr, & agm
fr ot gt olx It & w0 qg -
for ot faeew 1 W femer w2 2
s o fae & o @ d e @ g &
&t guwr |\ FT 8, w6ifE 1@ gt
famra ¥ % avwr T T ]

SHRI 8. S. KOTHARI : I would ‘sub.
mit that the abolitlon of .the
agency system is an occasion when we shoujq
highlight the necessity to develop what |
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would call professional management in this
country. In the UK, the USA and other
foreign countries, cadres of professional
mlna;mhaw been developed to. a very
great extent and they are renderiog valuable
services, Actuafly, when the managing
apency system is abolished, a void would be
created, and in order to fill that void, it is
‘Docessary that Government must take the
Anitiative and establish institutes of manago-
ment as may be considered necessary so that
a class of managers could come up ; this
class would also be helpful with regard to
public sector undertaking and they could
‘man both private and public sector indus-

Besides, Industries are becoming sophis-
#cated technically, and since we are going
to have technologically advanced industries
in this country in the times to come, I think
that a cadre of professional manager is very
mecessary, Therefore, I submit that pro-
fessional management should be developed
in this country.
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e, = T T o SHRI F. A. AHMED : So far as Shri
5 (el 'wb" i’u&}' WL-' b’{)‘w B/,f, L-"’ Shiva Chandra Jha's amendment is concern-
ed, he wants that this Bill should coms

b" d'-_r Yol -‘/ ’A«u“-e‘.’-g .J{J}Lfdfp‘a!- into operation two weeks after the Bill is

passed, [ th isi ding the

W“UJ/W&-W“}! '% Jr/:}-}’/ a::sleiﬁms:f ge.:nani:i::“;xl;‘:;ﬂmt is
med. It is for that tha

"%; T -"/u 7 Lj ! “'UW‘-I t.'.‘)’-rz/ ﬁ::efixed the :aleo;rd Aprpi:l.nl’;;;. ';‘l:et

-4-mu"'»‘w,;/i—f'wﬂ l-’_;’,--" U)’ is the date from which managing agencies

shall cease. These are matters where some

w'“@{’lq“dd{'/‘}m"{b‘fﬁk{ time will have to b given to the companies

to arrange their own affairs. If we accept

Jﬂw}/‘%&f)yg S lpblpl S the amendment that the Bill will come into

operation a fortnight after it is passed, that

-—(0(/;;(#(" *ul'féwu’u"d‘f ....' wlll_ put the companies into a large number,

of difficulties. Therefore, I do not accept

"E:"u‘z’auw fo s d’dv;nmﬁ b ameaducat, ,
ﬂ"/”"/‘”d'da’db(zgfu'f}b s lo( Then; the question has been raised why

the system of secretaries and treasures is

d—bw L#L/ﬂbu‘fcf‘lﬁyi ﬂi glso being abolished.

. ol{ 3 Sy 0 Z t May I point out that so far as the ma-
,./‘w in'- q'féﬂ"jbr’w ‘/ naging agencies are concerned, a limit is

.uflp:,'}:’,(‘(!w ;.:...._-, U‘;/.f‘-‘:.. provided, but so far as secretar_iaf and

treasurers: are concerned, no limit is pro-

_, “,. L,; Pl ‘;b ﬂ " vided, and we apprechend that the system fs
Y / ‘:f ﬂlf e t' likely to lead to concentration of power to

’ULM‘"/‘)J'M’/fer:é!J") 0"/-m iy the detriment of public intereat. Therefore,

. that is also being abolished.
‘-‘-’:"(J:-gé‘ "-C'Lr b‘:‘/'?’u‘:{f‘}/’ As for the point raised by Shri Dar, it
J ii"ﬂlf-‘ é’b/‘:' c'."é" U’d ﬁf (f‘-’ rrem:-or:lc::t:::i’n;hctmm;r$
Moo s L S o s
o Lot LI é—/dvcﬂf&wé/ paeSephonorreirdt iy
- "(U}":J’d' f ﬂ’fur L N 1.,#}‘/ SHRI S. S. KOTHARI : What about

prc ot ?
P

UJ”‘U} J:):(" 'U"(’(U J)JJ)";/J"Fl Is he in accord with the idea ?
) A s -:-a;’od‘,w G wwﬁ MR. DEPUTY SPEAKER : The ques-
JUU)L/ Xy ‘Qﬂﬁ[’bjgﬁ.t)b tion is :

‘-;-;-:‘:‘.:JWG d‘LM Y d";,&‘v-f" LI. ¥ “page 2, (i) line 10,— .
Hprd2 ....f/' e ot | aiped in”
it - Vel f D o et
MJ/'J,"/)}'L':’U;‘&,!J;:.;H["' 3] si.on of
*:u:%f-—fc WD (1 e £2 0 13,
B b G L it ied dag ot

April, 1970"

.G .;.-..{m-w
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(iii) line 16, - for *'the ap-

pointed day™

substi-

tute—""that date"

(iv) lines 18 and 19—
fur *appointed day”
substitute—**3rd day of

April, 1970" (4)

The motion was adopted.

MR. DEPUTY® PEAKER : I shall now

put amendment Nol 1 to vote.

Amendment No. 11 was put

and negatived.

MR. DEPUTY SPEAKER : The ques

tion is :

“That clause 4, as amended, stand

_part of the Bill™.

The Lok Sabha Divided ;

17.30 brs.
Divisions No. 26

AYES

Abraham, Bhri K. M.
Agadi, Shri 8. A.
Ahkrwar, Shri Nathu Ram
Ahmed, Dr. 1.

Ahmed, Shri F. A.
Arumugam, Shri R. 5.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Badrudduja, Shri

Barua, Shri Bedabrata
Basn, Shri Jyotirmoy
Baswant, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Birua, Shri Kolai

Bohra, Shri Oakarlal
Buta Singh, Shri
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhari Nitiraj Singh
Chavan, 8hrl Y. B.
Chaudhary, Shri Valmiki
Chaudhury, Shr J. K.
Dalbir Singh, Shri
Damani, Shri 5. R.
Desai, Shri Morarji
Deshmukh, Shed B. D,

Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao 8,
Dinesh Singh, Shri
Esthose, Shri P. P.
Ganesh, Shri K. R.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Girja Kumari, Shrimati
Gudsttiani, Shri B. K.
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jha, Shri Bhagendra
Jha, Shri Shiva Chandra
Kahandole, Shri Z. M.
Kamble, Shri
Kameshwar Singh, Shri
Karan Singh, Dr,
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Khanna, Shri P. K.
Kinder Lal, Shri
Krishna, Shri M. R.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laxmi Bai, Sirimati
Limaye, Shri Madhu
Mahadeva Prasad, Dr,
Maharaj Singh, Shri
Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri

_Menon, Shri Vishwapatha

Mishra, Shri Bibhuti
Modak, Shri B, K,
Mobammad Ismail, Shri
Mohammad Yusuf, Shri
Mohsin, Shri '
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Pant, Shri K. C, '
Paokai Haokip, Shri
Patmar, Shri Bhaljibhai
Parthasarathy, Shri

. Paswan, Shri Kedar

Patel, Shrl Manubhai

Companies (Amdt.) Bill

268



2 Companies (Amdt) VATSAKHA 24, 1891 (SAKA) Companies (Amdt)
Bill

Bill

Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri S, B.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd Shaffi
Radhabai, Shrimatl B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram Charan, Shri

Ram Dhao, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowdhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Roy, Shri Bishwanath
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sambasivam, Shri
Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G,

Sen Dr. Ranen
Sethuraman, Shri N,
Sezhiyan, Shri

Shab, Shrimati Jayaben
Shah, Shri Manabendra
Shankarapand, Shr B.
Shashi Bhuohan, Shri
"Shastrl Biswanarayan
Shastri, Shri Ramanand:
Shastri, Shri Sheopujan
Sheo Naraio, Shri
Sheth, Shri T. M.
Shiv Chandika Prasad, Shri
Shukla, Shrl S, N.
Siddheshwar Prasad, Shri
Snatak, Shri Nar Deo

resultf of the
Noes : 20.

Sonavane, Shri
Sreedharan, Shri A
Supakar, Shl Sradbaksr
Suryanarayana, Shri K.
Swaran Singh, Shri
Swell, Shri

Thakur, Shri Gunanand
Tiwary, Shri D. N.
Uikey, Shri M. G.
Ulaka Shri Ramchandra
Venkatasubbaiah, Shri P,

‘Verma, Shrl Balgovind

Verma, Shri Prem Chand
Viswambharan, Shri P.
Viswanathan, Shri G.

Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

—

NOES

Amat, Shri D

Amin, Shri R. K.

Brij Bbushan Lal, Shri
Deb, Shri D. N.

Deo, Shri P, K.

Deo, Shri R. R. Singh
*Harl Krishna, Shri
Koushik, Shri K. M:
Masani, Shri M. R.
Meena, Shri Meetha Lal
Mody, Shri Piloo
Mohamed Imam, Shri J.
Naik, Shrl G. C.

Onkar Singh, Shri
Patodia, Shri D. N.
Ramamoorthy, Shri S, l‘
Ranga, Shri

Rao, Shrl V. Narasimha
Tapurlah, Shri S. K.~~~ i
Xavier, Shri S. .

MR. DEPUTY-SPEAKER 1..

The motion was.adopted.-

Clause 4 as Mded. was
added to the Bill.

. Clauses 5 and 6 were added

to the RBill.

270

3 The
division is 1 Ayes; 158 ;

Somasundaram, Shri 8. D.

*Wrongly voted for ‘Noe#®

‘§The folllowidg Members aleo - recorded their votes for AYES ¢ -
Sarvashri C. D, Gagtam; G. §, Dhillon, Bakar At Mirza and-Shri Hari Krishna,"
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Clause 1—(Short Trile)
(Amendment made).
Page I, line 3,—

for “1968" substitute “1969™ (2) "
(Shri F. A. Ahmed)

MR. DEPUTY-SPEAKER : The ques-
tion is : . '

“That Clause 1, as amended, stand
part of the Bill."™

The motion was adopted.

Clause I, as amended, was added
to ﬂ_:e _Bi'".

Facting Fermula
{Amendment made) :-

MR. DEPUTY-SPEAKER : The ques-
tion is ¢

“That the Bill, as. amended, be
The mation. was adopted.

MR. DEPUTY-SPEAKER 1 We shall
take up baff an hour discussion.

off sy W AR AT EAER TR
Y §, AR elwT SRz T A §
ot ¥ g gEat 741 A Lw F AN
AWMU W F ax ¥ wrw =foq
Qi f amar g Ao w03 B ©
e ot fF Ag

S AN g

{f:l ;:!i(i;u;wmtnn substiture’ *“Twen- A d. Jfl ); 62 ﬁ = U l/f,.';' ’/(A
(Shri F. A. Ahmed) 9: - v’...:wa )/ al':d;;;ld;b J/-u b' i

g DEFUTY-SERAKER 1 The quis- W .,_C-&_ R4 Loney. ) J
“That the Enacting . Formula, ss = {Jf

amended, stand;part of the Bill.”
The motion was adopted.

The Enacting Fosmula, as amended,
was added to the Bill, .
The Title was added 1q the Bill.
SHRI F. A. AHMED : T move:
" “That the Bill, as amended; be

: P .

o swgw SR M AR AT
oI | @Y A WF TR A §
w1 w § Enwa § a9, 0
fzm ﬂi’f E4

J}Jldlu&/ |u &l I - g[}u&;o‘/ﬂ

tlw/a:’. e vt et tubs
4",{}""7’2’* g '(0/3"4’- wibigJ

MR. DEPUTY-SPEAKER : I had ex-
tended the time by two hours. There is
pothing before the House and there can be
no point of order.

SHRI ABDUL GHANI DAR : My
point of order is that every M=mber of the
House has every right to make his appeal to
the Government 2t the third reading stage,

w9y W @ 37 fear Fagrgan
IR fRam Forwn g
o1 ® qT G axwar wnfgw |

MR. DEPUTY-SPEAKER : We extend-
ed the time and the Bill had already been
passed. There is no question of any point
of order.,

17.33hrs.

HALF AN HOUR DISCUSSION
RARWAY ACCIDENTS
‘SHRI FYOTIRMOY BASU (Diamond
Harbour) + The railways recent drym  beate
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fng on 28th April in the national press that
the accident position has touched an all
time low was believed within a very short
period. They had three major accidents
taking valuable human lives : one at Burd-
-wan which took four lives, the other in the
NFR betweea Lumding and Badarpur and
the third one at Safala and the fourth and
the most recent one in Aligarh. In Aligarh
the engine had no headlight. There are
other reasons that could be gonc into later
on. There was the drum beating that is was
all time low,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI) : The headlight was all
right.

SHRI JYOTIRMQY BASU : Wel, you
will get a chance to reply. Now, this
drum-beating by the Railways—*"all-time
low' —sounds to me as If the impression of
statistics on the human mind hae lost all its
value. [ may tell yoa that I borrowed this,
I think, from Prof. Ranga, but I shall put
it this way. (Interruption) Sir, If they
interrupt me like this—

MR. DEPUTY-SPEAKER 1 He is at-
* tentively listening to tbe argument. Piease

proceed.

SHRI JYOTIRMOY BASU : 1 would
put it this way. The performmnce of the
Indian Raitways is like this. “Travel by
plane and bz on the top of the world : tra-
vet by th: Indian Railways and seo the
graveyard”, In India, unfortunately, death

- does not agitate ths Governmrent. Life has
no value ; it is 33 cheap to them. S, there
is no doubt that they are very callous about
fit.

The Ministry of Railways and the Rail-
wiy Board have proved to bs thoroughly
unequil to this task. [ shall quote from a
widety circ lat=d pap:r in whizh th: eli-
torial has said that **w: can still moee
emphatically acuse the railways of apathy
owards haman lives, of utter derzliction of
primary daty, the failure to brhave with
courige and wisdom in a difficult situdtion.”
What moare do you want to hzar 7

THE MINISTER OF RAILWAYS
(PR. RAM SUBHAG SINGH) : Frem
‘where is it 7

Railway Accidents 77
(H.AH. Dis.)

SHRI JYOTIRMOY BASU : The
Hindustan Times—one of your supportiog
papers owped by Birla Brothers. Thisis
the position.

I hear that every day 62 lakhs of
passengers travel and are exposed to this
severe risk in the Indian railways. Every
day 62 lakhs of passengers are exposed
to this risk, over an area of 60,000 kilo
meteres  of railway lines and travelling
10,000 miles. They are constantly being
exposed to suspension and fear in their
minds. .

If I remember aright, in 1966-67, theére
had been cases of accidents which had
touched 48,235 casualties 41,270 of which
were the direct responsibility of the railways.
Out of this, 1,572 proved to be fatal and
there were serious injuries to 3,471 people.
What a wonderful pecformance ?

Pandit Kunzru had very rightly said
said that 75 per cent of these accidents
are avoidable and they take place due
to human failures. What are these human
failures? Let us consider them, and
I am sure the Minister would not dispute
them. An average man in the operational
side apd other spheres of the Indian
railways today is one of the most
demoralised and dissatisfied persons. That
Is the main rcason. What are these?
First I will say, it 1s overwork, fatique
and exhaustion. Mr. Justice Rajadhyaksha
had suggested that a driver should not
do more than 10 hours of work. Mr.
Kunzru said it should not be more than
14 hours, and what is actually happeniog
today is this sometimes touches 24 hours.
That is what Justice Wanchoo has said,
I have known cases of drivers of goods
trains driving the engine for not less than
20 hours at a stretch. I shall quote from
the report of the Wanchoo C)Hmmission
which was appoiated by th: Government
themeclves. For drivers, Grade C, the
number of trips with more than 12 hous
and jess than 20 hours—19 howrs and
59 minutes—in the South-Central Rallway
was 34.3 per cent. Over one-thied of
the total arca, th:y hid this over-rumaing
of trains.

It says that *‘apart from the South-Central
Railway, which did not furnish oomplotc
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foformation, it would appear that the
North-East Frontier Railway had the
largest number of cases of drivers performing
more than 12 hours ruoning duty follow:d
by..." etc,, etc. I do not know what
the minister will say, The railways have
carned a name for breaking their own
rules. They take the defence that a
driver bad buen involved in am accident
only about 2 hours after his taking
over the engine. That is no argumsnt.
Neither their plea that they pay over
time helps the cause, These are no
defences at all. T railways quite often
_make the drivers other operational
‘staff do over-work, Thereby they become
victims of fatique and exhaustion, which
is the root cause for accidents taking a
heavy toll on the Indian Railways.

There have been cases of loco firemen in
Sealdah Division of the Eastern Railway,
who bave made certain demands which
have not been accepted. They approached
these people many times, but they are
not even willing to see them. Some of their
demands are, eight hours working in shed
and yard pilots should taken as equivalent
to working of 160 KM in open line,
for the purpose of changiog running
allowances. They would not do that.
Then, to provide an assistant driver along
with the motor man in E. M. U. and
push pull units in the drivers cab to ensure
greater safety.  Provision of a Fireman
Grade B in the yard pilpt in addition to
fireman Grade C. They would not listen
to these demands. WMaturally there is K
lot of agitation end they have victimised
some people.

There is severe ecomomic pressure on
the man working on the 1Indian Railways.
His mind is on the rising cost of living.
His mind is not on the engine, on the lever
or on the signal; he is thinking about other
things in life. It is the duty of the railways
to see that he is satlsfled so that he can
bo trusted with human lives. There was
a serlous accident and when . the cabinman
handling the levers was: asked, ‘“Why did
you put the train on the wrong line 7™,
he said, “When I left my quarters,
my only child was running very
high temperatuz, When my wife wanted
some money for buying medicine, I did
not have the money. [ gave a slap on
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her face and T came back to the cabin.
My mind was working on thal. [ was
feeling sorry, depressed, .demoralised " and
hclpless S this accident took place.” That
is the average picture of the railwaymen.

176

There is Insecurily, in service, penali-
satlion and charge sheeting. - I do ‘mot
think there is a single man on the
operatioa job im. the railways who has
not been charge-shested. They have become
masters of charge-sheetoing, Anything may
happen and the Railwayman  will
be charge-sheeted. ‘There are
cases where a driver, aflter driving for
24 hours, refused to drive any further
and he was charge-sheeted. A man who
is working under constant threat can never
put his mind and heart 1o his work.

There is so much victimisation all over
Indian Railways that itis telling on the
mind of the operators,

MR. DEPUTY-SPEAKER ; He should
conclude in 2 minutes.

SHRI JYOTIRMOY BASU
have 15 minutes, I started at 5, 35,

I must

MR. DEPUTY- SPEAKER : The per-
son who raises the discussion has 10 minutes,
“The Minister has [0 minutes and 10 minutes
are for gquestions,

SHRI JYOTIRMOY BASU: Sir, the
rising .cost of living and ¢conomic difficulties
are killing them. . Ca:ual labour who main-
-ain . the track are uader constant threat of
being sacked. What can you expect from
.them. ? There is poor management and heart-
-less and repressive treatment of the workers,

The other day I took a deputation .of
Northern Railway clerks to the hon. Minis-
-ter’s bungalow. Tbey had conie all over
the country, The hon. Minister refused
ta sce them ([nterruption). Last year, on
+tha same issue [ had taken a deputation of
«cderks to Shri Poonacha's house.  He was
at Jeast courteous to ‘sec them and listen to
‘their grievances. When the present ' bon,
Minister: refused to see them -it made me
fesl very sory on that day. ol |

There is a severe shonage oi’ opemlou'l
staff, . there 'are ‘constant : vacaneies -and there
are not many leaves reserves, ‘- That Is why
this fatigue and over-work is taking place.
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About delay in taking action on accident
cases the Wanchoo Commission has said
very elearly that from the date of accident
to the date of imposition of final punish-
ment it takes 104 days—3} months. How
do you expect a man to keep his head up
and mind clear when they take such a long
time, when they demoralise him and keep
him under constant suspense ? That is how
they are demoralising the whole Indian Rail-
ways.,

In S:ptembzr 1968 Shri Poonacha had
taken the troublc of meeting the station
masters and drivers. They had given some
concrete  suggestions which they thought
would lead to avoiding accidents, there are
dlso the recommendartions of Kunzru Commi-
tiee made six year ago. I would like to
know from the minister which are the ones
that have been implemented, which are the
ones that have not been implemented and
the reasons for the same.

As far as staff are concerned, they must
not penalise them, they must mnot victimise
them and they must recognise their unions,
They have withdrawn recognition of unions
and that has demoralised them quite a bit,

MR. DEPUTY-SPEAKER : 1 would
like to tell Shri Basu that if he continues
like this I will have to curtail the time of
the Minister,

SHRI JYOTIRMOY BASU : I will con-
clude in other three minutes, Shri Wan-
choo in his report has said that the attention
being paid to our railways, training and
maintenance of efficiency of operatinal per-
sonnel and maintenance of track and other
physical facilities Is not what it shbuld
be to make railway travel safe, 'What more
cou'd be said by such d4n eminent person
as Justice Wanchoo.

The recent Safety Commission’s report
says about importation of engines which
were bad enough and unsuitable for India,
It says clearly that the Commission was
unable to agree to the increase In speed of
hundred electric lo:omotives Wam I impor-
ied -from Europe beyond a speed of 6l.
They have said that these engines are not
suitable for Indian Railways. Yet they
were brought and put into service,

(H.A.H. Dis.)

Then I come to hazards of fire due to
shortcircuit or hot axle. It has taken a
toll of 4.4 pzr cent of the accidents, 25.4
per cent of deaths and 134 per cent of
property that has been lost. There ara
11, 000 unmanned level crossings which are
a constant source of danger to people im
this country. The Railway Minister must
do something about that also.

There are some facts about passengers.
There are people who are compelled to
travel on footboards and on roofs of trains.
There are no over-bridges and people cross
Railway lines in a hurry which cause acci-
dents very often. There are no alarm chains
in important trains like 17 Pathankot Exe
press. Last year that train due to fire took
a toll of ten lives. The Safety Commission
ts doing very liitle because the Railway
Board has assumed over-riding powers and
their recommendations are thrown into the
waste paper basket. So, may I suggest to
the hon. Minister that he should consider
the replacement of this Commission by a
quasi-judicial administrative tribunal ?

Las'ly, I would appeal to the hon. Mini-
ter that if he wants to do away with or
reduce accidents sizably in the country,
he must have a faithful,  honest and royal
band of workers working the railways.

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAGH SINGH): [am very
happy that the hon. M:mber has tried to
point out the some of the deficencies of the
railways.  But, while utilising the the time
of the House, he wanted to ventilate the
the personal hurt that he got at my reside-
nce. H: meets me almoast daily here, but
1do not know why, he trumpsted like a
humbug throughtout the country that the
Is going to march at my residence with som:
railways workers to show their discontent-
ment, Although he was himself present
at the occasion, he could not collect even
60 parsons to march at my house, despite
his trum:peting like a humbug throughout
the country.  Although he was saying that
he is again trumpeting, he trumpeted his
achl:vomeats Bt if h: wants to make me
act like their Ministers, I am sorry, I am
not going to oblige him. .

SHRI JOTIRMOY BASU: Actina
humane way.  After all, they were coming
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%o seo you after travelling hasdreds of

miles,

DR. RAM SUBHAG SINGH : ¥ want
w0 deal with th: railway employees directly.
‘We have efiminated intermediaries every-
where—-in agriculturz as well as im industry.
The managing ag:socy system has bzen eli-
minated. So, 1 do not want that mnaging
agents Tke Shri Joytirmoy Bass to continue
in the railways. He wants to sell his own
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He has himself quoted thatpaper. That

shows the type of mind he is having.

'SHRI JOTIRMOY BASU: I would
like to say that the Munister is exceeding
his limit, so far as language is coacerned.

DR. RAM SUBHAG SINGH: The
figure of yaffic handled in 1951-52 was 298.2
million train kilomsters and the numb:rs
of accidents was 16,142, While in 1967-68
the traffic haodled was 455.10 million train

party among the railway’ ploy But
1 am not prepare to create an atmosphetd
for that in the railways.  He wants to fish
in troubled waters. You den’t worry
about the railways workers. We will look
after thern,

SHRI JOTIRMOY BASU : I have to
worry, because I have spent my life with
them.

DR. RAM SUBHAG SINGH : Coming
to victimisation, I do not know from where
he has manufactured this point.  Sir, you
you know what has been done on behalf of
the Government, They wanted to paralyse
the Government ; more particularly he, who
has recently come fattened from the jail.
He wanted to create trouble, but he could
not succeed,

He quoted the Wanchoo Commlittee
Report to show that the accidents are going
up. I have gota report here which says
the Committee has stated that :—

“There was a significant decrease
during the five-year period ending
1967-68 as compared to thé six-year
period ending 1962-63.”

1 want to open his mind by quoting
certain figures. In 1951-52 the traffic
bandled by the railwiys was 298.2 million
train kilometers and the accident figure was
16,142  In 1962-63 the traffic handled was
408.29 million train kilom:ters and the
accident figure came down to 9,132. In
1967-68 the traffic hanled was 455.10 million
train  kilom:ers and the accident figure
came down to 5,502, I do not know whether
bo has got the eyes to read this or not.
Then, he takes his lessos from a Birla paper
bocause he takes light from that.  We want
to take light from facts...(Inferrupitons)

kilometres and the numbsr of accidents was
5502, Io that way, the incidence of accidents
every year is coming down.

Comiog to the recent accident, my dis-
tinguished c>lleague . was on the site of the
accident. The train as well as the bus were
running parallel for about three miles. If
anybody wants to overtake, [ do not koow
why should the railways bz unnecessarily
blamed...

SHRI }WOTIRMOY BASU ) You had
a green signal at the level crossing.

.DR. RAM SUBHAG SINGH : It was in
the process of being locked. About the
total number of accidents, and consequential
accidents, that {igure also has gone dJdown.
As regards the Kunzru Committee ' Report,
there were over 354 accepted recornmendd-
tions and we have implemented 324 recom-
mendations. It is due to the implementation
of the Kunzru Committee R:port that the
accidents figures are poimg down

Ho also maationed abeut un-manmed
level crossings. The position is, in 1964-65,
these weore 113 accidents there. This is the
statemont showing the position of accidents
at leve]l crossings. Now, they have come
dowa to 89, in 1968-69. This also a delinite
improvernant. Here, he sail, if you travel
by Indian railways, then you will go either
to burial ground or grave. But here are
the figures of iaternational railways.
The Cinadian Pacific Railways., The
railway accidents figure is 3.68, incidence
of collisions and derailmsnts ,psr million
train kilomstres ; the Canadian Natianal
Railways—3.68 ; Japanese National rail-
ways —3,53 and in regard to Indian railways-
2.33. 1donot know whether we should
blame ourselves or say something in favout
of the Indian railways b:cause he has not
himself reached to the burial grousd—he is
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still with us ; we would like him to continue
to be with us—in spite of the fact he always
travels by Indian railways. I want that he
showld coptinue to be our colleague...
(Interruption).

SHRI JYOTIRMOY BASU : Why don't
you quote other couniries ?

DR. RAM SUBHAG SINGH : You
are free to quote other countries ; you are
free to quote Moscow or China, if you
want.

As observed by the Wanchoo Committee,
with the impl tion of the re d
tions made by the Kunzru Commiltee, it will
be seen that the number of accidents atiribu-
able te human failure has come down con-
siderably, As against 719 such accidents
during 1966-67—he mentioned about railway
employees, the fatigue and other foctors—
duee to staff failure, the number of
accidents came down to 682 in 1967-68 and
it came down further to only 478 in 1968-69,
So, here also, it is a definite improvement.

SHRI JYOTIRMOY BASU : Have you
got something to say about over-working
of the operational staff ?

DR. RAM SUBHAG SINGH: Yes ;
we have implemented the Kunzru Committee
Report...

SHRI JYOTIRMOY BASU : 20 hours
at a stretch ? That is what Mr, Wancheo
says.

DR. RAM SUBHAG SINGH : I have
quoted Mr. Wanchoo also. The number
of siaff working loog hours has come
down by about fifty per cent. Even if all the
138 accidents the camses of which have not
yet beoa finalised were to be treated as having
been caused by failure of railway staff,
as Mr. Jyoiurmoy Basu poimed out, the
position would still show an apreciable im-
provement. It will thus be seen that the
number of accidents due to failure railway
siaff has come down. I have quoted some
igures, If you want, I can quote other figures
also, B there is mot much time at my
disposal.

Then, he said about victimisation, I
have already said that we do not intend to
victimise anybody. (Inferruption) He has
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come out of jail with improved condition
of his health. .

18 hrs.

{SHRI VASUDEVAN NAIR in the
Chair]

. Then, all the safety measures have beon
taken, We have Setup a safety organisa-
tion. We are also trying to educate staff.
The educational process, the effective
supervision and engiseering aids are there.
The enforcement process Is there. All these

es of accident p tion have shown
a definite improvement because the accidents
figures are progressively going down.
And in future 1 believe that further soccess
will be achieved apd there would not be
any cause for discontent any where, I know
that there has not been that discontent. Mr.
Basu also for the sake of discussion thought
that he lost 10 valuable days and (herefore,
he should raise some points and get some
publicity. 1 am prepared to oblige him on
that account But this much assurance I
should give that throughout we are going
to be as liberal with the staff as possible.

In regard to prevention of accidents
anything needed for Improving the position
will be done. Whatever was pointed out
by the Kuozru Committee has been done.
Because there are 28 recommendations of the
Kunzru Committee. .,

SHRI JYOTIRMOY BASU ; How many
pot implemented ?

DR. RAM SUBHAG SINGH : Only 28
About to dozen out of 354 recommendations
remain. 1 will place a tist of those recommen~
dations here on the Table of the House and
you can get yourself enlightened and there Is
pothing that you can blame thc railway on
that account. All the recommendations made
by the Wanchoo Committee have also
received our utmost consideration and we
will coutinue to benefit not only from the
recommendations of those Commitiees but
also from the advice tendered on the floor
of the House, but Mr. Basu has not given
any defiole advice.

SHRI JYOTIRMOY BASU: You re-
place the Safety Commission by a quasi-
judicial administrative tribunal.
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DR. RAM SUBHAG SINGH : You
can justify., The figures are going down
daily. (Interruptions) The Railway Board
is supposed to override you also if you act
wrongly. 1 am not going to listen to your
advice which is destructive. 1 will welcome
your constructive suggestions and I will trust
that by giviog effect to the recommendations
of these two Committees as also the advice
tendered on the floor of this House by
various hon. Members we hope to imporve
the position. Any consiruciive - suggsstion
on behalf of anybody more so from the Mem-
bers of the House would be most welcome,

SHRI JYOTIRMOY BASU: He can
tell us what they have done with regard to
the advice given to Mr. Poonacha by the
Station Masters and Drivers in 1968 7

DR. RAM SUBHAG SINGH :
know that,

You

SHRI JYOTIRMOY BASU 1 Have you
implemented them 7

DR. RAM SUBHAG SINGH : I do not
want to create a forum here for his personal
propaganda,
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MR. CHAIRMAN : This is all irrele-
vant, Order ploase. This is haif an 'hour
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disc_:ussion on an enlirly different subject,
This has nothing to do with the President’s
clection.
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g W1gaT § f ag oidew &1 a1 3@
W qdET § I IEEST ) I A qEm
Sfoqagmaroow e ar @ § 7 ag
(AT 3T ) g9 § 9 qeEiHT § A
wrfas @R ¥ 3w # amar ag Iy
s @ d g faar H gEm
waw 0 arar faegw gl T glawr-
wAF @ W wWar #1 wEw § wfw
fagare OO a%g & $EF § ¥ 1

st waTae g (st |3) « a-
oft e, ¥ ens ¥ WF g
& i ger wrew § 1 oF At ag s f
wg ol fs 1 WE waew ¥ SAEW
§ = ¥ dferdmm ) &, v deafe
w W, W ¥ A W owE R
fou ag agn awdt b fs modite &) o
¥ g ¥ AcH WY ¥ A WI F wA-
fedi & sty @ ag g7 foar amw o
¥ oy fersraal w g fear o o

% gEQ ST ag e § e o

wHwfdl # qF aguEAgear f W
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a1 7€ 3 1 9g &< W AWH § § 'y vowa
W Ia & A/ 9 A g www
& 399 Awal 1 ¥ fawar omar g, W
FACHF A F T W AT g W
foq 28 sgmEAdAaT T ted gHe-
arsi w1 0% &1 § | faw aeg w1 wg-
el &1 W@aar § 99 @9 gu sEwfal
¥ gqumew F1 o gfewe feard ¥aw
¢ | 9@ gamfa wElET, AT A AEA @
i aowe sod gt 0w F @
o g1 § MA A W A A @y
Tgt qu e € § ? gafey ag st sdofal
& argaraAEiT A1 wran WE § 3 @

T T OF FICT & |

™ & AWTAT FHEAT T UF SR
g WA, oA anfg R g @
T §, a5 AIERET AT AT g W
ok @ FTr S A ST wdewan
gfefcd frar & wfed ag 78 41
# Yoq R ¥ quT g fe wur ag T
R ¥ A o0 SR T R EIR W
a<g ® ®iEd ARy AR e FY A€W
# femra ¥ 9% gor7 anf @ wifgg s
augdz Al oA wifed ag smad
atfs =i # qfefmed nf al ag o
st # faweda § denfe o
Yee afkd ame § @9 A
siarfs 1 dg N A € wa
HAYAT FTH HAH & qE 7

@t far wx w1 (FgEA) 0 WA
7ReT A wgr & 6 WwaAw § gieg W
oo s @A Ty
FTAT wTEAT § fE w1968 ¥ it
1 omErdt # awg ¥ fradt gemg
g¢ ? ove frx wft fear mar ar eww
97 X A et Tw a@ RN TAE
¥ waw feaft gdemg gd ? g s
@l @ AW & o, foa e
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[ fox a7 wr]

R afe & s A getea gt o o
s et & ?

ugae ¢ fe g 1968 ¥ feat
T T W T g & FeEy
@R A ¥ 3 fear genfaer fear ?

WM & ATW 9T gAeT W A
yufea ¥ s gE v feay v gy
WY T qgA A wwrEAr &g af WYy
foidt six avefpn & @ @A
waow o< FT 4 0f 4v | gercienr &
guE A9 A F 1 & oA wgar
o smm iR s R @
= QT F@ & wfrw s afs
FHA™ 7 ¥GT 9N |

ofyafedt &t o it sw K
gy w9 §f ar faege 7 &, = fewx
¥ @3 w2yt g ar galt sEt aX s
T w47 sgAEAT W@ A AT FY W
T IEEHT AT FT gETC (A WY
we?

SHRI SHRI CHAND GOYAL (Chandi-
garh) : The Chief cause of the accidents,
or, one of the chief cause of the accidents §s
the failure of the haumam element. 1 want
to know, in respect of this failure of the
human element, whether there has been any
sort of sabotage. If so, to what extent ?
What have you done T What efféctive steps
have you taken to check this sabotage in
order to ensure safety ? That is my first
question.

My second question is this. Seme of
the Recommendations of these Commissions,
appointed from time to time, point out that
the supervisory staif has not been properly
tralned in the modern applances and some
of the employees are not even supplied with
the lmest rules, with the latest books, The
books which are in their hands are old and
out-moded. I want to know as 1o what the
Government is doing to train these smafl in
tise modern appliances and te furnish them
with the latest rules on the subject.
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Thirdly, 1 want to know this. There
have been various accideats which happen
each year, as a resalt of non-controlling of
speed, becamse, in some cases, the speed
was more than what has been permitted,
So, I want to know this. What steps have
the Government taken 0 control speed in
order to ensure safety ?

'ﬂ-mrgn my questions,

Wo v guw fag st Tndix fay
¥ wTaT § T B ¥ o ¥ ag e
mrgfe s Ry aff mwfed . &
@ aw w @iwr v g f ogd aar
IO E f5 1966-67 % 719 gdemd
wrow & gé o 3 1968-69 ¥ vz w¥
478 g € | Tt I ¥u = for
WOE W R I oft 1968 €) ey
qEr °t

wafe wroa § FaEra Y aw o
AT 31 1966-67 F 12 gdzArd darerw
¥ wrow g€ N 196869 ¥z s @
af

e R wgfead 3 A @A N
wf ¥ feafa s gud § v A e
a% A5 WA A guT % T
farar s '

wryrfi #7 @Yt &Y an ot
sraf & don fireerad & YR At #
St frarad s WY AF N O
. &% AT A AL ¥ Tk vk §, a1
Fwd st s fram &G ¥ e
war & | g & A Iaw ww § Ay
Y 4% o1 T A oh ware fear §, 3w
&1 o ot waT &

rhirmad Y deaie & @ F o T
FE AT | ARfaww W AL A

. o1 oferws Fron ¥ Y g z’l?h
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& ST 3 fares Far mar & 1 g wrew
¥ aitawr off Aot w5 w7 ) T W w9
AT gaT {1

it Ko Wto await (F1Y3) : Fewrfre
Fa ¥ o vy qwy

¥o T gAw fog : w@d ant ¥ o
¥ wa FTF ag w00

Ffrwe FroNl ¥ 1966-67 & 102
gaear g€ of 9 9z #T 1968-69 § 77
@ w1 1966-67 ¥ IF ¥ qug ¥ 24
gt of ot s vz w2 8 @ w1 Wheww
Frond gl ffN e s S @rd
1968-69 %1 ¥TT WA AN X AL §
fFegre ¥ oge &1 9@ 7 9 pe-
FHEEH FT FfgT A 1 w
e qiwam ¥ SEr-ofEr A ag
qat &% fF g 9§ gwedr ST gf g,
at 988 SR Iver F FA A T O
et )1 (Swawm) & w19 & e e sy
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g fpgam s ) w1z frar W1
S T &7 AT ST F & 1@ w0
at F ¥ @I F $ 8 g Gy ?

ot feg o2 W A Ao FEm & AR
Wqar ¥ | 1966-67 F qey-sear 306 ot
@t 1967-68 H ag W= w1 233 & wf
afefadt 1 T &Y I & AT )
I B ayrn I g A § I At e
F Fiftrar F%

9t 3w xfrae fearefaw s=iegw
&l mr &, 98 argfreaw a3 7 sifaw
FT AT | 6 7 96 & SQA® | T4
Fuear feanf @ R @ fom § A A
SqoT FRaT FrAT

18.17 hrs.
' The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, May
15, 1969/Vaisakha 25, 1891 (Saka).
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